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LOK SABHA
Wednesday, April 14, 1985/Chaitra 24,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mg. SpEaker in the Chair]
ORAL ANSWERS TO QUESTIONS

foret & sforor wrfeer

+
it srerereftT Trest :
| sit wmiw fay fagreit ¥

w7 fon WA 77 FA &7 g
T fx

(%) e wdt & fe
F ware & fan forrsi & wforeror #70
warfo w1 % at F faeedt swfa g€
z:

*855,

(@) wfedy Wit Tt 7
graT #1 fedt = g g1 ww
7+ frnfaa fear 2
(v) 71w W fedt & fam
gu fain Trbew Ao fer oM §;
LILA
(w) afz @, @ w1 A qer aw
F g 7
fomen weaTeT § IRt (ot e
awa) : (%) @ (v). faor awr ==
w T foar omm g
fararem
(%) o= wreamos wfmaor wraer
frefafam wredT 7 @9 @ 2 AT
qaw (2 TENA), OHTH (1 FeA)
9 (1 FAW), WEE (1 FTAw),
wErTeg (10 geEtAE afwew 34,
fg7 (3 F1@A9) 9 afvaw = (1
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wTAT) | W A4 & DA, HE g i
TAT OF FTHH & AT FT TIIEAT 21

W Ay §, wgy AR @
aqr AT FT AHTT  qEEE &
o O R

(&) =i =Bw, qoE, FTE,
W, wgraw, AT W afiesd
Fe wedt § g wegrow o freror
FTFE AT AFE NTW, FEH, TAC,
¥, T, IEET A oftedft ST
et § gt wamwt #1 fagfe e
TG FTET FGIGAAT TETE | 1964—65
af F g, ey samenr 71 fagfe
# fau @ el ® 1,90,87,954
o 1 wpa fa wa a, fow 7 frew
gt § foy mm ows ot om0

@ ¥ wfafoe, afer aedr e
g fedY we wn § o gu efeew
qEAT F1 1964-65 4 F IO
9 .27 A& A & wyEm W fo
o g wAR T w SfeeT qre
&1 WEg@T &7 AT 60 Wfawa # 75
sfawm g @1 foig frga faer 3d
& o frar man o dR W 9T awA
w9 fm ot & fm o

(n) = (=). 17 FTE ¥
AR (1)
fet weurret w1 whmawr  (2) fed
o & fgfea (3) fet g
e frror ww (4) gt wdi sa
¥ gt ww w7 F Iw@E W fAcr-
qaw it gt dAfsew iy [l w1
TR |

1 TRl #1191 mfuw A A
oL R
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o SeTIT  med ;o gq faEow
F1 3@ ¥ TET e AT & A
I WY AT & R Tew g &
X 37 asl F Farfagt 7 @ ¥
TELAEG T TOIC T A H1 ¢ R
T A A ¥ W@ o g fmewl &
forw faamerr w3 o=t & WA SATT
AT B, q ot § 7 I FY Hww R
o TGy 9w, W o 7 SR T
aré g | # T g {6 g e
® g7 naet 7Y 7g § A fow ww &
W R g A7 o A A e
AN

st ww T@w o s, feaf
a2 & fr gn ¥ g Ay AT @
wa-ata-m wemen @ & ) fam R
g BRI A gt T WA Wit #
T Fw A fEEn s 3o
JEE FAET J7 ¥ F49 0F fawren
a7 9 97 72 A fraer o awe
F 99 e 8 | T ST & S Wl e
ATETL A W7 AT AT g I wAw
AT FTF AT | T qEg =
T faETadE AE &

ot gwrare el : S e §
TH WEHTT KT GIoAT 99 W E T 4 99
FUSTE | Uw T AL GH AW A E
w17 FY T I IR T A
AT AT W E ) A gg of 5w e
N AT ARY ¥ oA |t 3w T
aTe fafgar E et a W & A
g ww @ § & S S g e
fom oral o fufaear & #nd @
@Y T TS F AT AR T
|9 g9 A o Fd w1 A FL GEL AT
F W & TO97 IT T X W a8
Wﬂ? .

ot st : Fnfaeran 7 0 7R
F WAS AAA THAT AT § | EW AP
sferr  wOE W F wA E oA
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TR A 9T AT s feE s
¥ @ o g feoaw sEe
o fam & savm =% 26 o

ot s fag fegralt < afz 3% A
o faar g AT Iy s afer arey
§ fgt & fage g A g ge v g w
I8 A9 T g FA ¥ AU Ay ww
"eETil #1 Wi w30 5 7 aga sww
7 fet wuT % wew gveE %7
T AEEA ¥ A At Fare g 7

WY W0 TR AT §TEr qA
A wgwd gt f& W geaet Ao
faarz fasmondtsr 3 1 g Ao g
wr & fF g8 &1 qunae aga e
¥ frar g AT A7 %A W A
S AW Wt |

Dr. Sarojini Mahishi: A special pro-
gramme to introduce Hindi at the
primary school level in the non-Hindi
areas was adopted and, accordingly,
teachers were appointed. The num-
ber of teachers also wenl on increas-
ing year by year. May [ know whe-
ther it is a fact that the Centra] Gov-
ernment took su much time to release
the funds and the funds were never
released in time with the result that
there wus a lot of discouragement in
introdueing this programme?

Shri Bhakt Darshan: I must admit
that there was some delay during the
previous years. Bup this year, as the
statement shows, we have been able
to clear oft all the arrears, It is on
account of the payment of those ar-
rears that this amount hag gone up
io Hs. 1,80,8795400. No arrears re-
main now.

Shrl Warior: May I know whether
the Central Government has offered
any special incentive in the southern
States for training of teachers in
Hindi and, also, whether they are kept

on a par with teachers in other
sections like English etc?

Shri Bhakt Darshan: The hoo.
Member's question can be divided
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into two parts. The first one is
about the encouragement given to
Southern States. [ must assure tne
hon. Member that therc has not been
any laxity on our part, and if and
when any suggestion comeg from any
of the Southern States it will be
considered most sympathetically and
expeditiously, As regards difference
in pay, there have been some comp-
laints about it and we have written
to all the State Governments to raise
the pay scaleg of Hindi teachers also

I | AT FGAR P F rag 39 #1475
TR W WITAA FA G

Shri S, Kandappan: May I koow
whether the Government is  gware
thut while spending lavishly for tho
setting up of teachers' training ecol-
leges for Hindi in non-Hindi-speak-
ing areas, in Tamil Nad there are not
sufficlent collegey for training teach-
ers even in Tami] for want of funds?
Mr. Speaker: That would be a diff-
vrent thing altogether.

to the Mvel of other language

teachers. s Ho ATo fgAdt: 391 TET AT
WY uE o frow AT EoEEd sETE aeq & i for ey St 3 wrarform

w1 Framr dan fom mam &, feAeT e F1 T T A1 & 79 ) §

P mr 2 ? wr ooz A @ fyomzd A WO & I e wTRfaw ) AR

H AW ORI § 9T 3T K FIW R
AT GEATIRT & A S W I AR
%7 39wt vy wR & A0 @ wa
femrargr 2 ?

Mt W e a7 /9 ¢ 6w AT
T 4G g 7AWy AT gE A
Afww gw 4 g dr 7@ ow v fager
Fr ot fax & nx a7g AT AT
wErEg FAg @ 1 39 7 0w e 9w

T oAm ARy A fu AL AW g a%

#zn & wwr ¥ fr faedt dwew qam
F Ao o g7 a7 Tifgd = A uw fran
AT TET & A7 WA ¥ | AT FH AT
FoAT g1 % ary urd @ 7

st asia: IR gE R AT R
g1 7% fowraAn &1 AvaeT @, A7 g
FE ATAETL AL § ) AET A% AF 417
TR g7 AT 87 qifrw 7 A A
i &

AT A% MO WA F TTSGT #T
TETAAT A FT AR 2, 77 Teq & FF wTHY
wry faqy wav @ 1 IEETOEET T
1wt a% A0 gadty g F
s fg=t meamewt wtfafaa & fag
GAATE G4 EATT 74089a fra AT
XTH FI 54 A" 48 FATT mag f2m
A WS NRMF )0 AlE ) FAT
wno w7 i iy &y e A 61 AT
YAFATT i 59 wqT fay T § ) gw oWy

faeran wrar far nar & 39 & & ghreom:

=farmr & wror W frar om0

ot WY W OFT 6§ sy frn
g7

= WO THA : WFTIT a9 AT
fat oyt & sraew ¥ w7¢ a9y AAT

Ffwriady g Avamr § AT AT 0

fY farrara qroirg : wfE=dy W
vt # fgedt # w=re F fam fern
& fa wfmer s sqrfaa fwa o 2
¥ aran Jrgen g 9 aw e
wergst ®1 %A gfomw wrEd A
ufmfers fear a1 nas 2 7

oft 3 oA ;5 forg At qAT
aifgd, AfsTaR AT for oF fammm
g AT OF ATT A qgry A A

sl TradwE grew ;W fazew
T AT § 39 F7 A § A Ere 2 f
sfgt it TTag ® o TE A A
1 T AT 7 fdor wTae Y swAear
AR 1965 Fax A Afrrm

#r freafa & 3w & foedt 719 wan 21t
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& st g g fr w foverr wamem
IA T T FATorE Awea g fr ow
1 FTASN H ®TH I qFAT § AT 7f
RN A1 T/ F1 3 F4 & o an waran
AWt 7 wWear  am fg=y 71 9=
FTH F T A 9 FT Y FIA 0 7
-

Y W A o faET & aed §
a7 faar mun @ f g@ @m0 qeEn
A HATAY & Weadd 99 @I & IW F
FTIFAT # wT A A9 # gw faw
FCEE | EE & wRia T€ 99 T
Eluc 1

'inﬂ.o fao Mg : foga TRE
A W AR AT AT AT T R
o7 Oy wew ot & f g A ow frw
T8 W &7 A fmm & 1 o1 gE WY
g faa =1 g & ar e e T
TR & At &g A Praren @ # aw
THI I & AAE § | AT GG w@gr o9
Fewdt fartndy mrredrers g a1 1 & |
AT g o g w0 | fawa w2w go0
wa ¢ fowdt & s W s ferd,
fest * gams o w7 F {77
famn 7 f& 3w wat e frart 7
aT 7

ot W T : AET A (e warem
TN AV §EAT ST TG A @
A1 7T & W wa a1 vy fwar
g fF za @ i =T A I m AN
A8 FIE AT AR TELR
Shri Sham Lal Saraf: What is the
curriculum of subjects introduced in
these colleges? Have any  attempts
been made to introduce subjects like
literature and other subjects that

pertain to the lands where the ecol-
leges have been opened?

Shri Bhakt Darshan: | would like
to have notice, Sir.

Shri Sham Lal Saraf: Sir, I will
explain it. It is a very important

APRIL 14,
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Mr. Speaker: The Minister says tha!
hg wants notice. Whay is there in
explain at thig stage?

ot ww falrer gEoraT : aferoy W
feedt g=77 AW F7 AT T T AT FI
T HEGTT AT & ¢

oft wo autar - aferor e ferdt

AT AET ®T @ AW 7 FH T
agam fawar wr g | afes w7z T
g 9w M ERE g AR AT
HEGTT & g1 |qEn AT EIE |

Shri P. R, Patel: Regarding the
Hindi taught in the teachers' training
colleges in non-Hindi-speaking areas,
what type of Hindi ig it? Ig it San-
skritized Hindi or Urduised Hindi?

Shri Bhakt Darshan: I must remove
any wrong impression in the minds
of hon. Members on this seore. It 3:
Hindi, pure and simple; nothing else.
As regards training colleges, there is
ong in Gujarat run by the Gujarat
Vidya Peeth,

i TIRELT AT WA W ¥qT 0T
gz fr o faardt f2et 3P o
amea ¢, o fawe w9 & 3@ A ufas g
@ g A F1 qm F13fe & zEv
W Rt e ¢

sqt WeF WA AT AET, a7 fare
A gl & 1 gl §F A A% oA A
fedr =t T BT gEATH 79
foaar & 1
s o q‘oﬁiﬂ ¢ e Mo Fo
A & T8 |
Poem Published in “Shama” Magasing
..I..
( Shri Hukam Chand Kach-
! havalya:
+856. Y Shri Onkar Lal Berwa:
[ Shri U. M. Trivedi:
Will the Minister of Home Affairs
be pleased to state:
(a) whether it is a fact that a poem

entitled “Lakhat-e-Jigar” published
in k. Aneust 1064 issue of “Shama”



Yiz3  Ural Answers

magazine was against the sentiments
of Christians;

(b) whether it is also a fact that a
large number of Delhi Christians held
demonstrations at the residence of
the Prime Minister and the Chief Com-
missioner, Delhi against this poem and
the poet;

(e) if so, the steps taken by Gov-
ernment against the poet and the
editor of the magazine; and

(d) if pot, the reasons thercfor?

The Minister of State in the Minls-
iry of Home Affairs (Shri Hathi):
(a) and (b). Yes, Sir.

(e) The Delhi Administration issued
orders on 26th August, 1964 under
Section 99 A of the Cr. P.C. forfeiting
all the copies of the August 1964 issue
of “Shama" in which the poem was
published. The editor of this Monthly
also published an apology.

(d) Does not arise.

sft gew T wgETg ¢ & wAAr
s g fF ga ofawr & wooEs |
A AT gvEAT AT R Aw ¥Aw IW
afa® ¥ qgd =i A ¥ 2 A fw g an
FamEd A A, s aE AR E 7

ot gt TeEE A T IE eywT AT
¥, o fAFA 39 % faars g e
Fra & fan qvwT 7 77 91 9 A0
AT E o g

{1 AW W FHATT [ ATHIT A KA

art ¥ w2 wmart 74 ¥ oo v

33 § W ag wrEwm fawrn @ fE ag

ofas1 o=1 F7 7t 913 AfFw I aEw

¥ fAa=a & qmx o g afaa q=r
7% & o ® g s | m # fe

97 R ATATAT AEF G W ¥4 A

TH aH F WA T T AT AT 41

f 37§ Tra §en 91 1

st gedt : faa =vri § g dar gan
qi, % f Ffeage Tafadvm o,

TEM TIA & AT AUWrAT T fAAT 7,

wafad fr 37 /W auwm fe & w1

TEAT AEA | TH® AT TR A

CHAITRA 24,

1887 (SAKA) Oral Answers

9124
arear WY &Y & | §F 9T IA S %L
q71 gY T AT & A § e sl
Fra w0 ¥ T AE A

ft wTwTT ST deA < & ST AEan
# feaan ag 7= & fr ag ofaer 99 auw
frest of o fr oot & Sqifas
ud & fang w=r< fawar man ar Wi gy
¥ "9 ¥ gg afawr e ot

oft gt : @Y wE G AW 2

ot Jo qo faqat : 3A wEwaray @
I TA WEIT AT wa? freedr Foan
AT AIAHE fAT F FgT A /AT
AEY &1 & AT wraAr g Foowr v
TEA TAF G & AR AT ¥ qry Ard
T Y & wifE o G s 2
ML ek R e
Fwredar Fvar 3 ¥ | Fv A E
g fafat & qm #rf fdt sraen
72t & s e e felt & w2 gu 9w oo
e o3 oAs

ot grdt : e HE wAT 5 A R
AT FCAT AT 2 AfFa w77 47 30
SFL T 409 8, I &K IA A Al
fafrey & st wearé o7 | & 779 &
AT TF a9 §1 =T e g fwo3a
T FT TFSAAVF I, T TR § A7
¥ At Ar fafe=ft w1faa ar, ag =
qHIT 91 . ...

If you will allow me, that wus
praise of love for humanity. That
was 1he theme, and he said that the
voice of this love for humanity 1. s»
strong that even a person, who was
fatherless and who was lefi by his
mother, could rise to the statu. of
Gogd and is being worshipped as God
This is one parl of it, The abjectiun
of the Christian communily was thut
calling Christ a; a person who was
lefy by his mother and who was
fatherless, was an insult tq God; whi's
the editor of the paper »m the other
extreme, thougnt thal ac was prais-
ing love for humanity being so powrr-
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ful thay even such a person could rise
1o the status of God and is being
worshipped. That was a part which
he explained; but, ultimately, he apo-
Jogised and, thercfore, nothing is to
be done,
=Y anqm fag : 97 fF fefvags
gz gA A a1 WA g f5 gwva fan
Aty A F T4 AT IAF AHT
ATY qAT 74Y &, A g€ ¥ 5@ ofqawr A
FT TAT AT FEy AT 7
WY WEIAG : FAT ¥F gH 57 F1T
97 gt TEH T4 |
oft grat : 7 IF AT T ATH L &Y
g, A= TA 71§ TZT FAT FIAET FIT |
Shri D. C. Sharma: The Govern-
mentl patronisey newspapers, journals,
weeklies and monthlies in 'many ways;
for mstance, 11 gives them advertize-
ments. May 1 know if any action has
been taken against this journal so far
as Government palronnge is concern-
ed?

Shri Hathi: The question of giving
udvertisements may he referred 1o
the Minisiry of Information and
Broadceasting. | would not know this,

v fa afegrem

+
[wft 7o #T0 fradt :
o Ho Ho HTHA !
[ s ferg

g7 foen ®dl gy AT &1
war s

(%) ¥ favafrar==i & a=1-
W ¥ AT T = & femar oW
Fw gTeTT 2T @ AT fwaer s
favafaura w9 AT 2

(&) g favafaaraai & gamag §
SUTHA T97 3477 F A F G AR
w1 Faqv fagaw gan & A7 faw ode
& T g, W

() %ar awwr F fwerr & famg

*857.
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TF qEA MEIFF AT FF § A7
1S FTYWH gaTm 7

o wey (st o w0 @A)
(%) T gfafede &t 2@ o a7
AT AT &F o1 T g7 Zo Ao
#ro (fawafaareg aqem swimr) &
wfTr ‘arer qu #< & WA 9 9
FYEATE AG1 37 & fawra 97 v wfa A
T FE

(@) & aver 37 afafadm
T F1 forwa & afaft & wara
IATE AE B, FIE AOAF T AGTEH-
T F1 fagaer 4Ft @ ¢

(w) =1 fawafqarem =maw
HeaTT ¥, T wemaE & WA e
el § faa ammant gy gEw
gHT faaif &7 aar w&we w7 §
aqd ¥ |

st /o w0 fgadt : gt avEIv A
ng fafraa fagra & fF garT
wafarder 2 1 & steran wrean g fe o
favafaaeg &g o & mi 2
4 & am gz favafaamen oo afew
favafamran AT #41 F@IT w1 oIA
ffaFama g afrag s fifazx
UTHA AL ¢ A 4T A F AT FEAA
%1 fam & 77w FrE FAW 30 W0
g?

Shri M. C. Chagla:
Hindu University Acl ig before the
Select Committee, I have told the
Seleet Committee that if the majo-
rity takes the view to delete the ex-
pression ‘Hindu', 1 shall accept it, the
Government will aceept it, and I will
immediately introduce & Bill to re-
move the expression ‘Muslim' from
the name of the Aligarh Muslim Uni-
versity. 1 have left it to the Select
Committec. My own views are that
it should go. T cannot do it myself.
There are strong sentiments on either

side  But T will abide by the decision
of the mnjority of the Select Com-

The Banaras
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mitlee and if Parliament decides to
remove the expression ‘Hindu'—] had
made this promise before and I re-
peat it—1 will have the Aligarh Mus-
I'm University Act amended,

ot wo mo fyddt : sfeury awr &
agwenfa & ag froig foar m @ f Ew
Tw #Y U wrer fedt ot gq ) fafe
7 AT gt | & St e E e o
=T WA & weata w1% favafaaem
@ aurt & wfafom Tmw fafa ®
AT fg=t &t W & FHFTAFATE |
ag wAg favafeareg & &t wr &
# s e § fF Fm avwT A7
meafa = & far &

WO WEET WY 5AAT B 99
aFa ¢ & ;m weme favafaren &
dar grvrrd | AfFAaranm o wife-
zgna §@vaq # 37 71 faraa awi
A/ 8T ST THAT

=t TadEE a9 ZATE "faam
F farg &

oW Wi aE wifeEeg e
FAVEA AT AE TSI AT qHAT |

=t ®o =0 frAdt : Fa7 77 @ FMEH
g fe ar favafaamm

weaw wgEg w9 fAd gy qfed
f& gmar g9 favafaarg & Tmm
fafa & fg=dy qard s @1 2

off THENE T . IH F FAE AT
A% g

ot wo & o fywdt : ¥ woa 7 Y
wgra TE fraT wET

o W ¢ 4T e § g fe
a qaTa 2 /b

st gomvo fgAdt : A qwrarfe
gt F1 7o fafa & frdt qard om W 2
IA T AT w7 FTFE ITT FAT FTHFT
& 9@, .,

CHAITRA 24. 1887 (SAKA)
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Shri M. C. Chagla: 1 have answered
this question before. In Aligarh Uni-
versity, some students from the south
wanied to learn Hindi and the then
Vice-Chancellor thought it would be
easier for them to learn in the Roman
script which they knew, rather than
through the Devanagari script. 1t
is true the Constitution talks of Hindi
in the Devanagari seript, but if we
can help the cause of Hindi even by
people from the south learning
through the Roman script, we should
support it rather than rup down the
Aligarh University.

oy e wwedt : § ox sEedr

1 ST5 ST g § 1 Wfawr § wvee
vt e a2 amii fafoe g
faat smy 1 a1 v #7¢ fawafamar
WA} TATATAT ¥ g ATQ AT o1 awar
tfe sgafram & wmewt &1 gxdean
w70

v wENY ;7§ ER T wara

AT ATgAT E | ¥ Agl § wTAl & ferd
7z wrfxAt & fF 37 fedr & faum =1

@ |

ot sETITAT ey - Adt

e WERT ¢ W ATfAHT AR
f g1 @ 9 o 97 a7 wgi wTAT R
wire srfadt 8 fege gt 1 @Aar A=A ag
aedr ¥ fr & fe=it o1 9t fafv 7 3
Y fr ZaAmrdl § #1 ) qfeT 4 caT Aeh.
28 % qog fzdrmarag: parie i
A A1 A1 Gewe weA fET v od
fedY ma & v &1 o fafo & 23
& 1A ® 39 & AATA AT &
arfzm |

ot seTrate wedt @A ag @
f& *2m mrere & ox qfeaE §,
#2rg avFT &1 favafqarm &, ¥
HCHTT QAT TR, T *2T FowIT A
difr awErm g & frafanms |
LU ERE ik
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weqw wgvag : & wrg & wrdAr #1
7 a1 f& e aY agt g s A
TR ¥ ariT § fF figdt T row
®Y Fgrr o, 97 fee ey Ememry
fafa & 7 Tgrft ot 1 w1 ff 2
fafy F agrdt st 4, a7 Gaer &1 qFar
Zoa a@t AgE  fam e qmrr
Afadt 4gf ¢ oK fer ot vz g8
o gy & fF & g9 5= w3 amd
Y & W fgedt #1 9mA F, A 9w F fAh
#ré sfeawrn w¢ faar smo &1 fet anml
® FuY [GaTrw v fgw a7 & 7@
AR aFar |59 ¥ &1 39 F1 @6 g
arfed e ferdt a3 @Y 8 1 & ) awwen
fw fee2Y arr arfgam 1 a0 daorsr &

Y TTHEEw OTEW : WA 98 WTHAT
IqTET AT 21 e | war fey wEY
ot 7 #g1 fF g afqo aredra famdt
et dramn wmge § 99 # g #
fae @g fear mar & | & s sEAm
g fmam agt ¥aw s faeniaai
Tt ogrs AT § A A Ay qT fgear
soret @ faeeff & gast 3 qard AT §
afz gt @ 97 %Y fm v ST Far
27

Shri M. C. Chagla: Whenever
Hindi is u subject to be taught in a
university, it ig taught in the Deva-
napari seript. That is the provision
of the Constitution and we must 2ll
be loyal to the Constitution. Bul, as
1 said, this was a special case where
some people from South India went
to the vice-chancellor and said that
they wanted to learn Hindi and they
did not know the Devanagari script,
and they enquired whether some faci-
Iny could be given to them, They
knew the Roman script, and, there-
fore, they desired 1o learn it through
the Noman script. As you have said
the 1ouse gnhould welcome this. And
1 am surprised . . .
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ot OwETE oW ;6T wEa Fv
TAT TE "Wy

WEaW WEET : 31 7 JAry 2 famr
Wt wfwEr AT & qgr amw wEw
Ay fafe & marft qm

Shrimati Savitri Nigam: May I
know whether it i a fact that the
Mudaliar Committee had made cer-
tain recommendations {0 raise the
standard of the universities, and whe-
ther those recommendations are going
to b_e adopted in these Central wuni-
versities or note

Shri M. C. Chagla: I am not aware
of the Mudaliar Commitice having
made any recommendations about
university cducation; I think that was
with regard 1o ‘il.'[.'l'lndlll'}' cducation

Shri 8. C. Samanta: In cuse of con-
tinued internal troubleg in these uni-
versities, what steps are the Central
Government entitled 1o take?

Shri M. C. Chagla: Mv hon. friend
knows that in the casy of the Banaras
University, a commitlee was appointed
and so also in the case of the Aligarh
University. The Central Government
have powers of inquiry and investiga-
tion which are exercised by the Visitor

on the adviee of the Ministry of
Education.

Shri Hem Barua: [ come from o
non-Hindi-speaking area. But 1 fail

to understand what you, Sir, have said
and what the hon. Minister has said
Here is a group of students who are
willing 1o learn Hindi in the Roman
seript, and the university has made
provision for that. The university is
utilising the finances given to it Ly
the Central Government. But accord-
ing to the Constitution, Hindi should
be taught in the Devanagari script. . .

Shri Daji: No,

Shri Hem Barua: It should be fauzh*
in the Devnagari script.
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Shri M. K, Kumaran: He is nuxing
up two different things.

Shri Raghunath Singh: Why should
English not be taught in the Devnagari
sCTipt?

Shri Hem Barua: When the finances
are allotted by the Central Govern-
ment and the university utilises these
finances to teach Hindi to these stu-
dents, why is it that they have not
taught it in the Devanagari script, and
why have they decided to go against
the pattern that is established in the
vountry that Hindi should be taught
in the Devanagari =zcript? [ do not
understand that.

Shri D. C. Sharma: On a pownt of
order,  After you have given your
ruling on the subject and after you
have clarified the situation to the satis-
faction of the House, has any hon.
Member the right to raise the same
question again?

Mr. Speaker: I {ried to make it
clear, but probably my explanation
was not satisfaclory and my words
not so clear, and, therefor:,
5hri Hem Barua questions that

wore

Shri Hem Barua: It is diflicult for
vis to understand it

Shri D. C. Sharma: Agan. he is
interrupting you,

Mr. Speaker: The hon, Member has
to live with the limitationg of my
intellect, my wisdom und my langu-
age and whatever capacity I have.
But 1 fail really to understand why
Members here should gbject to Hindi
being taught in the Roman  script,
when there are some studenls who
are not bound to learn it, and for
whom it is nol compulsory to learn
it, but who want to learn it. Wher-
ever Hindi as a subject is required
to be taught, then those students are
taught Hindi in the Devanagari script.
But over and above that, if some stu-
dents "xmrese % desire  that  they
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might also try to learn it mnd begin
learning it through g script which
they know, should the Hindi-sprak-
ing Members be satisled with that or
should be glad over it or should they
have any objection to it? That I fail
to understand,

st g fag AT g GEAT
Ty feve § qgAT W0 A far AW
At & e W e g ¢

oy WEET 9T AT 93T AT
A IHH T wTEE fravar g o

Shri Dajl: Do I understand correct-
ly that these classes are held or thi:
help i given outside the regula.
courses of the university as a privale
arrangement?

Shri M. C., Chagla: That is gquite so.
I am very grateful to the Speaker for
clarifying the matter.

it ggere feg @ @t wadT faean
/a1 & gl f& sr dafeE) ;g A
“amm fog fmafao” & “feg”
wez g2 faan smom WY e wiEw
favafamrem” & “wfeaw’’ weg ge famn
A | 97 ag @y ar faggafos
% faars 2, a¥ F7 zvay danf=r o
qEA I | ¥ AAAE wAT AT RA
@ 9z M7 w0 f5 a6 FE
e &, 7 fawgaften & faars 73 a0
&1 w5 el & g S oA e E)
“fgg” o “mfemm” wedl & dw
w1 27 A TR

L o L B B AR
¥q AT /i AT ATAAT

ot oo fEg ;I A WA
fr donfret amz A1 ger weAl g8 o w
ag wrar # fawgafrow & fan
ad 7§ °
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Shri M. C. Chagla: My hon. friend
knows that we must bow to the majo-
rity of Parliament. We are responsi-
blg to Parliament, and if the majo-
rity expresses a particular desire, we
must bow to it. My idea of secular-
ism is that we should not emphasise
the communal aspect of  anything
'That does not mean that you should
not learn ethical principleg or, what
my hon. friend calls, righteousness or,
if T may use a Hindu ¢xpression,
dharma. That does pot, again, mean
that you should emphasise the fact
that a particular university is Hindu
and a particular university is Muslmi.
But 1 say that 1 shall abide by the
decision of the majority of this House.

Shri Shinkre: If I hecard the hon
Minister of State correctly. he had
said a little while ago . . .

An Hon. Member: Depuly Minister

Shri Shinkre: I would like him 1o
be Minister of State,

He mentioned a little while  agu
that the language guestion is wvicha-
rictheen, that is, under study.

Shri Raghunath Singh: Under con-
sideration.

Shri Shinkre: In this context, in
view of the fact that cven today there
are too many imporient personages in
the country, educationists included,
who are advocating the cause of the
HRoman seript ws a universal common
script for the languages of the coun-
try, Hindi included, does this half-
hearted attitude of Government to-
wards the use of Hindi in Roman
script reflect any doubt in their mind
as to the eventual adoption of 5 script
different from Devanagari for Hindi?

Shri M. . Chagla: Government
must act loyally to the Constituion,
So long as the Constitution says that
the official language of India is Hindi
in the Devanagari script, the duty of
Government is to propagate Hindi in
thy Devanagori sceript. But there  is

APRIL 14,

1865 Oral Answers

9134
nothing to prevent people from ex-
perimenting” with any other seript to
find out what fhe position is.  This
is a free country. But as far as Gov-
ernment policy is concerned, it must
be consistent with the Constitution.

Shrimatji Renuka Ray: In reply to
2 question, the hon. Minister gtated
that a certain amount of autonomy
wa: given to the universities, Is he
awarce that Delhi University has laid
down condilions that those colleges
like the Lady Irwin College, run by
pioneer social welfare organisations
such ag the All-India Women's Con-
ference Fund Association, have to dis-
sociate themselves from the parent
body in order to draw their grants?
If so, what is Government’s reaction
thereto?

Shri M. C. Chagla: 1 do not know
this. 17 the hon. lady Member will
write to me, I will make enquiries.

wt TR ETAeE T A R
o § wit w7 fr afe gav fremdt
i foy ot A 3 e fafe F A9
&t sewan g Fifzy o & A A Aa
# frdew wo wEan g & frd o wi
o T fafa § a@f fammar @ a%ar,
wifr 79 fafc § a7 w8 & 1
et & o § fdr #T s 8
Fm L W g ¥4 gafan 7w
fafy & A&t fivamar o ver & fr & afaor
¥ fardi 3, afes wafa Goa fafe
famar s T # f& = @ aavATE
g o

_ Rural Institutes

_|,_
Shri S. C. Samanta:
| Shri Smbodh Hansda:
| Shri D. N. Tiwary:
| Shrl Daljit Singh:
| Shri Sham Lal Saraf:
*858. { Shri P. R. Chakraverti:
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Shrj P. C. Borooah:
Shri H, V. Koujalgi:
| Shri D, J. Naik:
|_ Shri Krishnapal Singh:

Will the Minister of Edueation be
‘pleased to state:

(a) whether it is a gacl that the
Rural Institutes of the country have
not been able to attract a large num-
ber of students;

tb) if so, the reasons therefor; and

ic}) whether any Probe Commitice
will be set up to find out reasons as
well as to recommend suggestions to
remove the defects?

‘The Minister of Edueation (Shri
M. C. Chagla): (a) and (b). The in-
crease in enrolment in the Rural

Institules has beep reasonably satis-
factory, having risen from 427 in
10568, when the scheme was instituted,
to 3301 in 1904.

(c) It is not proposed to sel up any
Probe Committee. However. neces-
sury sieps are being taken to ensure
the further development of the Rural
Institutes.

Shri 8. C. Samanta: May [ know
what sorts of services are open 10
those who come outl suceessful from
these institutes?

Shri M. C. Chagla: We are rather
troubled about the problem of em-
plovment. Any service is open to
them, but we thought that their ser-
vices could beiter be utilised in com-
munity projects. and we have been
impressing upon the States to em-
ploy students who have been educal-
ed in these institutes. Our effort has
not been wholly successful, bui we
are doing our best.

Shri 8§, C. Samanta: May I know
how these institutes are financed?

Shri M, C. Chagla: The flnancing is
like this., We give grants-in-aid to
the rural institutes at 75 per cent of
the approved non-recurring and 50
per cent (75 per cent in the case of
post-diploma courses) of the approved
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recurring expenditure, except in the
case of Jamia Rural Institute, New
Delhi, which gets grants on cover-the-
deficit basis and the Kasturba Rural
Institute, Rajpura (Punjab) which is
voluntarily not taking grants {rom
the Government of India.

ot gro Avo faardy : Fm1 MEERE
#1 o1 & fr ww gdfegea § fraw
wrE i a1 ¢ fRa= & 3= T wfas-
At & aw § W At & far
TV, Ju7 qT¢, A feve & A qmn g
a7t oAy Iy e § fw F whre
7 gfux = ®1 Awd g amw

Shri M, C. Chagla: I have got the
figures here, Ninety-five per cent stu-
dents of the Civil and Rural Engin-
ecring Course, 80 per cent of the
Sanitary Inspectors Course and 83
per cent of the Agricultural Science
Course have secured employment.
Only about B4 per cent of the stud-
ents obtaining diploma in Rural Ser-
viees have either secured employment
or have proceeded for higher studies.
However, not more than 30 per cent
of the students have been uable to se-
cure suitable employment in the om-
'munity devclopment and co-operation
departmenti. That is the unfortu-
nate position. They are trained spe-
cially for this.

Shri Krishnapal Singh: I would like
to know [rom the Government whe-
ther they have any intention of in-
creasing the number of rural insti-
tutes; if not, of improving the stand-
ard of some of the existing institu-
tions in rural arcas and of imparting
technical and scientific education to
the students in rural areas, including
medical education if possible, as thers
is ghortage of doctors in the rural
arcas.

Shri M. C. Chagla: There is no pro-
ject for increasing the number of
rural institutes, We want to improve
the gquality of the cducation that is
being given, and we are about {0
start a new scheme wherehv different
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groups of rural institutes will come
together and will be deemeq to be
universities, so that the standard of
education in these institutes should
be higher than it is today,

Shri Ranga: What about
education?

medical

Shri M. C. Chagla: Medical educa-
tion is not under me It is looked
after by the Minister of Health, So,
I #m not in a positlon to answer that
question,

Shri S, N. Chaturvedi: Is it a fact
that one of the remsons for the poor
udmissions in the rural institutes is
the lack of feeder institutions at the
secondary level”

Shri M, C. Chagla: No. One reason
is that the institutions are not in a
position to give degrecs and therefore
there is the question of status. That
is what we are trymyg 10 remedy, The
second thing is thal States do  not
uccept qualified people from  these
rural institutions for the special work
for which they had been trained.

Shri Warlor: May [ know how
these teaching staff for these institu-
tions are recruited and what are the
minimwn qualifications preseribed?

Shri M. C. Chagla: | am nol sure;
1 will look into it; as far ag I know,
the teaching stafl is recruited as for
any other institution by proper selec-
tion committees; postg are advertised
and they are filled up.

Shri Warlor: What are the minimum
quualifications?

Mr, Speaker: He said that he
not got those details now.

had

Shri Oza: May 1 know whether the
main purpose of setting up these rural
institutes is to see that the trainees
return to their ordinary lives better
erquipped than before rather than to
give them employment and put them
in ¢competition with persons who are
having degrees and who undergo diff-
erent courses for jobs? .
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Shri M, C. Chagla: T agrec with the
hon. Member, The main purpose of
a rural institute should be to lramn
people to go back to the land and im-
prove agricultural production, quali-
ty and so on, und not seek white-
collared jobs in lowns. We are try-
ing to work in that direction

Shri Ranga: Lei pur Ministers go
back to the villages and do that work

st foafa fow : ¥ GEe W

T & fR o oevE gEepEE R
1 BE 9@ W fAawaa @ = w1 AT
7 fredt & oty ot § @ wmEea
b @ T gz avere gw ardtor A
1 O ®7F I § AT AT T
aAdr & 99 f5 w7 g AW oF f
| UF FATH TAHVA TEAT § w7
7 fanfaat @1 it 36 a0 & P
WIEE FAH & AR HIFTT ATE TED
g’

Shri M, C. Chagla: Yes, Sir; our

objective i5 to make cducation pro-
duction-oriented.

Mr. Speaker: Is this ‘ves' to the
whole question?
Shri M. C. Chagla: No, Sir, 1 have

taken down the salient feature of that
question and my answer is that our
policy iz lo make education produc-
tion=-oriented.

Mr. Speaker: He says in his qurs=
tion that the Government is trying to
make a fool of these people Thera
ought not to be a ‘yes' 1n answer ta
that question.

Shri M, C. Chagla: The auswer to
that is: No, Sir,

st gEW W FUATT ¥4 A
Ll S m*ﬂm'ﬁﬂm
fem #7 & Tz &1, & AT AW, 9
AT AF &FTT AV FOAMT g A
o 1 wet wEEw 7 aen
ax foer-mer gl F1 A A
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fam @1 fe oft a9 TR0 A s
g7
W WEIRY HAl AEIRY F qTHed
A= A1 fear 2o
Shri A. N, Vidyalankar: The hon.
Minister just now referred to  the
status given by the various States to
these students, May I know if  the
universities have also imposed certain
digquulifications on the gtudents and

diploma holders that come out of
these institutions?

Shri M. (. Chagla: | am not aware
of it, but, as 1 said, if these institutes
are deemed to be universities and are
in a position to give degrees. all these
guestiong would not arise.

it agdrc oy BT v

AT IAT T wIA LESEA & A i

T afem W oy www F T A fa

@ gFrT s A § fosr A qvard

F o @ & drefled™Me W UMW

Fawi w1 o A FEr @, AvEfew

frwm &= & T A7 fmey & S 2

= w1 ew fme gemew i e araea g ¢

g1 7 faa g 1 fowerr S 9y @

FA T A TATAG FATG AT AT 7

T ATARA Pl AT IH ATEEE &

T ATIT A AL ¥ 7 AT FAAAE

A a1 foen darEg 1 w1 A A

w30 § Al dAeToWHe TME HY

oA AT L.

. o WERY ;U &AW
am ¢ @ o TRm oA ww oA
21

o tedwe grew ;o arfie fore
71 A7 7 w=w ¥ sifadaa ar, @
mfa fadaa famafaarm & genla
T a7 | AT FE G ACETT A IH HEIT
77 AR e s e an, Afee ag wea
e ¥v At wE | § 97 FAA A
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fr ag dvar w1 7 &7 T ACORET IR
w1 Frw ag a1 fF agt & Ivgewit
Femwait ¥ wrd e foar ar

Weqe HENT | g7 AATT ggT AR
ECiE A

Wt wo Ato forardt : dfwws wrafaw
& gfy wafas # st 2o & o @,
T & wemn s ofaw § 5 gfa-
afadi=r #, 37 & wr=eT & w7 TR A
W a9 fa=re fewr @ fF oo s
-7 fFaeT &+ § o
oY 39 F 73R #7137 7 A & o,
afr 7 T A st AT ¥ for
ot & #7 A% 7

Shri M. C. Chagla:
follow.

could n

Mr. Speaker: What 1 have unogi-
stood from his question is that his -
tention is to suggest that only sucn
students should be admitted to those
universities as might have the inten-
tion, after getting that training, to
go over to the farms there and work
in the fields

Shri M, C. Chagla: We cannot deny
admission to students because, apart
from working on the farms, there aic
many other jobs open to those who
gel the diplomas from these institu-
tions. As I have said, 85 to 80 per
cent are employed; it is a very good
figure compared to other universities
where they have a lurger percentage
of unemployed.

Shri Ranga: In Lthe face of this
obvious unwillingness or failure of
the State Governments to take ad-
vantage of the services—an over-
whelming majority of the trainecs in
these institutions who are specially
trainced for rural work—have the Gov-
ernment considered the advisability
of asking the State Governmenta
th lves to inate the: students
with the guarantee that they would
make use of their services, so that
when they are trained, they would go
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back again and their special know-
ledge need not go to waste?

Shri M. C. Chagla: The students
are admitted from different States.. ..

Shri Ramga: On the recommenda-
tion of the State Governments, with
the assurance thal they would be uti-
lised later on after their training, as
is usually done with regard to those
services where there is scarcity of

personnel.
Shri M. C. Chagla: It is a helpful
suggestion. I wil] certainly look into

it.
watfaay afafa w1 wfagaa

*gs59. &t fegmar wamx: wv
fawm 3T aF T FT TuT WA fwo:

(%) #a1 w7 dmfas T
wyqifs s ofmg F st @
#eaTHa w74 & g fagws & wfwErn
frere afafr w1 frmfroi o faare
forr %

(ar) afz &, At fea-fea famfe-
ot F1 F=F T T fAar agr § A fEa-
f ®t A2, A7

() w7 as fwa fawfoi =
sraffem fear mar & 7

foer e & I (st ey
mn) : (%) Amfe wfr wrafrs
aaeaTa atd @Y7 dmfae qar stenfos
sAgeaE A &1 amr feem
(mafrr 21dY) & fom wfidwe &
farfron o fa=re ey mar &)

(m) fmi § % af fawrfon
o7 dwfaw aor oyfos gEeam
aftag & warfadws & @7 fawfon w1
9 9§ T AT T AT 7 e
i mEfRws w5t afiw # o T
# f& az faeim wgeal @ wafm
araA # frw AT § owEE TS
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o7 R AEH 71 AR IW HAM A
me T W7 fronforgt £ o 6 TR
zu, #afum wEWOTETHT T EETT
afag & afor, 3= fawifet o7 =
w1 & fau gm & wriEny 537 )

() faavor mv gz 0 T fmur
T | [qEwE § e v, fad
#ar LT-q148/65]

s} fag sy wamw e, =4 fagvw
" g Tamar mar & fe dmfas Aar
sgitfrs s ofmz 3wt o
1T & framt o7 favafaeaei o
famar fawe w1 aww Em arfeEn,
FaAT faee w1 avaew Adr 2 Hag e
g g & ag s ofwg
& A ®W F7 7%, 7 F fam g fawrfeo
T ETA F @Y FU AR A ACHION
Haraat, fawmt 17 freafamaat =
58 wAasaA afwaz 7 fawr A ¥ fAn
T FEW T R

The Mlinlster of Educailon (Shri M,
C. Chagla): The stalement itself shows
what has been done after the report
was received, but I wish to assure
him that we are taking more steps to
gsee that there is as much collabora-

tion as possible between the labora-
tories and other institutions.

ot fagwre wara ¢ 3 AvEey A TE
ot fawfor £ 7 & f& = g
ofrez % 3fa @ 7 ¥ w74 7 fam
oz a%1 & fF o mafa ardt W 1S
afaga @mar amr 1 & a7 AT ATEA
g fw gra dt & oo ofreg 1 mafam ars
¥ fom gwe & afraAq Am oo 2
W 3T FT &7 wgEea 9fag ¥ Fr

ax fFm W wFT oM TIT 2

Shrli M. C. Chagla: The governing

body has been reconstituted keeping

in mind what the Mudaliar Commit-
tee recommended, namely, that tlhe
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number should be reduced. It is a
supervisory body which meets once
or twice a year. But research is not
carried on by the governing council.
There are research committees for
each laboratory, as | have pointed out
in the statement.

«ft gy ey« w3 gofafon
afrafedt & wdwas & a/rg & A
ot @t 71 &, 3w & fam sy AT
oz amaga Am | W@ Aw
ndFaw ¥ foET &1 &0 @2 TaAHe
¥ HIAET TR, AT OF A8 FIH AR &1
et & 1+ & qg avrar wam f e
#ZT 7 7% I9 T HOA ATAEA A F7
T A & &8 &1 "6 a@am

Shri M. C. Chagla: It is a State uni-
versity which ig not direclly under
us, If there is any specific project for
rescarch, we will ecertainly consider
it and give ag much assistance as pos-
gible. The @SIR is supporting cenires
of specialised research in some uni-
versities, whereby finances are pro-
vided to strengthen centres of research
which would be of ultimate benefit to
the CSIR also. At presenl the fol-
lowing centres are being supported—
the School of Dyestuff Technology,
Bombay University and the school re-
ferred to by ‘my hon. friend, ramely,
the School of Earthquake Engineer-
ing in Roorkee University. CSIR is
specifically assisting it.

Shrimati Ramdulari Sinha: May I
know why there is so much delay in
implementing such Tecommendations
which have been accepteq by the
government?

Shri M, C. Chagla: The hon. lady
member has not seen the statement.
It points out that many of these have
already been implemented; and, the
report came hardly six months ago.

ot fesr ezame: gaifaor w597 8
o wgeaqr fearam a7 ot fe darteda
¥ gEMEE AT W el aw
FY FaTRT AT A ATY | TR qoqfa ¥
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# ag st Agan g fF At wgem
sfafear w9 wzar 9 w7 & fF Jwraa
fefoa dareds & smwise
=T % favg dre udo wre wiTe
¥ TEET 7 R wEET F1 9rEma
T AT W 39 9 g uT A
T A A 7o fewm w1 grArEr 2
TE |
Shri M. C. Chagla: This question

has been sufficiently thrashed out in

the House. Not that I am shirking to
answer it, but really it does not arise

out of this. I have answered it at
great length earlier.

ot faigarg qeya . gAY AEET A
AT TFAST AT T 9T THT E, T A
a7 5 T Amfaw ot g
wAEAE 9ty & arEt fm s arra
T T faequit ¥ forar 2, oY frema,
tmfas o sioifos s W
AT TAEWIATAHT A7 FHTAEET qf s
wrqsa fegra & L. A P
& fom qu gzt wy e Fer mar 3 0
% ag wAT W1gAT § (% 84 fAwi &
s-F7 davg # 9t fag wmre a7
T mEEi #1 gAEA fwar qar

Shri M. C. Chagla: T am prepared
to give the informmation toe my hon.
friend as to who are the members of
the governing boedy. 1 have not got
it here now.

Mr. Speaker: Next question; Dr.

Singhvi—absent.

Shri Harl Vishnu Kamath: As the
hon. Member, Dr. Singhvi, is absent
not of his own volition, but on
acenunt of illness, this question may
be orally answered in public interest.
1t is an important question.

Shri U. M. Trivedi: Many people are
interested in this question.

Mr. Speaker:
question.

We will see. Next
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Pakistanl Infilirants

.*..
¢ Dr. Chandrabhan Singh:
*863. { Shrl Vidya Charap Shuokla:
Shri R. S. Pandey:

Will the Minister of Home Affairs
be pleased to refer to the reply given
1o Starred Question No. 188 on the
25th November, 1064 and state:

(a) whether it is a fact that infll-
trants entering India from East Pakis-
tan are settling on the border and
renaming the villages after the names
of villages they left in Pakistan; and

(b) it so, the action taken by Gov-
ernment to get the Indian land vacated
in such cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl):
{a) and (b). Enquiries made from the
Governments of Assam, West Bengal
and Tripura show that there have
been ne such instances.

ot @7 : § a7 wiAAr S1gan g fE
W1 gafhegen  w1q § 37 T Frapra
Fart ¥ fagd v af 3 #rf oawA &
gt foar qar 7

st grar ¢ A7 sAfeeen AT
sa 71 s & fan o ward
F TR Fg A I 1 Afwa g
FIAT § A F ATH T2F T 7= T
Er e -

Shri Hem Barua: In view of the
fact that these Pakistani infiltrants,
particularly those coming into Assam,
rome in and get themselves merged
with the people living in the border,
the Centrul Government suggested to
the State Government to  clear 4
two=mile belt all along the Assam-
East Pakistan border. In that con-
text, may T know whether it is a fact
that the Government of Assam has
not done anything in that regard to
clear a two-mile belt there?

Shri Hathl: We arc going into a
totally different sphere, but I wmay
=ay that the survey has been done

14, 1965
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and the question as to how mmany
families will have to be dislocated is
being considered.

Shri U. M. Trivedi: In view of the
reply that has been given, that the
names of the villages are nol being
changed, does the hon. Minister there-
by suggest that notwithstanding there
being no change of nameg the settling
of the infiltrants has taken place on
the border?

Shri Hathi: No. The reply is to the
question as it was asked. So there is
no suggestion or any implication in
that. The direct question asked was
whether the names have been changed
The reply is “No".

Shrimati Renu Chakravartty: May
1 know whether it is a fact that
many Muslims whp have been in India
for a very long time and can produce
all documents to prove the same have
also been thrown out of Assam on
the ground that they are Pakistani
infiltrants and they have no redress
about this?

Shri Hathi: That is  absolutely
wrong. MNo Indian national has been
thrown out or has been deported. No
Indian national, who is & Muslim or
otherwise, has been deported (Inter-
ruptions). That is the allegation of
the other side, that in the name of
infiltrants we are sending away Indian
Muslims. We say that iz not the posi-
tion at all

Shrimatl Renn Chakravartty: 1 have
seen so many who have got the docu-
ments (Interruption).

Shri P. K. Deo: 10 order to put a
stop to this infiltration from Pakistan,
is it a fact that instructions have been
issucd from the Centre to the Assam
Government, particularly, that they
shoulg provide a no-man's land which
would be free of any hummn habita-
tion and they have failed to comply
with that instruction on the ground
that it will be difficult to rehabilitate
those who will be displaced from that
belt?
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Shri Hathi: I have replied to that
when Shri Hem Barua put that very
question.

Shri Ranga: Sir, he wants to know
whether they have received any re-
presentation from the Government of
Assam,

Shri Hathi: I said, the survey is
being carried on, and the number of
families that will be displaced is
being considered.

Shri P. K. De0: We see from the
papers that about 10,000 persons are
to be displaced (Interruption).

Shri Bade: In reply to Shri Trivedi's
question, the hon. Minister stated that
it is about the re-naming of villages.
‘The question of Shri P. K. Deo was
whether the infiltrants into India from
East Pakistan are settling op the
border.

Mr. Speaker: One part of the ques-
tion was about settling on the border.

Shri U. M, Trivedi: He hag not an-
swered that question about settling
on the border.

Shri Bade: Our information is that
5,000 Pakistanis are settled there. We
want to know whether the inflltrants
have settled themselves ip the border
or not.

Shri Hathi: I do not want to avoid
or shirk giving any reply. 1 am pre-
pared to give the House all the infor-
mation in the matter. The question
is about jnfiltration from Pakistan
into this arca. The figure has already
been given to this House. We are
taking steps to see that those who
have come are sent back. For that
purpose we have set up tribunals
which will look into those cases.
About one lakh of such people have
been sent back.

Shrimatl Renuka Ray: Is it a fact
that the Assam Government have
shown some reluctance to send away
some of the inflitrants also and to
have a no-man's land as suggested by
the Home Minister?

241 (AQ)LSD—2.
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Shri Hathi: Here again the two
questions are different. Regarding
sending out the Pakistani inflltrants
from Assam, the State Government
has not said ‘no' and would not
naturally say ‘mo’. It is interested in
sending them out. So far as clearing
of the belt is concerned, it has to be
considered in the context of the wvast
number of families which will be dis-
located by being displaced on account
of the creation of this belt.

Shri D. C. Sharma: The Govern-
ment always denies, and seldom ad-
mits, reports of inflltration. On the
other hand, public bodies of Assam
and the newspapers of Assam, both
Assamese and English, go on saying
that some kind of infiltration i1s going
on. Has the Government any agency
to check up newspaper reports and
reports given by public bodies or does
it go only by reports which are sent
by official agencies?

Shri Hathi: Government has never
denied reports of inflitration of Pakis-
tanis into this area. We have been
saying that they have come and that
they are coming. Therefore, we are
taking steps to send them out. We
have never denieq those reports.

Shri Ranga: In view of the com-
plaint made by the Pakistan Home
Minister at the Home Ministers' Con-
ference that we have been sending
awgy Indian Muslim residen!s into
Pakistan in an illegal and unconstitu-
tional manner and also in view of the
complaint made by one of our Mem-
bers to the same effect about indivi-
dual cases, has the Government
thought of making it public to all
concerned that whoever has legal
documents to establish his citizenship
of India, whether he is a Muslim or
not, would be given proper redress
here in this ocuntry and there need
be no fear at all that such people
would be sent away in an unconsti-
tutional or inhuman manner?

Shri Hathi: The hon. Member is
quite correct. It has been made quite
clear, Moreover, in the quit notice
that is given to the Individual it |is
mentioned that it he had any claim to
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continue to stay in India and he has
been wrongly deported, he cen ap-
proach the Tribunal, which is a quasi-
judicial body, which will look into
each case. It is only after the tri-
buna] has gone into the case that the
order is finalised.

Y xerofte fag ¢ 7w AT AT
aifream & fegem & & afae
FUETAH AT FTHGECATH ama
#r ggaw A1 g fF § ofeemw 9y
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e §IETT & @1 g | wa fadea ay
W @t g ff s afsmm d ar s
uRT gAT § A AHET T FLET A
| wfar @awe & &=
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WRITTEN ANSWERS TO
QUESTIONS

Theft of Cars and Scooters in Delhl

*B60. Dr. L. M. Singhvi: Will the
Minister of Flome Affairs be pleased
to state:

(a) whether his attentlon has been

APRIL 14, 1965

Written Answers 7150-
drawn to various news items and arti-

cles relating to thett of cars and

seooters in Delhi alleging the involve-

ment of certain relatives of persons.
highly placed in Government;

(b) whether it is a fact that the
investigations in these thefts have
been hushed up on account of the
alleged involvement of persons refer-
red to in part (a) above; and

(e} whether a comprehensive state-
ment will be laid on the Table ex-
plaining the allegations and the action
taken by the Government in this
regard?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir; some - reports
regarding ong case have come to the
notice of Government.

(b) No, Sir.

(c) A statement is ]aid on the Table
of the House. [Placed in Library,
See No. LT-4189/65].

All India Service of Sclentific
Personnel

oo, S Shri Ramachandra Ulaka:
8619 Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether Government have re-
ceived any recommendations from the
Scientific Personne] Commiltee re-
garding the creation of an All India
Service of Scientific Personnei:

(b) if so, the nature thereof; and

(c) the decision of Government

thereon?

The Minister of Educatlon (Shri
M. C. Chagla): (a) to (c). No, Sir.
The Committee has been wound up.

CBI Report on Orissa Enguiry

wgry J Shri Jashvant Mehta:
8623 Shri Harish Chandra Mathurs
1
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Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
taken any steps to find out how the
CB.L report on Orissa inquiry and
the Cabinet Sub-Committee's recom-
mendations, both secret documents,
leaked out to the press and private
individuals; and

(b) if so, the broad outlines there-
of?

The Minister oy State in the Minis-
try of Homg Affairs (Shri Hathl):
(a) and (b). The question makes
certain assumptions about the nature
of certain papers. Government regret
their inability to express in any way
any opinion about those assumptions.
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Petro-chemical Complex near Bombay

J Shri Vishwa Nath Pandey:
. Shri Ram Harkh Yadav:

Will the Minister of Petroleum and
Chemicals be pleased to state:

*865.

(a) whether Government propose to
set up a petroleum chemical Complex
near Bombay;

(b) if so, when and the place where
it will set up; and

(c) the total expenditure to be in-
curred on the project?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No, Sir. A petro-
chemical complex is however under
implementation near Bombay in the
private seclor.

(b) and (c). Do not arise.

Asian Music Festival

*g66. Shri Raghunath Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that Sangeet
WNatak Akademi is considering a pro=
posal to hold an Asian Music Festi-
val in India during 1985-66, and

(b) if so, a broad outline of the
proposal?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The Aka-
demi is examining the posaibility s
holding a Seminar and Festival of
Music, Dance and Drama from Asian
countries. The details have not been
worked out so far.

Indo-Soviet Cultural Exchange
Programme

*867. Shri Kanakasabal:
Minister of Education be
state:

Will  the
pleased to

{a) whether a team of scientists is
being sent to the USSR, under the
Indo-Soviet Cultural Exchange Pro-
gramme; and



9153 Written Answers

(b) if so, the main object of the
team’s visit to that country?

The Minlster of Educatlon
M. C. Chagla): (a) No, Sir.

(Shri

(b) Does not arise.

Fertilizers

Shri A. 8. Salgal:
[Shri Warior:
| Dr. Ranen Sen:

*ggs. < Shri S, M. Banerjee:
ﬁShri Rameshwar Tantia.
| Maharajkumar Vijaya
|| Ananda:

Will the Minister of Petroleum amd
Chemicals be pleased to state:

{a) whether the Bechtel deal about
the massive expansion of India's ferti-
liser industry has run ints serious
difficulty;

(b) if so. the nature thereof; and

(c) the steps taken by Government
to remove the difficulty?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shrl
Alagesan): (a) to (c). Discussions
with the Bechtel Corporation have not
yet been concluded and the third
round is expected to be held at about
the end of April.

Neptha for Fertilizer Production

*869. Dr. Chandrabhan Singh: Will
the Minister of Petroleum and Che-
micalg be pleased to stlate:

(a) the total quantity of Neptha
available for the production of fertl-
lizer in 1965-66;

(b) whether the available quantity
of Neptha will be able to meet the
total requirement of the country dur-
ing 1965-66; and

(c) if not, whether Government
propose to give priority to coalbased
fertilizer in the country?

The Minister of State in the Minls-
try of Petroleum and Chemicals (Shri

APRIL 14, 1965

Written Answers 9154
Alagesan): (a) After mecting the re-
quirements of motor spiric as automa-
live fuel, the quantity of motor spirit/
naptha available for production of
fertilisers or other uses during 1965-66
will be of the order of 6 lakh tonnes.

(b) Yes.

{cy Does not arise,

Oll in Bay of Bengal

*870. Shrimati Renuka Barkatakl:
Will the Minister of Pelrolenm and
Chemicals be pleased to state:

(a) whether Government were con-
sidering a proposal to seek forelgn
assistance to undertake n survey of
underwater oil resources in the Bay
of Bengal; and

(b) if so, the decision, if any taken
in this regard?

The Minister of Petrolcum and Che-
micals (Shri Humayum Kabir): (a)
and (b). Under a contract with V/O
Technoexport, a Soviet seismic survey
ship has carried out off-shore seismic
surveys along the Coromandal Coast
from August to October, 1964. Fur-
ther surveys will be cartied out from
May, 1965.

Migration from East Pakistan

*872. Shri P. C. Borooah: Will the
Minister of Rehabilitation be pleased
to state:

{a) whether a fresh influx of East
Pakistani refugees started recently
following firing by Pakistan forces in
South Berubari areas;

(b) if so, the number of persons who
have since crossed the borders; and

{c) the steps taken 1s tackle the
situation?

The Minister of Rehabhilitation (Shri
Mahavir Tyagi): (a) o such report
has been received; we have referred
the matter to the State Governments
for a report.

(b) and (c¢). Do not arise,
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Failures im Examinations

*875. Shri P, C. Borooah® Will the
Minister of Education bc pleased to
refer 1o the reply giver: to Starred
Question No. 65 on the 13.h November,
1964 and stute:

(a) whether the remaining State
Governments have also since endors-
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ed the proposal of giving weightage to
a student's performance in the clasg in
deciding his annual promotion with a
view to eliminating wastage resulting
{rom large scale failurcs in examina-
tions;

(b) if not, the States which have not
yet endorsed the proposal and the rea-
sons therefor; and

(¢) the steps taken by the States to
implement the proposal?

‘The Minister of Education (Shrl
M. C. Chagla): (a) to (e). The
Boards of Andhra Pradesh, Assam,

Rajasthan, Vidarbha and the Central
Board of Secondary Education and
the Punjab University have introdue-
ed the system of giving weightage to
internal assessment in deciding annual
promotion., The Bihar Board has abo-
lished the system because of certain
difficulties, such as, differing standards
and disparity between marks obtain-
ed in the external examination and
internal assessment. It is not possible
to achieve uniformity in this matter in
all the States, nor was the suggestion
intended to bring about uniformity.

Stopping of Chinese Nationals at
Bihata Aerodrome

Shri Yashpal Singh:
Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:
#876. { Shri Hukam Chand
Kachhavaiya:
Shri ¥, D. Singh:
| Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that eigiht
Chinese nationals were stopped by the
Indian Police at Bihata aerodrome
near Patna under suspicious circums-
‘tances;

(b) whethey any inquiry has been
made into the matter; and

(e} it so, the action faken against
them?

APRIL 14, 1965
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (¢). Enquiries made into the mat-
ter show that two Chinese families,
comprising eight persons, who were
resident in Calcutta, had applied for
permission to leave India for Kath-
mandu and were granted Exit Permits
by the local Security authorities autho-
rising them tp leave for Kathmandu
by air direct from the Dum Dum Air-
port on 24-3-1965. As there was no
direct I.A.C. Flight to Kathmandu from
Dum Dum gn 24-3-1965, the two Chi-
nese families proceeded to Patna by an
1A.C Flight in order to avail of an-
other 1.A.C. Flight from Patna to Kath
mandu. However, on landing at
Bihata Aerodrome, they were stop-
ped as their Exit Permits did not
authorise their landing at Paina in
transit. They were subsequen-
tly alloweqd to proceed to Xath-
mandu by an LAC. Flight on
26-3-1965. It is thus obwvious that
these persons had landed at Patna
dug to a misunderstanding and there
was no question of any suspicious acti-
vity on their part.

Utilisation Certificates from
Unliversities

f Shri Sidheshwar Prasad:
. Shri K. C, Pant:

Will the Minister of Education be
pleased to state:

2214

{a) whether a statement showing the
latest position of the outstanding uti-
lisation certificates, the years in which
these related and the names of the
Unlversities concerned will be laid on
the Table; and

(b) the steps taken to ensure timely
submission of utilisation certificates?

The Minister of Education (Shrl
M. C. Chagla): (a) and (b). The in-
formation is being collected and a

statement will be laid on the Table of
the House in due course.
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ts in National Laboratorles

S Shri K. C. Pant:
* 1 Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

Equl

2216

(a) whether it is a fact that g large
number of equipments machinery held
by various laboratories/institutions
under the Council of Scientific and
Industrial Research are still lying un-
utilised;

(b) whether there has been any re-
view to ascerlain ils nature and ex-
tent: and

(¢} if su, the main findings thereof?

The Minister of Education (Shri
M. C, Chagla): (a) No, Sir; only a
few items of equipment and
machinery are at present not being
utilised at some of the National Labo-
ratories/Institutes,

(b) Yes, Sir; a general assessment
of the equipment and machinery and
stores lying unutilised at the National
Laboratories/Institutes was made in
1963.

(¢) The main finding was thal the
“left over" equipment and slores
which was supplied to the National
Laboratories/Institutes by the Direc-
tor-General, Supplies and Disposaly at
the end of the last War on 'as is where
5" basis, was found either unservice-
able or surplus to the needs of the
Laboratory/Institute concerned. De-
tails of these were given wide publi-
city amongst user Government Depart-
ments, Universities, Research  und
Technological Institutes and other
organisations with a view to disposing
of the same. A substantial portion has
already been disposed of and the re-
maining is expecied to be disposed of
shortly.
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Girls' Education in Orissa

2217. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the amount allocated by Gov-
ernment during 1963-64 and 1964-65 to
the Government of Orissa for educa-
tion of girls and women; and

(b) the total amount actually spent
during the above-mentioned period in
Orissa?

The Minister of Education (Shri
M. C. Chagla): (a) During 1903-0U4
and 1964-65, Central assistance of
Rs. 31'96 lakhs and Rs. 2387 lakhs
respectively was allocateq to the
Government of Orissa for special
schemes for the education of girls
and women,

(b) The actual expenditure incur-
red on these schemes during 1963-64
was Rs. 2240 lakhs while anticipated
expenditure for 1984-65 is Rs. 23-87
lakhs. Ower and abowve this, a certain
portion of amounts spent on General
Education has also been spent on the
education of girls and women, but
separate account of this is not avail-
able.

Elementary School Buildings im Orissa

2218. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleaseq to state:

{a) the amounts of granis or loans
given to the Government of Orissa for
the construction of elementary school
buildings and staff quarters for women
teachers in rural areas during 19062-83,
1863-64 and 1964-65, ycar-wise; and

(b)Y the total amount sanctioned or
proposed to be sanctioned for the same
purpose during 1965-667

The Deputy Minlster in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) and (b). No
such request has been received from
the Government of Orissa so far.
'IHence the question of giving grant or
Jnom has mot arisen,
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Detenu's Request for Parole
2219, Shri A. K. Gopalan: Will the

Minister of Home Affairs be pleased
to state:

(a) whether Governmont have re-
ceived request for parole from a de-
tenu kept in Special Sub Jail, Viyyoor,
Kerala;

(b) if so, for what purpose;

(c) whether Government
granted his request; and

have

(d) if not, the reasons therefor?

The Minister of State In the Minis-
try of Home Affairs (Shri Hathli): (3)

Requests for parole were received
from 9 detenus.
(b) The grounds for parole were

adjustment of professional work in 2
cases, serious illness of relatives in §
cases, to perform  last rites on
the demise of a relative in 1 case and
in connection with the delivery of a
detenu's wife in 1 case.

(e) The requests were not granted
except in one case.

(d) The Government was satisfied
that there were no pressing reasons for
release in other cases.

Speclal Sub-Jall, Viyyoor, Kerala

2220. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any detenus kept in
Special  Sub-Jail, Viyyoor, Kerala
have applied for permission to con-
sult lawyers;

(b) whether Government  have
ingisted that the Police must be pre-
sent and hear the conversation with
their counsel;

(¢} whether the detenus protested
against this and refused to have inter-
view with their counsels; and

(d) whether Government will re-
consider their attitude towards legal
consultation by the detenus with
their counsels?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (c). Yes, Sir.

(d) This is the subject matter of
a writ petition in the Kerala High
Court.

FuT ww | fowe wfax
2221. st &CY qvAq : ¥ o
Tl og a9 & g w0 fF
(%) 1964-65 a% 3wz w2w #
fray fam offzr @@ m & R
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T WEW AETE AT W FEH A
s a% feaar wpan faar mr 7
frer s & SwEt (sl
WY T ) - (%) ST
(@) fw =gt o fasme dfee
eqrfyT fed T @ —
(1) ==t (foen aToEeT)
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w1 ymEEE fraaw sy aETe @
geiaf@ w faar mr a1 6T 1963
64 7 1964-65 ¥ TF 7 qLET
£ WAW: 47,860 TG 25,936 T
& oEE fa qoo

T § sqawtfaw Sfewe

St e et
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fowm & g8 geaifaEiEl & faeg
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a1 # Fiw w1 7 e wrow w6 feg
FF arr wrg g Agt e 1w
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& mfusifedi F1 aTAFE § FIE ="
R

Students Studying Abroad
224 L ool Dai Singh:

Will the Minister of Education be
pleased to state:

fa) the number of students study-
ing abroad from the Punjab State on
Government expenses and on their
own cxpenses separately; and

(b) the number of students belong-

ing to Scheduled Castes and Sche-

duled Tribes among them?

The Minister of Education (Shri
M. C. Chagla): On the basis of the

latest available data the information
is as under:

(n) 11 students from the Punjab
State are studying abroad on
Government expense and 54
on their own expense; and

(b) None of them belongs to
Scheduled Castes and Sche-
duled Tribes.
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Memorial to Shri Maithilisharan Gupta

J Shri R. G. Dubey:

2226, . "
L Shrimati Savitri Nigam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether his Ministry is con-
sidering any proposal to have a suit-
able memorial to the great Hindi
poet, late Shri Maithilisharan Gupta;
and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
‘try of Home Affairs (Shrl L. N.
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Mishra): (a) No such proposal is
under consideration.

(b) Does not arise.

fareft & wivre ferarr el
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2228.

Exploration in Ganga Valley

Shri Bishwa Nath Roy:
Shrimatl Savitri Nigam:
Shri D. N. Tiwary:
229, Shrl Bhagwat Jha Azad:

Shri Yashpal Singh:

| Shri Yishwa Nath Pandey:
Shri Barua:

l_ Shri L. N. Bhanja Deo:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 1514 on the 25th March, 1964 and
state:
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(a) whether the geophysical explo-

ration for petroleum in the Ganga

Valley has been complefed; and

(b) if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shrl Humayun Eabir):
(a) No, Sir.

(b) Results so far are not encourag-
ing.

Archaeological Excavation

S Shri Bhagwat Jha Azad:
nm"}_ Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

(a) whether Government have
undertaken excavation of the old
Vikramshila University site at Batesh-
warsthan about 7 miles from Colganj
in Bihar; and

(b) whether historical antiquities
things so excavated have been taken
away by the institution or the parties
which took interest in the matter?

The Minister of Education (Shri
M., C. Chagla); (a) No excavations
have been done at Bateshwarthan.
Patna Universily has, however, carried
out excavation of the gld Vikramshila
University site at Antichak, which is
near Bateshwarthan,

(b)Y The movable antiquities from
Antichak have been tuken by Patna
University for further study.

Oil Reserves in Kerala and Calcutta

1 I Shri Yashpal Singh:
‘1_ Shri A, N. Vidyalankar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

223

(a) whether it is a fact that large
reserves of oil have been found in
Kerala and Calcutta; and

(b) if so, the details thereof?

APRIL 14, 1965
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Minister of Petroleum and
(Shri Humayun Kabir):

The
Chemicals
(a) No, Sir.

(b) Does not arise,

Recruitments of Trained Personnel

J Shri P. G, Sen:
7, Shri Ram Sewak:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Directorate of
Manpower has made any assessment
of the requirements and resources of
trained personnel for the Fourth and
Fifth Five Year Plans; and

(b) if so, the steps envisaged to
meet the shortage of Doctors in these
Plans?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) A preliminary assess-
ment has been made of the require-
ments and resources of (i) Enginecring
Personnel, (ii) Managerial Personnel,
(iii) Agricultural and Allied Person-

2232,

nel, and (iv) Medical and Public
Health Personnel.
(b} The medical Degree Course

extends over 5 years. The out-turn
of doctors during the Fourth Plan is,
therefore, more or less predetermined
by the admissions in medical colleges
during the Third Plan period for
meeting shortage during the fourth
Plan reliance has to be placed chiefly
on improving the utilisation of avai-
lable personnel. For meeting the
requirement of doctors in the Fifth
Plan, it has been proposed to estab-
lish 30 new medical colleges in the
Fourth Plan and also to increase the
intake in selected institutions,

Hindi in Non-Hindi Speaking States

2233. Shri Sham Lal Saraf: Will
the Minister of Educatlon be pleased
to state whether, with the introduc-
tion of Hindi as the Official Language
of the Union from January, 1065, any
special steps have been taken or are
under contemplation for (a) introduc-
tion of Hindi as a language in uni-
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versities, colleges and schools in the
non-Hindi speaking States; and

(b) preparation, translation and
presentation of  important local
language books on culture and lite-
rature in Hindi with a view to deve-
loping local talent?

The Minister of Eduocation (Shri
M. C. Chagla): A statement contain-
ing the requisite information is laid
on the Table of the House [Placed
in Library, see No, LT-4180/65].

Cultural Grants to Utkal Unlversity

{ Shri Ramachandra Ulaka:
2234, { Shri Dhuleshwar Meena:
| Shri Rama Chandra Mallick:

Will the Minister of Education be
pleased to state:

(a) whether any Central grants
were given to Utkal University
(Orissa) for organising cultural festi-
vals during 1964-65; and

(b) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). A grant
of Rs. 5,000 was paid to the University
for meeting part of the expenses
incurred on the Inter-Collegiate Youth
Festival held by it in October, 1963.

Oil in Orissa

2235 [ Shri Ramachandra Ulaka:
7 Shri Dhuleshwar Meena:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any survey has since
been carried out by the Geological
Survey of India for locating oil in
the State of Orissa recently; and

(b) if so, the findings thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). The Geological Survey
of India does not carry out any sur-
veys for locating oil. The Oil and
Natural Gas Commission have carried
out peological investigations in the
Baripada area and gravity and mag-
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netic surveys in a part of the coastal
areas of Orissa. The results so far
are not considered encouraging, but
it is proposed to carry out some
seismic surveys in the future.

Engineering Colleges in Orlssa

[ 8hri Ramachamdra Ulaka:
2236. { Shri Dhuleshwar Meena;
Shri Rama Chandra Mallick:

Will the Minister of Education be
pleased to state:

(a) the total amount granted to
engineering Colleges in Orissa dur-
ing 1964-65;

(b) the details thereof; and

(¢) the amount proposed to be
given to each engineering Ccllege in

Orissa during 1965-86 and the pur-
pose of such grant?

The Minister of Educatlon (Shel
M. C. Chagla):
Rs.
(a). (f) Grants 43,49,666
(i) Loans 16,99,020
ToTAL 5 m

(8). (1) Regional Enginecring College, Rourkela.
(r) Grants

Rs. 47,00,000—For buildirgs equip-
ment, staff  quarters,
staff salaries and run-
ning expenses of the

college etc.
(i) Loans
Rs. 16,99,020—For construction of
hostels  and ataff
quarters.

(2) Umiversity College of Engineering, Burla,
(V) Grants

Rs. 6,49,666—For dcvelopment and
expansjon of college.

() Loans
Nil.
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(¢) Tentatively, the following
rums have been prbvided:

(1) Regiomal Enginecring College, Rourkela.

(+) Grants o .
Rs. 38,75,250 —For buildings, equip-
ment, staff  salaries,
running expenses  of
the college and for
conducting Post-
graduate courses.

(%) Loans

Rs. 72,000 — For construction of

stafl quarters.

(2) University College of Engineering, Burla,

(1) Grants
Rs. 2,77,000—For development and
expansion  of the
College.
(#7) Loans
Rs. $,92,000—For construction of

hostels.

Grants to Bharat Sewak Samaj

2237 J Shri Ramachandra Ulaka:
"\, Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) the total amount given to
Bharat Sewak Samaj, Orissa branch
for running different camps during
1864-65; and

(b) the amount proposed to be
given during 1965-687

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Out of Rs. 412824
sanctioned to Central Bharat Sewak
Samaj, they have allotted Rs, 22,800
to Orissa Branch for Family Planning
Orientation Training Camps during
1964-65.

(b) The matter is under considera-
tion.

School Hostels in Orissa

( Shri Dhuleshwar Meena:
2238. ! Shri Ramachandra Ulaka:
LShﬂ Rama Chandra Mallick:
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Will the Minister of Education be
plecased to state:

(a) whether any financial assistance
has been given to the Government of
Orissa for construction of school hos-
tels in the State during 1964-85; and

(b) if so, the details thereof?

The Minister of Education
M. C. Chagla: (a) No, Sir,
(b) Does not arise.

(Bhri

Jama Masjild and Red Fort

J Shri Dhuleshwar Meena:
A, Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

2239.

(a) whether some repairs were car-
ried out to Jama Masjid and Red Fort
in Delhi during 1964-65; and

(b) if so, the amount that was spent
thereon?

The Minister of Education (Shri
M. C, Chagla): (a) Yes, Sir.

(b) Rs. 9,647 upto February, 19635.

Archaeological Excavations

[ Shri Subodh Hansda:
| Shri S, C. Samanta:
2240. { Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
| Shri Murli Manohar:

Will the Minister of Education be
pleased o state:

(a) whether it is a fact that
archaeological excavations at Buro-
Burirhat in the Sundarban areas of
West Bengal have led to the disco-
very of the ancient Gupta civilisation;

(b) it so, a brief outline of the find;
and

(e} the historical value thereof?

The Minister of Education (Shri
M. C. Chagla): (a) No excavation
has been carried out at Buro Burirhat.
Some pottery recovered from the site
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by an exploration party consisting of
Lecturers, Research Scholars and
students of the Asutosh Museum of
Indian Art, Calcutta, is assignable to
the Gupta period.

(b) The antiquities recovered from
the site include potsherds, assignable
o Gupta and Pala-Sena periods and
an archer type gold coin of Samudra
Gupta, besides a fragmentary black-
stone Sahasralinga,

(¢) The finds give some idea of
habitation at the site between the
Gupta and Pala-Sena periods but
without excavation, the gntiquity of
the site cannot be ascertained.

Civil Jaill in Andaman Islands

2241. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is true that there is
no Civil Jail in Andaman Islands and
consequently the Courts in the Islands
adjourn cases/proceedings involving
awards of civil imprisonment sine die;
and

(b) if so, the action Government
propose to take to establish a Civil
Jail in the Islands?

The Minister of State In the Minls-
try of Home Affairs (Shri Hathl): (a)
No, Sir. A portion of the District
Jail buildings has been declared as a
Civil prison.

(b) Does not arise.

Archaeological Find in Bhuaj

J Shri Vishwa Nath Pandey:
“ 9 Shri Ram Harkh Yadav:

Will the Minister of Education be
pleased to state:

2242

(a) whether it is a fact that a new
Harappan site of considerable import-
ance has been discovered by the
Archaeological Survey of India at
Surkotda in district Bhuj of Gujarat;

(b) if so, a brief oputline of the
find; and
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(c) its historical importance?

The Minist of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) The finds comprise black-on-
red ware, white-painted black and
red ware and coarse black-on-red
ware characteristic of the Gujarat
variety of culture, together with
traces of a fortification with stone~
built bastions at the four corners.

(c) It is a Harappan site, which,
apart from proving its already well-
known extension in this region, may
throw some light on the antecedents
of the culture on the site and link
with the Harappan culture in general
of Gujarat,

Orissa Government Officers

[ Shri Ramg Chandra Mallick:
2243. < Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

Will the Minister of Home Affalrs
be pleased to state:

(a) the number of Orissa State
Government officers working in Cen-
tral Government offices at present
and the posts held by them; and

(b) the number of officers out of
them belonging to the Scheduled
Castes and Scheduled Tribes?

The Minister of State in the Minls-
try of Home Affairs (Shri Hathl): (a)
and (b). Information is being collect-
ed and will be laid on the Table of
the House.

Ol in Asia’s Off-shore Waters

2244. Shri  Surendra Pal Singh:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
ECAFE Organisation of the UN. has
drawn up a scheme to explore Asia's
shallow off-shore waters for oil and
natural gas and other mineral
resources, and that India has alrcady
approved this scheme; and
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| (b) £ so0, the main details of the
project, and the benefits that are likely
#Q accrue to Indla from the same?

The Minister of Petroleum and
Chemicals (Shri Humayun Kablr):
(a) and (b). The ECAFE Organisa-
tion had drawn up a proposal for the
acquisition of a ship for joint off-
shore geophysical survey of the
Marine Shelf Areas of the ECAFE
region. At the 17th Session of the
Commiltee on Industry and Natural
Resources held at Bangkok during 4th
to 15th February, 1965, it was decided
to constitute a Group of experts from
interested countries within and out-
side the region to examine the pro-
jeet and work out the procedure and
details for consideration by the con-
.cerneq Member Governments, No
detailed scheme has so far been sub-
mitted for consideration of the Gov-
.ernment of India.

Students Homes

[ Shri Vidya Charam Shukla:
2245 Dr. Chandrabhan Singh:
"y Shri R. S. Pandey:
iSh.rl Uikey:

Will the Minister of Educatiom be
pleased to refer to the reply given
to Unstarred Question No, 485 on the
25th November, 1064 and state:

(a) the total amount allotted for
-construction of students Homes during
Third Plan period;

(b) the number of students homes
proposed to be constructed during the
remaining period of Third Plan; and

(c) the number of such Homes
already constructed so far?

‘The Minister of Education
M. C. Chagla): (a) Rs. 17 lakhs.

(b) While all the Universities and
institutions deemed to be Universities
in India are eligible to receive assis-
tance from the University Grants
Commission for setting up Students
Homes, only the following Universi-
ties, viz,, Rajasthan, Sardar Vallabh-

(Shri
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bhai Vidyapeeth, Jiwaji, Indore,
Aligarh Muslim, Banaras Hindu Uni-
versities ang Kashi Vidyapeeth have
sought assistance so far.

(c) MNone, Sir. However, the con-
struction work has been taken up in
the case of Rajasthan, Sardar Vallabh-
bhai Vidyapeeth, Jiwaji and Indore
Universities.
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Modern Preparatory School, Port
Blair

2247. Shrimati Savitri Nigam: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No, 305 on the 2nd Decem-
ber, 1964 and state:

(a) whether Government have
given any financial or other help to
the Modern Preparatorv School, Port
Blair, Andaman Islands;

(b) whether the School hag English
a3 ‘the medium of instruction; and

(c) if so, the reason for giving aid
to this Scheol in contravention of
Government's policy that “Govern-
ment gives no resources whatever, no
grunt is given to the schools where
the medium of instruction is English"?

The Minister of Educatlon (Shri
M. C. Chagla): (a) Yes, Sir.
(b) Yes, Sir. The School also

teaches Hindi from class I upwards.

(c) While the general policy re-
mains as it is, the grant has been
given as a very special case.

Allegations agalnst Former Officer of
Tourist Department

Shri D. C, Sharma:
Shri BEapur Singh:
Shri Himatsingka:
Shri P. H. Bheel:
Shri Ram Singh:
Shri A. S. Salgal:
Shri R. S, Tiwary:
Maharajkomar Vijaya
4 Ananda:
2248. | Shri Wadiwa:
Shri Jedhe:
Shri D. D. Mantri:
Shri M. L. Jadhav:
Shri Ravindra Varma:
Shri Maniyangadan:
Shrimati Subhadra Joshi:
Shri Bakliwal:
L Shri Nardeo Snatak:

will the Minister of Home Affairs
be pleased to state:

(a) whether some sallegations have
‘been received against a former

241 (A LSD-—3,
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Deputy Director General of Tourist
Department;

(b) whether it is a fact that an en-
quiry has been instituted against this
officer; and

(c) if so, the result of the enquiry?

The Minister of State in the Minis-
try of Home Affalrs (Shri  Hathi):
(a) and (b). Yes, Sir.

(¢) The enquiry is still in progress.

Asian Women's Hockey Tournamemt
at Hong Kong

2249 Shri Indrajit Gupta: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 541 on the 3rd March,
1865 and state:

(a) whether he is aware of the faot
that Indias last-moment withdrawal
from the Asian Women's Hockey
Tournament at Hong Kong last Janu-
ary was taken strong exception to by
the host Association and other mem-
bers of the Asian Women's Hockey
Federation; and

(b) whether this is likely to have
seripus repercussions by way of a re-
ciprocal boycott by some Asiam
nations of the proposed Asian Cham-
pionship Tournament in New Delhi
later this veai!

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Hong Kong is the only
country which regretted India's non-
participation in the tournament.

(b) No, Sir. Besides this the Gov-
ernment are not aware of any pro-
posal to hold an Asian Championship
Tournament in New Delhi later this
year.

Complaints Against Corruptiom

2250. Bhri Shiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of complaints of
corruption registered with  Director,
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¥igilance, Delhi Administration ('} o, Fl'@'l
during 1964;
(b) the number of complaints found (W) ww= T FE |
40 be genuine; and
(c) the action teken in respect of wrw udt v wfafee wfec

them?

The Minister of State in the Minls-
try of Home Affairs (Shrl Hathl):
(a) 184,

ihy 17

(c) Departmental action was initiat-
ed in all cases. Proceedings have
been concluded in six of them and
they are in progress in the remaining
eleven. Appropriate penalties were
inflicted on the persons involved in
five ot the cases concluded. In the
sixth case, the person concerned was
sallowed to resign.

dwrfre el arfcnfoe st eaet
i

& ST wer
St gre W Wy
st wy :

st go %o fay ¢
sitw #aw am:

 ferm S @y @ A% s
w fw @

(%) w1 g 79 & & dmfas
=T aifoarfos weRra @t g
¥ wfrwar  weedt Y oy 6o A ¥
wfiw §;

(=) v ag ot a= & s st &
e wfew vy # =fet 7 fagfe
¥wwd e § fafgemr womi §;
L1

(w) =fz gf, = o wvaw & W
wTEATE FA w7 fa g 7

e worrera & o (ot e
ww) @ (%) o, 8t '

21252.

[q’rwmﬂtmﬂ:
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w4 wF T g, AT

(w) afz &, @ T&r smEw 2%
F w1 FTOooT § 7

famar e |/ IwEA (st e
W) : (%) W (@), 7@ A A}
& wrpame AT FE T T | g
dmfaw s a1 weRTEET F
st 3 7 gt & fAu e
T A wA 1 fAvay fwar @ i
fom gei & FriroEe T fwr o
I & 37 % ¥ 2-fagr & sife #1 wET
st qU T s AT & AR =
yHIfed F3 A FO GHG TT | T
& T W R 9 H T TE G
gt w1 gl s o

Drilling in Cauvery Delta

2254. Shri Maothiah: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) the latest stage in the drilling
operations in the Cauvery delta and
in the area near Pattukkottai in Than-
javur district In Madrag State;
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(b) whether any oil has been struck
there; and

(c) the quantity of oil estimated to
be explored?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) One deep well near Karaikal in
Cauvery basin and two structural

wells near Pattukkottai, have been
sompleted.
(b) Traces of hydrocarbons  were

obtained while testing the deep well.

(c) It is too early to estimate the
quantity of oil in this region.

LAS. Officers

2255, Dr. Chandrabhan Singh: Will
the Minister of Home Affairs be pleas-
od to state:

(a) the total number of LAS.
Officers in the country; and

(b) the number out of them who
are working as specialists in charge
-f. lechnical and research departments
or institutions?

The Minister of Siate in the Minis-
try of Home Affaira (Shri Hathi):
(a) 2147

(b) The information is being collect-
ed and will be laid on the Table of
the House.

Researches on Urdu Poets, Meer and
Ghalib

2256. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
%o state:

{a) whether it is a fact that Shri
Attaullah K. Durrani, an Indian
mational settled in U.S.A., has left half
a million dollars for translation and
research on the work of the two re-
nowned Urdu poets, Meer and Ghalib;

(b) if so, whether the said legacy
has been bequeathed to the Govern-
ment of India for the said purpose;
and

CHAITRA 24, 1887 (SAKA)
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(e) if so, the steps taken or pro-
posed to be taken by the Govern-
ment to carry out the testator's
wishes?

The Minister of Cultural Affalrs in
the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir.

(b) No, Sir, the legacy has been
bequeathed to certain trustees in the
USA.

(c) Does not arise.

ECAFE Survey

2257. Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the per capita consumption of
petroleum products in India and in
other eountries in the region accord-
ing to the preliminary survey of eco=-
nomic situation ip the region covered
by the Economic Commission in Asia
and Far East for 1964; and

(b) the highest per capita consump-
tion of petroleum attained in any
country in the world?

The Minister of Petroleum and
Chemicals (Shri Humayun  Kabir):
(a) The information will be available
in the published report of the ECAFE,

(b) The highest per capita consump-
tion in the World has been attained
in the United States of America. This
has been estimated as 3.379 k1, in 1964,

Overpayment by I1.0.C.
2258. Shri Kishen Patinayak: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that the
Indian Oil Corporation made an over-
payment of Rs. 125 lakhs to Mls. R. B.
Bhola Nath and Sons during 1962;

(b) whether it is also a fact that the
S PE, Ministry of Home Affairs in-
vestigated this case of overpayment;
and

{e) it so, the result thereof?
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The Minister of Petroleum and
Chemicals (Shri Humayum Kabir):
(a) to (c). Ne, Sir. However, the
_Specia‘l Police  Establishment had
investigated @ case and reported an
overpayment in 1962-63 of Rs, 6,521 to
a firm called Messrs R. B. Bhola Nath
and Co. The question of recovering
from the firm the actual overpayment
made and dealing with those in the
Indian Oil Corporation responsible for
this is under consideration.

New Junior Colleges in Kerala
[ Shrl Warlor:

2259, { Shrl Vasudevan Nair:
| Shri Pottekkatt:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Kerala
Government have taken a decision
that no new junior colleges should be
established in Kerala during the cur-
rent year; and

(b)Y if so, the reasons therefor?

The Minister of Education (Shri
M, C. Chagla): (a) No, Sir. The
University of Kerala which proposed
starting of 17 Junior Colleges during
1965-66 has been advised by the State
Government to reduce the number to
the barest minimum considering the
actual necds; and start new colleges

in those areas only where it is
essential.

4b) Does not arise,
Auditoria In Madhya Pradesh

2260, Shri Lakhmu Bhawanl: Will
Minister of Education be pleased to
state:

(a) the funds allocated to the
schools and colleges of Madhya Pra-
desh for construction of auditoria
during 1964-85; and

{b) the funds earmarked for 1885-
88 in this connection for Madhya
Pradesh?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Nil
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(b} A balance of Hs. 40,000/- re-
mains to be paid in instalments for
three projects sanctioned in Madhya

Pradesh, This will be paid, if and
when the conditions laid down, are
satisfied.

Archaeological Finds at Woriyur,
Madras

[ Shri Sezhiyan:
2261 3 Shri Sivasankaran:

Will the Minister of FEducation be
pleased to state:

(a) whether it is a fact that rare
pieces of pottery and ornaments of
archaeological interest have beem
discovered at Woriyur in Madras;

(b) it so, the details thereof; and

(¢) whether Government propos- le
carry out large scale excavations in
that area?

The Minister of Education (Shri
M. C. Chagla): (a) Interesting pieces
of pottery and some ohjects of per-
sonal decoration have been found.

(b) Pottery such as the Rouletted
Ware, terra sigillate and Black-and-
red ware assignable to the beginning
of the Christian cra, terracottas, beads,
bangles, and structures inseribed with
Brahmi characters of the 1st-2nd cen-
tury AD.

(¢) The excavation is being con-
ducted by the University of Madr_ns.
and Government of India have no in-
tention of stepping in.

Teaching of Geography

2262, Shrl Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that thl_.-re
are no arrangements for teaching
geography at middle and higher
secondary stages in Delhi;

(b) if so, the reasons therefor;

(c) whether Government propose to
introduce the teaching of geography
in these classes;
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(d) if not,

the reasons therefor;
and

(e) if so, when it is likely to be in-
o ea?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir. At the
middle stage, Geography is  included
in the subject of “Social Studies”
which is a compulsory subject. At
the Higher Secondary stage, Geo-
graphy is an optional subject and ar-
rangements for its teaching are made
if at least 12  students in a school
offer this subject at class IX stage.

(b) to (e). Do not arise.

Low Priced Books

2263. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether Government's attention
has been drawn to the two sugges-
tions made by the Prime Minister at
a ceremony of the National Book
Trust of India held in Delhi an the
29th March, 1965 regarding keeping
the prices of bootks low for common
man and publication of books on
science and  history in Hindi and
regional languages; and

(b) if so, the steps proposed to be
taken by Government to implement
those suggestions?

The Minister of Education
M, C. Chagla): (a) Yes, Sir.

(b) The suggestions made by the
Prime Minister are already covered
by the objects of the Trust which in-
clude:

(8hri

(i) Production of good litera-
ture and making such literature
available 1o the public at mode-
rate prices; and

{ii) publishing of books, includ-
ing outstanding books of modern
knowledge for popular diffusion,
in Hindi, English and other langu-
ages recognised in the Constitu-
tion of India.
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The Trust continues to work for
the fulfilment of these objects.

Conduct of Kerala Government
Officers

J Shri Pottekkatt:
| Shri A, V. Raghavan:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Government
officers against whom action has been
taken for corruption or dereliction of
duty after the President's rule in
Kerala;

2264,

(b) the number of persons diamiss-
ed during this period; and

(¢) the number of such cases pend-
ing?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):

(a) 2141 Including cases pending

(b) 68 at the time of com-
(c) 955 mencement of Presi-
dent's rule.
farenit o e sTar Faet ¥ sreaTow

2265. ot wmtw  Fey fegidt :
wr foen e oz owmm wlEw
Tt fF

(%) wn ag aw § e e are
aq1 agrEar-aTE e & aga @ g}
AT i & s w1 faafe
7 & wwa qF AW A5 o @ 2,
aw fr fmar fagome T8 i w
wETt & w0 i A wEr & wf A
Eoi 4
(m) afz @, 41 T8 & w9
LA
() v ag ot = § e wT
3 g wama fem @ fe = &
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2266. St SR vt : gav fan
waY ag qATH A wT FT w6

(%) forer sraer & w7 ¥ fareft
wfa g€ ¥, W

(@) =8 wEwm g wA AW
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(¥) faww wwr gz 9 ™
fear w1 [ QRO & vt v,
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(&) = @, 1966  wed
Tw

Land Reclamation in Cachar

2267. Shrimati Jyotsna Chands; Will
the Minister of Rehabilitation be
pleased to state:
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(a) whether he received any repre-
sentation from the public of Cachar
regarding reclamation of land in
Cachar for rehabilitation of the new
migranis while he visited Cachar in
1964; and

(b) if so, the action taken in this
regard?

The Minister of Rehabilitation (Shri
Tyagi): (a) Yes.

(b) The Government of Assam have
been requested to formulate schemes
for the sctting up of State Farms for
the resettlement of migrants on land
in Cachar District. The schemes are
awaited.

Small-Pox Epidemic in Bhadravas
Camp

2268 [ Shri Subodh Hansda:
) 7 Shri S. C. Samanta:

Will the Minister of Rehabilitatiom
be pleased to state:

{a) whether small pox in epidemic
form has broken out in the Bhadra-
vati Camp of East Pakistan refugees
situated in Maharashtra;

{b) whether large scale desertiom
has already taken place; and

(c) if so, the steps being taken to
check the epidemic and desertion?

The Minlster of Rehabllitation (Shri
Tyagl): (a) No,

(b) 63 families are reported to have
left the camp in March, 1965 for fear
of detection as spurious migrants by
the screening teams and not on ac-
count of the alleged epidemic.

(c) As a preventive measure against
a possible epidemics, mass wvaccina-
tions were arranged for and complet-
ed in March, 1985. It is not proposed
to persuade such spurious migrants,
who are not prepared to submit them-
selves to Screening, to stay on in the
camp,
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Doctors's visit to
A LLL M S. (C. A)

12.01 hrs. EETT AT W IEE I ady

arq & faera & fad W w7 geTr
fegr a1 | §ff TR A AT oW
dm wfgs wrdr fafeer fasra

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

VisiT OF a SOUTH AFRITAN DOCTOR TO

THE ALL InDIA INSTITUTE OF MEDICLA
Sciences, New DELHI.

ol (HREE gy (TEeT)
weret wgred, & gfawan @tF w7
& froafafes faog #Y o7 @wra
et &7 eqT fawman § Y SwTdAT FTAT
gRagmat §UF a9 7

"gfga Wi fafeen fawa
wear, 4 faselt, g1t 80 F & 2f|or
ORFT & OF I FTATTHA
Taveer /At (Wlo g ATGY) ¢
adve dwr gauz afeee
*4E1, weAvs  afvafady, ey
¥ arg ga uw dars fagea 7 wm
/7 F T2 A4 AW F1 AR wa g
#¥q 139 favafaarma & «feew
fmd & wafeae Sréae, dreae
. uq. @t wfes wrAm fafeen
famma deae, 7 faesT o wrd | wrEET
718 fava & w14 g4 gag we Fafems)
¥§ow & IE mgeAr Wiy
Taza-waei (qifes senrgzar area)
F wqra 97 FfAw wwEr (Aew) T
FT IAHT 2T TE AGAYS  ATAT
Frar ¢ 1 gew wew fafesm w1 wro
T 1 wAtew g o @ e v
afews wH-ATT gEg faedt awr gxw
F AT FHEIE U7 (TS AT
T ) *t wreg sqaear (aforee Tz )
& 1 TEA gAY & wfan meafrm
it wot fafa fawrelt § fomar aga
¥ Ofgi T awwaTgEs wEm fear
ELEE Coll a1

THET AT ;o AT ATE F, A
qg AT T A, AT AT IR T

AN O FW F74 AN T g4 IN
HPM A ATHIT § IMET AAIE &
AArAvE AMfew W AW AT WY
F1 gapwfa awft | ag wrar ma fF g
W1 O a7 gxa wey fafEer &
fasma =t favramar Trwe "REwAT
gtz fggm gmel & Tz & fawra
] gugrft fag grit | W B ogEa
& g geRure T 7 drfm 08 TR
faas! g7 s#17 w1 e fafeear w7
TAVIEAT &, 45 7 T@T F g § |
g AT TG AATAAN A TS
FTF qg TATAT 23T TE | STHET AATE
28 w4, 1965 F1 foeer grr gy
7 WA, 1965 A1 A8 H w9 W | AW
WTEEvE o wgl T AqArave favr-
faareg g ® gEo wen fafwen
& sfag wew fafres &t siwdn 7
W &% & fao grfaa fear oar
atfr a1 7 @ | A Ag Ay
W wiEfTr 7 awy ¥ 1 afg
grifan safedt @ & oF @
afa wredrg fafee faama deqra
7t faeeit # w1 grar # S T
AT 7 %1 wfwamo fzr aar g
5 gTIIAT & waw £ R it frwt o
i aar wlae wrAtg fafem faarm
g # wEafaa sHafo & de
faare faow gon foms o= €
FHATIGT F1 I AATE & wETHEAT
a7 fazs grewEt w1 Qi §vy F
wer fafa (awafam) & samr & arv
A a8 gegam FmAwTO g gd o
a7 fafa wea 7ot 7 wqaa fafa & sarar
# gadr g€ fafa 3 | s e &
afaa sty fafea dram & s



9103 South African APRIL 14, 1965

[zi0 gdimn am~)
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aaemm, ®rf faow fadawr o fean
TUT 47 | IR TN Wae & ot b aw
o gl & & F AT A AT G gL
T ¥ faen T ) 3R ewy
IR A tEAr 1ifaw aner fv oag
I I N w19 W A A
WA RO At

of femr e (maagE)
Tlo FAtE Coritmard) § v a6Y 1 7 e
2 o Amifaez 2, mE 9T AT
fear & ar &8¢
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¥ @y Tmiz wsT &1 afEd 3. aATE
TX o |fed & | dg TOGT F) AR
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Doctor's visit to 194
A L L M S (C. A) o104

WUR WERAT ;g FgAl ¢ AR
g

st farerat qzama® : z7e AT WO
& W FTA SN A G| & oy ¢
Shri D. C. Sharma (Gurdaspur):

The way she hag described us is
highly insulting (Interruptions).

STIN WERT : WA §EE OF
AT AR R A T WA EF H
Foa oA

rrmﬁaﬁg‘ﬁeﬁmﬁa’ra # aqy
o, § UTAE & AAA g afd AEr
g A B .

seaw WET St s o
38 A zen wmifs 7 49 )

Mo goiter A ¥ qE wew A
u¥ A1 FgA A ¢ % ag feeAmfew
orEAr Ag §, A I fEEr #7 om
A ERTATATFTERL
aE TCHEIT F WvET &5 g0 AN E | qg
1Y ST £ A T IS FW &
dyifrr dm & x@y ¥ vw A1 e &
T@ FmA

Shri Warior (Trichur): May 1 know
whether, before extending the invita-
tion to Dr. Barnard. his aniecedenta
were sereened by the External Affairs
Ministry and whether they tried to
get somg information about his other
activities. apart from  hig surgical
activities, from any other friendly
Government which is in touch with
the South African Government?

Dr. Sushily Nayar: The antecedents
of this doctor are highlv satisfactory
and very honourable in cvery way.

Shrimati Renu Chakravarity (Bar-
rackpore): Is the hon, Minister aware
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that many eminent athcletes, sports-
wen, wrilers, artists and  scientists
whp are coloured are not considered
to be eminent, so far as the apartheid
i concerned, and may 1 know whe-
ther it is a fact or not that the World
Medical Associations Conference which
was scheduled to be held in  South
Africa had to be cancelled due to the
fact that the South African Govern-
ment refused to permit cqual treat-
ment to tne coloured people, and
about that time the Government de-
cided not to permit the whites from
South Africu to visit India, and whe-
ther this particular decision of the
Government of India hag been rescind-
ed as a result of this Dr, Barnard's
visit to India?

Dr. Sushila Nayar: As a general
rule, the Government of India do not
allow South Africans to come here.
However, in the fleld of science, the
Government of India's view has been
that we should not create barriers,
and we have allowed the South Afri-
cans for the Geological Congress and
also in other instances . . .

Shrimati Renu Chakravartty:
should never do it

You

Dr. Sushila Nayar: It is a rule that
we have imposed on ourselves, but at
the discretion of the Government of
India it can be relaxed whenever con-
sidered necessary.

Shrimati Renu Chakravarity: It has
been relaxed in this case. That is
the hon. Minister's point?

st aware foy (Fr) - oag A
AT 7ET &Y W | weATT s e
WETERT AT A A € A & | wrIw
AHIFT H TEEAT AN ¥ I W
feq o, &7 g W wreAwT oA
qgi woaTASAE =EwErT femram T
? 1 TR W U T wE TrwET WD
agt aATAr gt v P gart faw H oy
Yo § | 9 WO T A AR A ¥
FET F AT B 1 W TR faw H
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Doctor’s visit to
A LI M. S (C. A)
gt ufa gmi g A gwre for 7 wiowme
2 | ¥a1 IAFT gt TAA T A1 wrran
& faw 1 &7 741 @ saw) fanFm &
fam o dsmm AL Far s
@l

919 &

S W T WO (3A79)  uHET
¥ dur waeq & ¢

o guiren A @ 77 W faw
& a1 fom w7 72 F R A&
agiavfa & 1 eE=T 78 & a1 a
¢ 5 ag weur 41 & % 38 dmfas
€M 9§ wH gury @19 7 w0, wreT
i g owm w owr frymm & fad
TIAA AFT WU AW 0 Ay amu e
AW #Y T A9 5 T wd § e de
fa w1 @ & {Interruptions)

Shrimati Renu Chakravardly: Why
do we then have this policy of mot
allowing South Africans to come here?
What is the meaning of this hypo-
crisy? It is sheer hypocrisy.

Bhri Dajl (Indore): The reply just
now given by the hon. Minister
contradicts the reply given to Ques-
tions before that it continues to be
the Government's policy not to allow
them except in exceptional cases. But
now the hon. Minister of Health
theorises and says that Government
would consider it good if people
came here and lorded over us and
then went back and reported that the
Indian people rcould still be lorded
over.

The only pertinent question in this
whole matter is whether the Gov-
ernment had made this pertinent
enquiry whether this doctor was
against apartheid being practised in
South Africa. The question is not one
of hix coming here and teaching the
old Indian niggers some surgery that
he would be prepared to do here; any
of there would be prepared to do it
But the point is whether this doctor
had come out openly and expressed
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[Shri Daji]

vpenly against the apartheid policy

in South Africa. Have Government

obtaineqd information on this point or

.not?

Dr. Sushila Nayar: My hon. friend
seems to forget that doctors are not

politicians. . .. (Interruptions).

Shri Ranga (Chittoor): Who says
807

An hon. Member: All the while
they are politicians.

Mr. Speaker: If the hon. Minister
answers the question whether any
enguiry had been made, then this

guestion would be finished,

Dr. Sushila Nayar: I was just going
to say that excepting people who like
a few of us might come to Parliament
.and cease to be scientists, it is 1o be
understood that scientists do not go
about always taking part in this or
chat  type of agitation or activity
against apartheid. May I say that I
am not going to say anything further
as to what the views of the gentlemsn
are because I am not here to create
troubles for him in his own country?
{ Interruptions)

Mr. Speaker: Order, order. Why
should there be such noise over it?
The hon. Minister was asked simply
to say whether any enguiry had been
made. She can say ‘Yes' or '‘No'. That
finishes the matter.

Dr. Sushila Nayar: Enquiries in
such =a case can only be on an
individual basis, and we have satisfled
ourselves.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): It seems that no enguiry as
such was made. But we stick to our
policy that generally we do not or we
will not allow the South Africans to
come here, But there can be rare
exceptions so far as science is con=
cerned; even in that case, we shall
have to take the necessary precau-
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tlons. But in science there should be
no barriers, and, therefore, we could
allow such exceptions so0 far e
sclence is concerned.

Mr. Speaker: Shri Hem Barua.

Shri H. N. Mukerjee (Calcutta Cen-
tral): May I seek a clarification of
the Prime Minister's statement?

WMo T R Afgar  (wEaam) ¢
oY WEET, WA 99 a2 & fRoa
atfriy a1 & av fT rfAes ar &
oY g d7 Iy w7 A E At gw I
A w72 ¥ dwfaw & st g
BRTAET FTE TH ATE FT Affam |

TR AERT Wy &5 AT

FMo TW AT Wfgar : & wmet
St & @ froad A o E ) A
dmfas & & 7 s qae o A
T T T ¢ oAATe 2fEm geEy
w1 A, afew arfaviz 1 2

Shri Hem Barua (Gauhati): May |
ask a question?

Mr. Speaker: | had calledq him, but
if I am not permitted to proceed, [
cannot help him.

Shr1 Hem Barua: We have refused
to maintain diplomatic, political and
economic relations with South Africa
because we hate the policy of aparth-
eid pursued in that country, and we
want to create world opinion against
that policy. This is a moral and poli-
tical attitude we have adopted. In
that context, may I know how it is
that the Government have decided, in
the name of science, to invite or to
ask, Dr. Bernard to come to this
country, however great a physician
or surgeon he might be? Does it not
go counter to our general policy of
not maintaining diplomatic, political
and economic relations with  South
Africa?
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Mr. Speaker: The answer has been
given. Now it is entering into argu-
ment, that it should not have been
so, That is a different thing,

Shri Hem Barua: We have taken
a moral attitude. Will that not be
affected?

Mr. Speaker: I wm not entering in-
to the question as to whether it was
right or wrong. The information has
been given and the point clarified.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The Health Minister, if I
understood her aright, said that the
general policy, which is a very sound
one, adopled by Government in re-
gard to South Africa hag been relaxed
in some cases, depending on the merits
of the individuals concerned. Is the
Prime Minister aware of a single in-
gtance . . .

Shri Ranga: Previous instance.

Shri Hari Vishnu Kamath:
where on a reciproca] basis, or to re-
ciprocate the gesture made by the
India Government, the South African
Government has admitted an Indian,
however eminent he may be in his
own field of activity. into that coun-
try?

Dr. Sushila Nayar: 1 think that
some of our 'men will goon have that
privilege extended to them as a re-
sult of the policy that we are follow-
ing in keeping with the importance
we attach to science,

Shri Hari Vishnu Kamath: My
question was a specific one whether
in the past there hay been any in-
stance,

Mr. Speaker: Whether so far any-
one has been admitted—that is  the
question.

Dr. Sushila Nayar: I am not aware
of that.

Shri Harl Vishny Kamath: Is the
Prime Minister awarey She may not
be aware. But the Prime Minister
may be. He is nmodding hig head.

Mr. Speaker: Papers to be laid on
the Table.
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PAPERS LAID ON THE TABLB
InDia's NoTeE TO0 CHINA

The Minister of External Affairs
(Shri Swaran Singh): I beg to lay om
the Table a copy of Government of
India's note dated the Tth April, 1966
to be given to the Embassy of China
in India. [Placed in Labrary, see No.
LT-4185/65].

NOTIFICATIONS UNDER PROHIBITION ACT

The Minister of State in the Minis-
try of Home Affairy (Shri Hathi): I
beg to lay on the Table a copy each
of the following Notifications under
sub-section (3) of section 62 of the
Prohibition Act, 1850, read with clause
(¢} (iv) of the Proclamation dated
the 24th March 1965. issued by the
Vice-President discharging the func-
tions of the President, in relatiom to
the State of Kerala:

(i) SRO 48/84 dated the 3Ird

March 1964;
(ii) SRO 26864 dated the Ist
Sept. 1964;
(iii) SRO 283/64¢ dated the 15th
Sept. 1964;
fiv) SRO 306/64 dated the Gtk
Oct, 1964;
(v) SRO 378/84 dated the Stk
Sept. 1964,
[Placed in Library, see No. LT-
4186167,
1219 hrs.

RE: POINT OF PRIVILEGE

Shrl Bade (Khargone): On a point
of order. This is very important,
That is about whether the President
of the Congress, Shri Kamraj, can
give a statement . . .

Mr. Speaker: He has ulready con-
sulted me. T have told him . . .
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8hri Bade: 1 have not
you,

consulted

Mr, Speaker: He gave a notice . . .

Shri Bade: That is about the PAC.

Mr. Speaker: I have not given him
sonsent . . .

Shri Bade: The point is . . .,

FIATS A 7y wEhe fzm g fE
$fz 3 o & foran & o e
1 faw wr arem @ ww oW oA W
® iz faay s awan & 97 fb mfeamz
SR

Mr. Speaker: I am not concerned
with anybody else making any state-
ment I have not given the hon. Mem-
ber that consent. I am not taking it
up. He should not raise it.

drag 7T mAWE . . ¥
ot gww w woEm (W)
wEE WgEg  FAE

sft swrmite @ean (fasEte)
e “m *okk

e W @ A1 wrdard i
Yo & FiT T ag 7 fadr wme
farga

Shri U, M. Trivedi (Mandasaur):
On a point of order. This has noth-
ing to do with what you have mnot
allowed. 1 would like to know—whe-
ther (g pov: on record or not, ac-
cordin; tn your directions, I have no
objection to it—I would like to know
whether the Leader of the House will
take exception to this and move a
motion in this House that a breach of
privilege has taken place, and action
must be taken against that particular
person who has committed a breach
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of privilege and contempt  of this
House by making a particular state-
ment which ig uncalled for, which ha
had no  justification to  make.
He is nobody {o control this Parlia-
ment,

Speaker: There is no gquestion
of anybody controlling this Parlia-
ment. Parliament is not being direc-
ted or controlled by anybody outside.
Any statement that any one makes
there, however eminent he might be,
doeg not matter much so far as we are
concerned. He may have his own
capacity or his own position, ] do not
know that. I have already held and
told the Members that this iz mno
breach of privilege. Even if a Minis-
ter makes any statement outside, [
have held it so many times that there
is no question of eny breach of pri-
vilege at all, It is only a courtesy
that must be shown to the House.
There may be some impropriety about
that. It has been held not only by
me but also by all my predecessors,
and now all the hon. Members get up
insist that this is a breach of privi-
lege. I have already told them that
I have withheld my consent. There
is no question of any breach of pri-
vilege.

St gew W wEE: TeE JEEd,
U OF syEAedT FT AATA 20

W WEwE I sEeq F®
T 7@ ¢ | wTAHTE @z T g
AT ¥ FHATT T v I
¥ dwer far & ww A aw T
drn A =t afgo

ot gETTET TTeNy - W Wy
wmaw T A1 g0 ¢R 724 F1 6 G1E AFH
o A um e #2517 T d§ 98
WY WIEIT F0T F AT ¢ Afe wmy
zortr whreel * dAwew ¥ oo oo
W @ %1 AEAT 2 fE e § dee

***Not recorded,
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[+t wrrwdrT wredr)
F1 WO TEAAAE £ HC gRAT & |
qOTEZ TET FT HIE A€ §HoAW
F 9T 7Y FC THAT | AT FTEHOA
¥ &t 7z Smow &t & 5 oA wE A
daer & forar @ fa=r &1 39 & @
g o ag fam wit fwA § Wi ag
ST R HAT AT 7 war § F AwT
# afew Frite =1 T rEr T T f
X T AT 97 290 73 K whimww
1

weaw "paa ¥ A wrl A

e TE=E_T oo

st awow fag  (3ET) 0 owIm
Hd4T P F37 AZT ¥ OFE FEA
faar s

Dr. M. §. Aney (Nagpur): You have
made a distinction between impro-
priety or want of courtesy to the
House and contempt of the House.
That is a very fine distinction, What
is the way to judge whether it is im-
propriety or contempt whether it is
done by the members of the Govern-
ment or other persons? In my apin-
ion, it is dangerous to draw suca &
line of distinction between  impro-
priety and contempt.

Mr. Speaker: The hon. Member did
nol foellow me. T said that if il had
been made by u mrember of the Gov-
ernment, the question of impropriety
would arise, not if somebody makes il.

ot armt (fgare) - #a1 47 ATY
qrar 7 faq &7 daar fem § ozq arv
HogE 41 g4 39407, (3ETqA)

woaW AP ;. TEAT AAE a7 #
feead f Wragy foz o ¢ o vd
wirimA & drad g% faT A w7
FaTaT FE G BT 57 97 wrT
g A4 {1 IqF a1z qEIT 0T AR

Re. Point of CHAITRA 24, 1887 (SAKA)
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Report
%Y ST 6 g7 78T 59 T T 59
w4, 3§ w57 faz 9% sTw @ a
ag W v A A day Y wrw A ?
& qgm fF wa 0 38 49 @@ w1 oA
& WX 59 a9 W 71 7 3@ e
By vy %8z 4@y & 2

Wt fema  qzAms  (AYEATT)
X oF g0 A WS FOAT AT E

WOW AL ST AdY, §9 3R
R F9 FTA dfed

12.24% hrs.

PAPERS LAID ON THE TABLE
—contd.

NotiFication  unpErR EssenTiAL Com-
MODITIES ACT

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): T heg 1o lay on the
Table a copy of Notification No. G.S.R.
524 daoted the 3rd April, 1965, extend-
ing the Imported Foodgrains (Prohi-
bition of Unauthorised Sale) Order,
1858, to the Union Territory of Dadra
and Nagar Haveli, under sub-section
(6) of section 3 of the Essential Com-
moditics Act, 1055, [P!aced in  Lib-
rary, see No. LT-4IE?[G§_‘|.

1225 hrs.
FSTIMATES COMMITTEFR.
PrEsENTATION oF FourtH Rerort

Shri A, C. Guha (Barasat): 1 beg
to present the Sixty-ninth Report of
the Estimates Committee on the
Ministry of Transport—Vishakapatnam
and Tuticorin Ports,
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12 25! hrs, Mr. Speaker: He can ask that on

(* :IMITTEE ON PUBLIC UNDER. Friday.

TAKINGS

PresentaTION OF FOURTH REPORT

Shri P. G. Menon (Mukundapuram):
I beg to present the Fourth Raport
ef the Committe on Public Undertak-
ings on the Life Insurance Corpora-
#ion of India, Bombay.

13254 hrs.

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE (AMENDMENT
BILL*

The Minister of State in the Minls-
try of Home Affairs (Shrl Hathl): I
beg to move for leave to introduce a
Bill further to amend the High Court
Judges (Conditions of Services) Act,
1934,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
High Court Judges (Conditions of
Service) Act, 1954

The motion was adopted.
Shri Hathi: I introduce the BIllL

12,26 hrs.
RE. POINT OF INFORMATION

Shri Harl Vishon Kamath (Hoshen-
gabad): On a point of information.
May I know from the Minister of
Parliamentary Affairs—I am glad he
w present in the House—about one
point? A number of Bills have been
introduced during this session, in the
last few weeks. Does the Minister of
Parliamentary Affairs hold out eny
firm or sure hope, that these Bills
would be taken up during this sesiion
er would they be pushed to the next

Shri Harl Vishnu Kamath: Friday
is a holiday.

Mr, Speaker: Some day he would
announce it; he will have to announce
the business for the next week.

Shri Harl Vishno Kamath: That is
only for the next week. I am asking
about the whole session.

WMo TR wATHT Wifigar (weamarz) <
S WEiEd, WO WY gerEd ¥
M R A aw F oAkl ) o
frrr Fa¥dige sgm

wew WEw o 3fay, W oo
TR I Y A AR §
T FFT AN TE w7 A AT
o

Mo TR wAnT Sfgm o &
s o

T WEEY :
o A1 AR &7 41

WMo W AART Wifgar @ Frar
o4 I F T, W F O W O
W AT R T wEA A 2 E A
A WY OF  STET g@er A
afer W g s a7 @ fF o
% gwwen g f& agr wfaem awer s
T@T & W WY A 2 oy maree
Far & WIS WA 99 AR
3 014 §8 add @ Afew ww
w Ffau s @ wg fx
Wt & ggt v i\ & wEmo
el AT ¥E T f R e Y

R om0

session?  What will happen to  the a
Bills? ¥ faq womx femr oo @ R, oww
*Published in Gazette of India Exiraiidinary, Part II, Section 2,

dated 14-4-05.
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oy W felt s w10 @ AT
A AHR W wETT GOA AT
fox @z # = ag 4 wfeam fr ag
AFTaT "/ mETeT w7 e qEd
e far) W SR AW A
" OFT ] )

13.28 hrs.
DEMANDS FOR GRANTS—contd.

MnasTRY OF LABOUR AND EMPLOYMENT
—contd.

Mr. Speaker: The House will now
take up further discussion and
voting on the Demand for grants
wunder the control of the Ministry of
Labour and Employment. Out of six
hours allotted, 1 hour 45 minutes had
been taken and 4 hours 15 minutes
remain. That means that we will go
upto 5 o'clock, How much time would
the hon. Minister take?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): About
an hour.

Mr. Speaker: 1 will cal] him at
about 4 O'clock. Shri K. N, Pandey
may continue his speech. He should
be brief: he has taken 12 minutes.

Shri K. N. Pandey (Hata): I took
only five minutes. It was only five
minutes that were lefy on that day.

Mr. Speaker: I can show him the
records if he wants.

Shri K. N. Pandey: Anyway, I have
some important peints, 1 wanted to
draw the attention of the Ministry that
the term of the sugar wage board is
going to end very soon and request
that a second wage board for sugar
industry be appointed as early as pos-
sible.

Then, there is a serious situation
about unemployment. Inspite of our
plans we are somehow unable to
reach the target fixed for providing
employment to unemployed people
and in the next plan does continue
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with a backlog, I do not know when
we will be able to achieve at least
the target and beat the problem of
unemployment, 1 do not want to
blame the labour ministry for this.
After all while the Planning Commis-
sion also can only assess the problem
nobody can correctly foretell the re-
sults. But in this connection, I want
to suggest that if the problem is very
serious, and we realise that we are
unable to meet the problem squarely.
Then we have to take the necessary
precautions and the action also, so
that the size of the problem may not
be extended. In this connection, 1
want to suggest thay the Labour
Ministry should take action so that
retrenchment on a mass scale ig stop-
ped, because I see that when there is
a great cry at a time when the prices
have gone too high, it is very difficult
for a retrenched man to live, to meet
both ends. At this stage, if hc is
thrown out of employment, you can
imagine the situation in which such
poor men can live. My suggestion is,
if because of the expansion or the
extension of the factories, the workers
are going to be retrenched, the Labour
Ministry has to see that the agree-
ment arrived at by the parties at the
Central level in this connection is
completely observed, and they should
see that no retrenchment on a mass
scale is allowrd.

In this connection 1 want further to
say that the emplovment problem
does not exist only in the urban area
but in the rural arcas also. This has
been accepied by the Ministry itself,
namely, that the size of the problem
is very big, T want to suggest that
tne problem of unemployment will
be solved only by a establishing big
industries. Unless emphasis is laid on
small-scale industries, this problem of
unemployment is not going to be
solved. 1 do not know how for this
Ministry can do something in this
respect, because this is a subject for
the Ministry of Industry, but anyhow,
they should take up this question
with them and see that more and more
emphasis is given to the small-scale
and cottage industries.
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[Shri K. N. Pandey]

Again on this point that the country
is facing a serious problem of un-
employment, every day the Ministry
has to make a reply in the House as
to why the targets of employment are
not being achieved, and so, they
should not try to extend this problem
any further. For instance, the Gorakh-
pur labour depot came into existence
at the time of emergency in the year
1942, and that labour depot has
supplied labour to difficult areas like
Ladakh, Assam and elsewhere for
construction of roads Now, 1 am
seeing that the Ministry s taking
steps  so that this depot mav be
finished @&s early as possible. You
know the problem of Eastern Uttar
Pradesh where the population is so
large, where every square #mile 1s
thickly populated. Nobody can imagine
how the people live there, At a time
when this part of the country is
getting Rs. 14 crores every year in the
shape of wapges, to think of abolish-
ing this system 18 not correct, There
was some allegation that the depot
was not working well, and Parliament
itself appointed a parliamentary com-
' mittee, and that committee went into
the matter and made enquiries. Prior
to that, there was one committee
which was appointed under the chair-
manship of Shri1 Vishnu Sahay. But
none  of the committees has ever
recommended fhal thig system should
be abolished, They have only recom-
mended that if there is something
wrong that should be corrected. If the
Ministry is not satisfied and if be
still thinks that this svstem is not
working well, I am ready for another
committee being appointed. Let the
Ministry appoint another committee,
and if that committee also says that
this system should be abolished in
face of the problem that the people of
eastern U.P. are facing, we are ready
to accept such a suggestion, But any
action taken in a hurry or haste will
-cause only serious repercussion in
that part of the country,

Apart from that, let me say a few
words about the security of employ-
-ment. Because of the recent judgment
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1 am seeing that unfettered freedoms
has bheen given to the employers so
that if they make full enquiries in a
disciplinary case, then the courts
should not be allowed to go into the
details in such cases or matters, Does
it look nice, when we are a demo-
cra'ic country if a person has got any
grievance, he has a right to go to the
court? Has the man who has beem
punished under this code of conduct
or standing order no right to go to
the court and see that justice is done
by the court in his favour or againm
him? They are going to be deprived
of this right in case procedure is not
revised. I hope the ministry will take
necessary aclion, so that their interest
is safeguarded.

Regarding the Bonus Commissiom,

everything has been said already.
There is no doubt that as a result of
the Bonus Commission report, 48

lakhs more workers are going to be
benefiteq and they are going to get
bonus, But at the same time about 18
lakhs of people are going to be
deprived of their share as they are not
going to get the same amount of
bonus which they used to get
previously. That wag why there was &
hue and cry in the country and
INTUC took it up with the govern-
ment. The government have assured
us that the interests of thesg 10 lakhs
of people also will be safeguarded.
Was the demand of the workers to
appoint a Bonus Commission for the
purpose of reducing the amount of
bonus they were getiing? If that was
not the purpose, it is the duty of the
government to see that their interests
are sefeguarded and these people
should be assured of nt least the same
amount of bonus which they used to
get.

With these
demands.

words, 1 support the

Shri Priya Gupta (Katihar): Sir,
while discussing the demands of the
labour Ministry, the House will alse
discuss the conditions of labour. We
are grateful that we have today ms
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Labour Minister one who was once
Chief Minister of a State and also the

President of the Indian National
Congress, I say this to stress that
howsoever good the  government

policy may be about the introduction
ang implementation of the laws of
the country, there is a great role to
be played by the man in  charge of
the Labour Ministry.

This Government is pledeed to a
welfare state with a socialist set-up of
society. This Government in its Labour
wing has tried to come at par with
other world governments inasmuch as
it has also forum ufMiliated to the
International Labour Organisation. It
has also sel up organisations at par

with the other governments, as
directedd by the Inlerpn-
tional Labour Organisation.

1t has also adopted many resolutions at
par with the spirit contained in the
provisions of the resolutinns of  the
International Labour Organisation. But
1 am sorry to say that this is all for
show, because there is one thing want.
fng. The country has advanced and
we have adopted all the things adopt-
ed by other countries of the world.
But the mental set-up, the chunge In
the conception that is required at the
level of those who formulate the policy
and at the level of officials who waork
it put has not come about. We find that
rules and laws are there protecting the
rights and privileges of labour, but
unfortunately they are not being im-
plemented. This government is afraid
of the bureaucratic machinery working
in hetween the workers at the bottom

and the government at the top. The
Government cannot take it up  with
them. Every now and then we  have

been pointing out how this government
machinery has failed in implementing
the laws of the country.

Sir, one very great thing has happen-
ed today. Both the private sector and
the public sector have adopted a polley
of allowing industrial disputcs to be
ereated and continued without mak-
ing any effort tn settle them, The
private sector has one end jn view and
the public sector has the other end in
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view. What do the private sector
people want to show. By creating in<
dustrial disputes and allowing them to
continue they want to prove that they
are nol in a position to solve them
because of the heavy taxation imposed
on fhem. In an indirect way they
want to show the reflection of the
taxation on them even though they
arp not so much taxed in comparison
with the common people of the coun-
try. Secondly, they are, somehow, re-
ducing the posts at the higher rungs
and, sometimes, at the lower rungs
also—just like the steel brothers and
others who are closing down  certain
organisations because they arc mono-
poly businessmen, They are winding
up certain wings just {o save their
money and expenditure,

0212

Another thing is. when the workers,
officers or officials reach 45 vears of
age on o par with the officials in the
Government of India  orgamsations,
they are not allowed to continue and
superannuiate at the age of 58. It is not
because their efficiency has  fallen
down, but they are not allowed ts con-
tinue beyond 55 with the intention to
retrench them at 55 so that against
those posts fresh people with an initial
lower start can be recruited. Thereby
the gap between the initial lower start
given to a fresh recruit and the pay
drawn by the senior man who is being
retrenched will be a saving to the ad-
ministration. This sort of thing is go-
ing on. I want to stress this point
hecause it has got a very great reper-
cussion on the total industry nf the
country. We are losing experienced
hiands who are being foreed o super-
annuate al the age of 55

Coming to the publie sector, their
bureaucratic set-up is hit very badly
because they cannot adapt themselves
to the chanpged circumstances and
policies adopted by the Government.
Therefore, tkey are trying to throw
the entire mud on the labour saying
that the disputes are whally due to
them.
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[Shri Priya Gupta]

There have been very many pro-
mises to bring in more labour Bills
protecting the rights of biri workers,
cinematograph  workers, university
workers and many others. But it
takes time to finalise them. There are
wage boards given by the Govern-
ment. They were promised ten years
back, then they were set up and after
five years the commissions gave their
awards. In other words, they are
being implemented after 15 years
when the whole perspective of the
economic set up has changed. The
present changed set-up warrants a
second wage board whereas we are
implementing the award given by a
wage board set up in the context of
circumstances obtaining 15 years back.

Hegarding the Bonus Commission, I
am sorry, in this august House, one
of the Labour Ministers, actually a
labour man, Shri V. V. Giri, tendered
his resignation berause of a change in
the Bank Award. Today the award of
the Bonus Commission, a unanimous
decision given by that body, has been
unilaterally and in an unwarranted
way changed. I would request the
present Labour Minister to  let us
know his reaction to this action.

Now coming Lo the guestion of re-
cognition of unicns, out of about 1500
employees In the Indian Explosives
works, Gomia (Bihar). barring a
very microscopic few who are office
beurers of the other organisation led
by the INTUC, the rest of the mem-
bers belong to the HMS Union, the
Gomia Indian Explosive Workers
Tnion. The case went to the court.
The decision of the court is there.
But the Labour Ministry of the Gov-
ernment of Bihar is playing on it,
and still those workers are not getting
a tangible solution to their demands.

About the Rourkela Steel Plant,
there was no business on the part of
the Government to give wrong
fipures regarding mombersh.p of 11TMS
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Union. There was no physical check
of membership obtaining there, and
they gave a "blufl” figure, When the
time warranted it, when there was
need to have careful vigilance over
the counting of actual membership,
they did not do so, and without any
rhyme or reason our HMS Union
in Rourkela Steel Plant was thrown
aside saying that it was not reason-
able to give them the required re-
cognition, and it was the INTUC that
was given recognition although the
latter had a very very scanty mem-
bership.

Then, there is one very wonderful
thing. ‘This Government picked up
one sugar mill in Bihar and certain
decisions were given in respect of
them, The Secretary of the Mohini
Sugar Mills Workers Union, Warseli-
ganj, Gaya (Bihar) has recently
written: a letter to the present Labour
Minister, Covernment of India. The
letter is dated 8-4-1965. 1t reads as
under:

form  w@Em,

ATYA HTFT A CWTIA AT A
& e wifpr mie faen fafuzs,
afrgdniw, famr o, faew sgw &
AT FT WY WO ATd O HAeI
1964 T ufaw qearz & fqar . ze%
9F TIEEATE d 5W FTEE AT
a7 &7 fom a1 F1T #IE A &1
A AT O EIr A gwaer @ fo
qr WIT A FEIT FEA AFTA )
drme Awge A A 9 & oA
WY Aagtdrdr 1 mF waEsE fgiaT
FUUR g W T FTEE FT AT
forr &t gwd T WAl A1 A
Y w7 & owe g At geeR
1 A B e w7 famm . faEw
FOET & ¥9 (v 7 =% aqem fw
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q7 AT AT X AN & 9w
Y o wfafafo go g 1 doee
wegd ¥ EIF v & owvaw A
1 g wm fawmr § sgawgTow A
frar & gawt vt sfafafs za qa &
Hq HWW g | SHAEqTE] & §H
Tl & owwd @ oafewl & oww
g %7 & | WA T v@
gemT w1 onar fmm g

What is the demand? The demund is
that the decisions of the Government
of Bihar, Ministry of Labour, be ac-
ceded to und implemented. That s
no! being done, That is why theve is
this Bhook Hadthal. YsFFT R EAT g
fraftgzmdt wivmi  FmAT A4
FAEHET 7T g e s, o adf
FOO AHANW F HEEEEEE f

I YR AT B OWTT WTAUTE
it w7 "

g 9A W9 AEL wifedT e
fren aow afrm, afens (w)
FE| AFIATAEL @r F L fAg
F AT H HIETT AT THAA w7 TEY

2

About the Wage Board for Railwnyv-
men, I am glad that the Union Labour

Minister has kindly acceded 1o ihe
request o discuss at Cabinet level
about it, then in the  Consul'ative

Committee of Ministry of Labour con-
sisting of Members of Parliament we
wanted to stress upon him that re-
garding fixing of wage and D.A. it is
not the employing ministry but the
Labour Ministry who has got the right
to do it, whether an establishmeni be
in the priva‘e sector or in the publie
sector.

In the Heavy Engineering Corpara-
tion, Ranchi, technical persong and
labourers have been rendered surplus,
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since all of a sudden, further sanc-

uoned consiruction works have been
stopped. When in the past theze offi-
cers, technicians and labourerg want-
ed to go to some other works they

were  not spared.  Similarly, a
huge pumber of casual labours
in Eastern and South Eastern

Railways have been rendered surplus
after the completion of works, after
electrification and other projects have
been completed, they have become
surplus, Similarly, due to winding up
of the Broad-gauge Construction Pro-
ject and other survey and construc-
tion works in the North-east Frontier
Railway, a large number of technical
staff and many clerical, skilled and
unskilled staff and casual labours
have become surplus and unemployed.
I am glad that the Ministry of Rail-
ways and other Ministries are trying
their best to absorb them. 1 would
request the Labour Minister to inter-
vene and see that they are fully ab-
sorbed and casual Tabours always get
CPC scales.

Then, the LIC officials were allow-
ed to go on sirike  hecause  their
genuine demands, though very small,
wera not satisfactorily met. Then, in
the Delhi University one clerk was
discharged. They do not come under
the purview of the Industrial  Dis-
putes Act and the provisions of article
311(2) of Constitution of India, are
not applicable to them. Something
chould be done to protect their service
eonditions, T have written a letter on
the subject to the Ministry of Edu-
cation.

Though a promise wa: made during
the emergency by the Labour Minister
about the opening »f grain shops for
the railway employres—(Railway
Minister Shri Patil assured subeidi-
sation)— and  fai=  price  hom
for the employece of other establi-h-
ments, wherever there are 300 em-
ployees, it has not yet been binple-
mented,

The rights and privileges which are
enjoyed by other citizens should be
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conferred on Government cmployces
also. The labour is always blamed for
not doing its job, and not excluding
cooperation. I can give you an in-
stance where labour solved a problom
which could not be solved cither by
the Government of India or by other
Governments. As there was a strige
by American dock workers, foodgrains
could not be transported from America
to india. The altempts of hoth Mr.
Chester Bowles, Amcrican Ambassa-
dor here and the Government of india
to get over this problem fuiled miser-
ably. Then, Shri Manohar Kotwal, tne
HMS General Secretary made a truak
call and requested the US dock-
workers not to permit the strike come
in the way of transport of foodgrains
to India and they readily agreed. So,
1 want to say that if the country is
advancing. if the Government is doing
its job, it must noi be forgotien that
the labour are also playing their role
effectively.  So, they should not be
accused unnecessarily,

Lastly, I submit that this Guvern-
ment, this Congress Governmient, has
13t fuliilled Mohatma Gandhi's ideul-
ism of giving to every worker and his
dependents food,  clothing,  shelter,
medical fu:ilities and education. It
has been a big LIUF. T cannot imagine
how this Government funelions or
runs its affuirs. T am not frustrated,
as I am an optimist. I believe that
one day it is Utopia, the next day it
becomes o philosophy and the thi-d
day it becomes a practice. Kisan-
Mazdoor Raj must materialise. T feel
that the labour will rise up to the
occasion and demand food, clothing,
shelter, medical farilities and cduca-
tinp and they will get it.

T submit that Government should
take every step to protect workers
against violation by employers of the
labour laws and take to task officers
who are failing to implement them.
The Labour Ministry should protect
the trade union rights and the rights
of workers in Public Sector to contist
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for municipal elections and other

civic clections should be enforced. It
should be ensured that the cases of
Government employees who were re-
trenched, removed or dismissed from
service are ~vat to the Union Publie
Service Commission, as per recom-
mendations of the Second Central
Pay Commission, Now there iz a
lapse in it

I again thank the present Labour
Minister for trying to solve the pro-
blems of labour in a way befitting the
ideals this country is wedded to, and
I am sure he will take to task those
in administration who are defaulling
in enforcing the same.

Dr. Melkote (Hyderabad): Mr.
Speaker, Sir, I stand to support the
demands of this Ministry. While doing
g0, may I draw the attention of this
House to the difficult period that the
Ministry had gone through during this
vear? Unemployment has been in-
creasing day by day, and in lakhs; the
cost of living had gone up and it he-
came a very sore point some mornths
agn and even lodav it 15, though some
improvement has bzen recorded, ‘the
position is not satisfactory for the
working classes. The housing scheme
which this Ministry had formulated
for the working class has not at all
been fulfilled and the workers are
asking every day whethor it iz the
houses for the industrial plant or
houses and better health for the work-
ing class which is more important, be-
cause lakhs of rupees are spent cverv
year on plants and equipmenrts and
houses to house them while the wor=
kers are neglected altogether. Indus-
trial relations have alse shown not
a favourable condition last year. The
man-days lost has been enormous.
In very many other fields also things
have not at all been bright.

Even so, 1 must congratulate the
Ministry for two outstanding achieve-
ments in the labour fields which give
hope for a better future. One is the
Central Institute, an institute for
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training of Government Labour Offi-
cers that has been started recently in
Delhi. I had occasion to wvisit that
institute. The starting of this Insti-
tute i: a very beneficial thing. The
lubouy officers should know what 15
happening in the country: they should
be up to the mark and they should oe
able to deliver the goods. This kind
of refresher courses arc really useful.

On very many occasions in the past
1 have said that the Labour Depart-
ment should be the watchdog of the
working clusses in this country. It
may be a department of the Govarn-
ment but, as in the cas2 of a doctor in
the jail, who, though a Govermaernt
servant, supporis the grievances cf a
convict and gives him the henefit of
relief, irrespective of what the Gov-
ernment or the jailor may feel in the
matter, here also the officers of the
Labour Department have got to be
bold and in case the Government
themselves commit some wrong in the

ficld of labour they should be
able to stand up and tell the
Government that they are doing

something wrong. Unless this bold
stand is taken by the Labour Depert-
ment, protecting the genuine rights
of the working class, they will not
be doing justice to the work which
has been entrusted to them, But this
approach or attitude is not to be seen
from the officers of Labour Ministry
to a sufficient degree.

Another welcome feature of the re-
port which has been presented to us,
which makes very interesting reading,
is that a large number of Labour nffi-
cers have been detailed for work in
many of the public sector undertakings
and on a number of occasicns they
have done Yeoman service to the
cause of labour and industry. The re-
port as presented is wvery sketchy
and it does not give full detsils, but
even so it says that, so far as some
of public sector undertakings are con-
cerned. they have been able to do a
good job of the work and out of
thousands of cases of disputes which
arose almost nome of them came even
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to the stage of conciliatior. It is a

oredit to the officers and the depart-
meat. ihe.e otficers deserve our con-

soaulabons, i is guod  for the
country that Government ni. cnrused
thit strikes do not take plage 1n scme

uf the essentia]l undertakings i the

pablic swtor by detziling the above
type of good Labour officers. At the
st ame, Goverament should  con-
sider whether in the private seclor

also many of the man-days lost could
not have been reduced, if npot corm-
pletcly stopped by posting  similar
officers. 1 do not know why this type
o¢ bettcrment of industrial relations
is not extended to all the public and
private se tors. Is it because of lack of
man-power, or lack of trained officers
or is it because of lack of will or lack
of a bold policy by the departent it-
self? I do not know why this aspect
has not been considered. il Guvern-
ment can depute labour oflicers to onc
sector and there they are able *o deli-
ver the goads, I am surc tho:c officers
will be able to deliver goods in other
sectors also. I hope Government will
look into this matter and will try to
improve in the coming years.

These two aspects I have mentioned
above give us reason for a good deal
of hope that in future a better deal
to the working class would .e offered
by the officers of this Department.

13 hrs.

Then, Sir, there is the question of
The workers
wages has beep continuously eroded
with the cost of living going up and
the DA offered not being commen-
surate with the increased cost of liv-
ing. The overall policy of the Gov-
ernment, in a socialist pattern of so-
ciety, should be that the increased
national income should be redistribu*

ed so that the common man is mane
to fecl the benefit of such progress in
the country. For the past 15 vears wn
have been wondering why this typ~
of fiscal policy has not been adum-
brated by the Government. Govern-
ment says that it is 8 democratic gov-
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ernment, and it is socialist poliey that
it is implementing; but, unless the
impuct of the idex of socialism is felt
by the working class and the poorer
sechon directly, they will not believe
what the Government says about
socialism.

There has been, no doubt, certain
improvement in the pay-scales, wages
and DA, but the impact of the increas-
ed national wealth for the past 15
years is yet to be felt and unless a
very clear policy is adumbrated and
implemented by the Government so
that the workers and the population
feel the impact of this, people will
Ieel frustrated and they will complain
against the Government. This aspect
of it has come to the forefront in the
recent months, parti-ularly with re-
gard to the middle-class people.

I have nowhere seep nor heard in
anv part of the world where the
middle-class people, the white-collared
people, have thought it fit to go on a
strike; but, recently there was a strike
by gazetied officers of the LIC,
teachers of Government schools and
even doctors. It is not a normal
malady with these people. These are
not the people who usually complain.
They put up with a lot of suffering
and if these people are made to feel
that unless they demonstrate Govern-
ment is not going to pay them any
attention makes one question the
method of redressal of genuine grie-
vances by the Government.

Tt this is the feeling of the middle-
class people, what about the working
class which has been producing all
this wealth in the country? If from
Rs. 3,000 crores or Rs. 4,000 crores
of the annual national income which
was supposed to be the national
income in 1847-48 and which has gone
up now nearly to Rs. 15,000 crores
per year—it is somewhere about this
fizure—this increased national wealth
that has been created by the Kisans
and the working class must be
redistributed properly. When it gew
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propeily redistributed, naturally, the
condition of ihe working class is
bound to improve very much. No
doubl this redistribution is  taking
plece but this has not touched the
lower rung of the people.

Whilr something is being done for
the industrial labour class—I would
say, the industrial labour class is even
a little better off—agriculture labour
as such—there are crores of them; 20
per cent of the total population of
India  constitute the agriculture
labour class—has had no benefit
whatsotver, The policy and  the
enactmont with regard to  minimum
wises for that class has been enunci-
ated, but  in  its  implementation
nothing worthwhile  has been  done,
An pgriceltural lubourer who  does
not get proper wages from his master,
if he has to get redressal, has got to
go to the nearest town  which may
be seven or eight miles away.

Shri D. S, Patil (Yeotmal): But
the Central Government does not
recognise  that  agriculture is  an
industry.

Dr. Melkote: Whether it is an
industry or net, they are a working
class. I am saying that it should be
the policy of the Central Govern-
ment to look after the welfare of
this working class which constitutes
nearly one-fifth of the total popula-
ticn.  If they have got to go a dis-
tance of seven or eight miles to
complain and go on repeating such
visits often enough in order to get
redressal which may come after
months or may not come at all, for
a palty sum of a few annas or a few
rupees they will be wasting away
even their daily wages which they
would have otherwise earned. Gov-
ernment should at least see to this
aspect of the question and see what
relief in increased wages could be
given to them. Unless relief is given
to them, one-fifth of the total popu-
lation of India will be made to suffer
continuously.
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Sir, I was saying that national Sir, the question of bonus ig

?vealth has pone up; but, it is enpaging the attention of Govern-

increasingly being felt that concen- ment and workers vo=+ much. Bonus

tration of power in a few hands is
taking place, In a socialist economy
this is a thing that should not be
allowed to continue. Our Constitu-
tion lays down that concentration of
power in a few hands should not be
encouraged and that redistribution of
wiralth should take place; but yet
bv and large this is taking place.
Everybody knows it; the Government
itsell knows it. That is why I am
stressing this over and over again
such that Government in the Labour
Department and  Gowvernment as a
whole should think of the easiest and
the best method of finding out means
for redistribution of national wealth
such that every person fecls the
glow of such impact. 1f that is done,
the working c¢lass would feel happier,

J was speaking nbout the price
policy and said that prices had gone
up enormously.  The index now may
have come down to 152, bhut last
April it was somewhere about 144
and this April it was nearly 164
There was nearly 14 per cent increase
in the cost of living, To that extent
DA and wages have been eroded. In
the Governmen! sector and in many
of the industries some relief is being
given to make good this loss though
not cent per cent. But what about
many of those industries where this
is not being applied? They consti-
tute a larger proportion of the
working class than those who are in
the organised industry. Government
has not done anything to relieve this
group of the working class and this
working class is yet the pgreatest
asset to the country because they are
working in various fields of industry
and in small country towns. What is
the policy of Government with regard
io these people? How will they see
to it that their pay-scales and DA
are not eroded on account of the
increased cost of living? Government
has not announced its policy in this
regard, nor has anything been done
so far to ameliorate their condition,

is said to ke distrihuted on makinpg =
profit. Profit should be calculated
only if a need-based wage, a living
wage, is given. At present in the
majority of the industries, whether
in the public scetor or in the private
sector, need-based wage is not being
given.  Therefore. if proper wage is
not piven and profit is shown, that
profit is no profit. This term ‘profit’,
therefore, is a misnomer. Whalt we
are demanding is that proper wages
should first be paid and then  the
profit should be caleulated. Even so,
the Bonus Commission, whicrh was
set up, has given its report and the
majority report ought at least to bhe
followed by  Government. Govern-
ment has been extremely tardy and
there is restlessness among the work-
ing class. The Labour Minister
recently declared that he would bring
up an enactment in the present ses-
sion of Parliament. T hope. he will
do it; otherwise it will cause a lot of
trouble and unrest both to the Gov-
ernment and to the people,

Then, the guestion of employment
and unemployment is another factor
which is worrying the working class.
Populalion is increasing, In many of
the Employces’ State Insurance
schemes, which I had the occasion to
visit in some parts of the country,
that is, Rajasthan, Bihar, Travan-
core-Cochin and other places, the
womenfolk are ready and want
some kind of a contraceptive which
they would use: easily, but it is the
menfolk, it appears, that come in the
way. The Employees’ State Insu-
rance Corporation is aware of this
situation. This is being handled by
the Labour Drpartment.

Mr. Speaker: He might have read
in today's newspapers that women,
who take pills, become more mascu-
iine. Therefore, men must stand in
their way!
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Shri Bade (Khargone): He has merely from their numbers bug from
become sufficiently old. the guality of work.
Dr. Melkote: Some more workers I commend the demands of the Lab-

should he sent to these areas to tell
what exactly ough! to be done so
that population econtrol is made more

effective.

There have been more mandays
lost, it is said, this year. There have
been o lot of strikes in many of the
industries.  Government s wedded
to democracy. Government says, it
is wedded to socialism. People pay
money to the Government in order lo
encourage a democratic set-up and a
socialist pattern of society, This code
of discipline is the way. Government
treats all alike. There is no quality-
based assessment of the situation.
Workers are either Peking inspired
or are Russia ingpired and if these
people who have ultra territorial
loyalties are encouragd, how can
democracy sustain? 1 woud like to
draw particular attention to this that
it should not merely be numbers but
it should be quality based in assessing
the strength of the unions. There-
fore, people, who are patriotic and
who are working for a democratic
system of Government, those people
ought to be encouraged and the
other people discouraged to the
maximum extent. Government now
appear to treat everyone alike. The
Indian National Trade Union Con-
gress whose working committee met
recently, on account of the recent
anti-national trends in the Communist
Party, passed a resolution that the
Communist Party itself should be
banned. Today Russia and China may
be divided but tomorrow they may
come together and these people may
do something to subvert the Govern-
ment and create trouble in the coun-
try. ( (Interruption).

Mr. Speaker: The hon. Member
ghould conclude now.
Dr. Melkote: Therefore, I feel

that Government should 4assesy the
strnegth of the working class not

our Ministry to this House and I have
pleasure to support the same,

st TgaTe fasgr  (TE )
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aW  HAT #1 IT FART GEGT ATE H
AT 7
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Tz 2 fF 7w fam d3zqer feala &
¥ o = 2 A ferfy @ R e
q77 HT ZEAH A 214 &, &9 W T
T ST A1 AfE F AE ATTH T
T 1 garir fafafag w1 dar waaw
e <@ wifE s Famfamt &1 aot
T, afg SUET a7 Sy wH, qEi
FT TF T AT ITIRA FT ACAT AT
wF S | f 5w AT 0T O gy
1 77 g femmn awdr § &5 s
i, f@Eq W o anfaeie 7
e 29 7 AT w1 AFT AEA
s feder e feram & awman o s
Fosg & fF T A0 T A9 o wm g
qufseT W i 8 geRs T pETEe
FEAT & A1 gH A AT F AR ATGA A
fedm # T afge | wogRl & g
=t Yt oy woaft & foer #7359
WHAaT SOAgI q IQral v
grft 1 o oiiEw g & o Qaréw
g &, At e g § It e &
W] FTAT W FA@F I wHA F
AT WIT FHIO GORIT F woe g

# gugdl ¥ ®W F4 I oow
wwET @ F A W farerd
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F A 7Y A7 /wAar g fm q oz A
T A R FIFT IM AT T & I K
azi T aEa & FfvT e wETe am
& & w1 § agAnn @A g fE oam
wrAaa 71 51 aftfeafs & ga8 mias
faam %1 &7 30w AT T
THT FAT § AT AEIATT & aEq Al
ZH L FIAT & | AT WX FARIATT
F AT WA gwA WTT FTORA W
oFeg gaTs &, wrEfsafaer #iw e
WA TN § FH FH 77 FEAT 0
a1 AT g FSATT & 94 FAE AN
gar &6d | Alwq A faarirg e
H #gr A & fF w3 1960 # 33 AT
-39 AW gU 4, TE 1964 T 63
A WA-FF ATE FOAT | TR TF
®To 7 W # fr e o i
F IAEENT AHAT A0F § O
" FA 44 -l frar o g afe
THFT OF A FTOO0 A A | FTT A
¥ W F79 a Ay wEr AR £
o U FTCT § FATY M99 | qHI=T
AaT ArTd A afeET &1 oww w
FITGEAT | AT A FT T g
A1 9RId & Wl A FEAIH gE W
W & A7 anTHl § Fw fafumi
F e 97 a1 0 | § T A —a
FE Wl WA TE @ T Im—fF
B WEATHT &1 AU &)

o fremedi #, o3F doarET #,
wfqareal ¥, @ #, aur ol
¥ ga 7 & F oF wEm S mx
ari gf & g A =W A gAw W
afe afz am faamr o o 7wt 0w
am o 3faw wnifa 1 & #7 a8
femr ® vt A @w wEA, 4 A e
gL THUE T S Ssae |

# Wl weremw w1 weae g,
Sfdw amg & 3791 02wy AR
fs ofs ¥ qudwe & sl Wi
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A% TTHAL & FTAFAT 1 627 faon 79
4yt 2, gafan 1 371 # gzary 7Y a0
ort gg 2 1§ A F—HT A
gar St 6T goA A A wET—iE
T TAFHAA HTFHIA 1958 T I9 H
g, fpa g9 ® nF TURTE ATE
T T Aqr F | Atz gamita® a0
¥ AT gugd & KA A (@ T
A foreqw weqET WX AR § F9-
AT AT TETAT AT g, A WAy
oo fzr #1, wor gw #1 AT oT
faeiardr &1 gweT Q30 F IAEA
F¥ w4 #1 A 9w T w9
FRY ¥ &1 wfew & Afaw ava g o

# amag A7 qeEar §, AR A
WET & | T 51T ST T T W
FATTT M WA AT R, IAA ATAET
A1 & WIT GATAAE & AT K OATA
form feraifer far &, oy @1 29 mar
g1 F aw At wgrew At a9 fawmr
7 oz A w7 =gan f& o an
FATEL F Afed B TwnAr § waw ag
fararr s wifamn e wifardy adre
¥ um @7, A1 AW & AEEG w1 oaga
E &AM AT

¥ fore # mn & f wamg 3
& wagdt @1 ifam % fam e
ST FATET § | Y qF WX "l
widw W ad gt 2, ws
AT IEW WA &t oF ArEd
rfeye &7 a9mT § Wit W srher
¥ gru &w & fafww uit # afevirea
dar 1 W ¢ T grEe § A
gl w1 fufer wom wamar & s
war § 1 & # ag Fraes s T
g fe oW ¥ e fimwr Aot &
forar arq gu wagEr w1 frad ft
aEt o qir § | A wEET W -
*fydt ¥ T & g
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[AmAr cmzard fawer)

W FTCAE & wEgAd A e
ag #, F1 f@ nw wfr 4 o9 g ana
A2

ooTT 7 0 g fae aga A 1 oA,
1A T A1 AW 3wz faAr ¥ A=

seart § T AR § ST 7 T
AT A g 97 WA WEEg A1 Fewr
FIT LT N AT OF AET AT DA
M|

T oare & ouAr wEEd A
AT @t ghanfadt & @ & amn
wradl g W@l AfRw areE, wegf,
g F1 FTEAT E, HHI F FAT T FrEAT
& wiw anaat & 1 87 ¥ Wl & o qR
T wgrpafa @ @ | I A "weT
A & qE qi faem @ o & weer
O FHT A g 1 afhgw wwgR
aTg WE | giewd § Faw 9 wge
T FT FW FT a7 @ WR A
TH &Y @ g 99 ) 9 o A
frat & § +% gl # w1 &=
a1 " dT WT AR |

wq I9 AWl & gt § fa w,
@t oF weAr qga faw &a w=A Af
FIEFT G2 AL W 97 W qUATT a5
q1 | g TG ¥ Ffagl #1 ey o
w1 Figeft 9t ) o oweEl & e
=9 #¥ Az F aruv §, gwwr gfay
IFE AT A 0N 3 AT A9 A
&R T | IH FAF TAT H] 3@ &
Afaefioreor = 7 F7roa,

&= v foro frea &, &= &
TR R IO § A §

53 39 FUE AT ¥ AT W @
sfirat & arga w wwe fear 8,

APRIL 14, 1965
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wZ1 2@ A A1 e &,
aEt FErT omAAT 7
Tz ¢ i 3w AT 2,
WoAT AAT BATAT F )
Fre 17 [T ag @
fo =ear 7z A THRATT
qA1 AAT wO-ET,
fsrerar e Ao o wEA E
gfam wm gET W= A,
39 F1 HH o qm,
fafesmt av A o7 At
FAT 7 9T A T,
fFg g@ & mm qEr #,
T A mRT AR L
¥ wefT wEied i g q1 g 5 gA
& aq 1K 3 geiEl & 81 fF a8
W gemEt oW e i

WO HENET ;AT qS 1 T aE W
wfar # R g 7

wt w® : # wfaar ¥ @ &
grar g, Wit fedt &0 wwgwmr
A e T § T 2 Fwa
g

FaT WX TEEEHE T RATEd
¥ & fawr § 1| @ waew #1 femmew
9 dy gu gEi A oF fam
qg g fF wmn o F dfefeew
s amdfefrea 1 fioferdn
ok ifEdifem ow g@a e
wq waT a1 arey fEam & W
T FY W F T FL AW F FOT
# et wErey & sgra fadaa: av S
A N AT AT § @ FAT AT
feardt &1 wvaT wey €, dfEA SEer
A6 AW HATHE T A A
T WA ®T A SATEET SefAeel
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qr 3T I AMFATAET FToAIE 3, AT
TEAT FIT F AT FEAA FA 2, Afeq
A A wm FTA arr gw wAga
F ATE ITTRC REWT AE A

13.28 hrs.

| Mg, DepuTy-SrEAKER in the Chair]

oF AT A1 ag w71 war & fv oag
fratagars Tw g Mz za & frara
samEr 799 §, AfER el av fEamt
FT AREITHT FT FTF WAT F7 (aega
oITT FE # 1 59 qeg § Ay
T oAy Ey ryadigEr g o KA dmry
T qfw ardi & 37 g9l ST € gfaw
qE &, IT Y K ¥ AN AT DE
wiafafe aft §, zafdc 37 =1 0%
WA FT eaTT A ¥

TEYE w4 ¥ wret foE Oy
3 fomr 2

"Nearly T0 per cent of the total
number of workers in 1961 were
engaged in cultivation or employed
ag agricultural labourers and onlv
a little over 27 per cent in non-
wericultural categories. As again:
this, the percentage of workers
engaped in agricultural activities is
very low in most of the advanced
countries. The United States of
America has only 10 per cent of
workers engaged in agriculture

owT T3 AW Fr FyvrEc w1 e
TATL ATAN WT AR, A IW AT 70
quiz damar qireTeT AT 2,
frasFma i B ¢ "R F= =
Tre TXHz wwREA £

#5 tar 3 fr w7 foafedt @
s T fae 8, wagdy 7 faey 2,
A & AT T FATAT H FIAT FA F W
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TET FEA FT JAET KX & 1 AfwA
fora  ®aar argw &, & 39 1 A
¥ fasra 3% &, 3 &1 wiafzar A
fHrad d ammdraA A s
TT IT &1 Fg7 A1 & 7 q21 &7 w4,
TET ATTA ATAT | T T T Afeanfagy
Fqor fF gwar = & 9z & ww &,
0 ui T 28 7 g ai-gv sow
¥ AT AT Foa Haar #6790 gyl
FG1 1 & WA FY qarar A g
W ATfaarfag| ®) aigi # wv Ay famar
2 AT WiE AT FTF wEdi H a9 A
2 o7 9= wgwl § 39 F1 gwgdr A9
faaAr 8, a1 F for @i & 79 9
&1 74 9% 7 AT & gl F 9 ey
& it # e any , Hfew o o wog
7Y faset 31 maT &1 37T qEeTw
F1 AT FTE A AR E

@ T A& oF fafaaw afaw
oFz araT mar 8, o & s aagd
#1 gafaeds afsm, 39 1 ardr o
A F1, I F T o7 wTeAT A],
aF IMg A # 7Y o mw 3 a6
suFeqt & | % T & ag T8 ATEaT §
fe ¥ g7 nF 2=  fafamy 3faw oe=
a1 it AT & 4wy oA 3 FT R
F gagd FY a0 #1F e frar & oy
a7 97 4T q1E A ¥ fAw & a
# gmar & ? afs ST § oA R
a1 wfe® geaTe w4 €, gafag st
e afas e faay aman @, Sfa mt
& Haz<l B aes $1§ sy " fam s
& | TOHEE BOETT T A(AR F
ot ant & defifafean A sfgo
oY ww & o A gt §oaw g
AT oS dA9EC @, 99 B A9
W | TGO TITHC R 1 I A
aTH WY F1 wiEE W 2=y =i
oifeardz & 7w ¥ 1A 3 f5 wegfae
st fz% & o ot gt o7 frfaazfer
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[ 72]

A AT FT oA gt A AT =T
g I § oA a7y, et d
AT 2, 99 A AR A wedt A A
arfay 7 2 &, 99 & 9 F A,
9 & fog v &= o & ared A1 A9
97 TaTq T &0 § W W & A
£ FFT AT ATE A1 TG AL T HIHET
FT I ¥ AfFmoard ¥ o AT R,
IH F1 T AT FT &AW & AN FEr
&\ |1 1 e & wTa wftor gl
¥ o FET E, 99 AT aTH AT ZE 0
FET I HTT FY ATE A W 0F FHAT
ot & fowar & 1 79 qitww 7 2
gfgamdi 1 A E I AT W
ot o T A g e o
HemE F Wi B 7 fFw g9z § g
g7 451 # qwe qux &7 A€ ¥, 5
F1 97T FT F@AT Al | AT F AT AT
AT 2 39 &1 TN E w77 @ s
21 az feadt gremers am § fF St
F1 7= o fud oW § o oag
T | AT § AT AT AT A a
1 fgar a9 ¢ 1 @ =T T T
ST FT ATE AT AR 2 1 3 A AT
g fr e Fafa mA A A
wifavar &1 wraw dar 21 75 8, wEa
wH R

FET 9% wizenfaat &1 aEeT g
agt a1 gre| W7 A = 0 66
T wifeardt o RW A FT g
TA T AEA & AT F TS T A we
TEY T & | AT S "t 9F F agr
T HT I A AGZEAT FewAT T forT |
wET 9T TR A FEA I E 7 famr
wfire fafert 7 o e 97 &) ange farer
fear s ww & efosi & o A,
FA F AAT AT | IAFT FOAT 7 AT
drge w7 fegr mar @ 1 I AT ATE WY

APRIL 14, 1965
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9238
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99 HAl 9 F AW AT ATET |
oo W ®F GA9ET ¥ A1 gAEfe-
fafzaw &, s& 1 5@ 7 o
ATY § a9 9% W9 AT A qa
AR Y G oA W o oawar
g

FATECATIHZ FT F77 T0F 2, A
fFa g7 7% ag1 Fg1 2, AR WY wIq
I At EHFT A FEILATTS
urEtEH WS A FETE, AW WG &
amA @A § o 3@ 4 gra fogE #
w8

“The Committee observe that
there has not been any appre:i
ble change in the aggregale per-
centage of cultivators and agri-
cultural labour to the total aum-
ber of working force in the coun-
try during 1951 to 1861. It has
only slightly coine down from
6976 per cent in 1951 to 60,73 per
cent in 1961, Tt would thus be
patent from the above that ng pro-
gress worth the name has heen
made go far in reducing the
centage of cultivators and agricui-
tural labour . "

gl A%  ueEfre mAtTEyiE
FT ATTY §, TOF A1F T T AT TIAT

g

“The Commitiee consider it re-
grettable that as a result of *mal-
adjustment between the educat-
ional system and the socio-cccno-
mic needs of our developing eco-
nomy', there has been increass in
the number of educated unemploy-
ed side by side with shortages of
trained personnel.”.

oy g et T 2,
Fax wni W owm SR AE B £
T ¥ Y w3 2 23 A spaeq
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TEr #1 ¢ | foaet @ T | g 9| R
T F F 7w v fedegwy @
g § 7 FEw @i, wEw, 9T
Homa "o § oo e 3w § i

AT SUTET TEE 7 &, W A ;I E
Wt dvad fww #, AW wew wiw @,
Tl ww 7 feam EFwT egmm
= g, og @t A @R @
frie & Z9fmer o dda ouEeE
Fart & a1 7w fomar m &, S@nl w9
& | fge o wromar §

“The Committee reproduce be-
low a comparative statement
showing the percentage of distri-
bution of wuniversilty enrolment
(faculty-wise) in selected coun-
trics,.... The Committee observe
that in comparison with advanced
countries, India is far behind in
respect of technical and medical
education while there is prepon-
derance in humanities and natural
sciences in our university enrol-
ment pattern.”

=%l A T g f5 sAfmiw ow
S H 1.4 9§, Go To i g@ THE
3 st Sfem B FEw o e £
dE¥ma § ¥=a Ifon § oy mdz &
g

Exftre #TW A1 ZATL Ont e
FHT ORI AT 2E | A Gle Mo e
w1 &7 g ¥ AT A A T ar
w7 9z 97 29 7 a9 do W7o Fe
g e fog 2 ar 1 ag &
gm & o & 7 qer f w gy arer
qeT gAT At g aran m fr oagt 9w
Qrma ¥ fome W@ g g wife -
w1 #ew 21 faad 3, A feest faad &,
A gue ivfwa Eem ey @ ovoami
¥ iz /Y 797 AT $F 01 oA
W oA fAgr ¢ W W ¥ fAu m
& oA SEAT  frowmr mwm A w0

CHAITRA 24, 1887 (SAKA)

Labour and
Employment
g F1 A1 A §, T FTTH A
fear &

e e @@ o g,
wafee wAovEmiE fEaar a7 w@r g
st gaat fersr faedT wamas @ 39
T A F AE FAd A g 5 @
waEq @ A1z d8 wrd A fafaee
TET A1 AT giAt =ifed, T o faw
gt =ifea fa om A 20

9240

meTTHE mEAEE AT e w5
q we WEW AT § | 37 A1 H 9 oy
FFATAT ATEAT §

In Madhya Pradesh, the number of
employment exchanpes at the end  of
the period was 48, the number of re-
gistrations effected was 2.21,000; the
number of vacancies notified  was
62,503, From this we find thay while
about two lakhs persens hod regis-

tered themselves, the  number  of
vacancies nolified was  only  ohout
63,000, The number of submisiions

made was 1.93,578, while the number
of placements effected wag only 37,811

TZ eg WE WEA AT HF £ I
g 7 owe @y fggrns ar fes
1 T A AT e T iE ag fafa
T OAEET A1 e A W AT
4 gk 31 T Awed T g v
T ATE T AT A @y f g, o
"I & AT A H AT aawar
AT AT T ¥F AT w15 A
# 1 = gm oFeaTE wEtaw 8 A #
¥ & agi AVt & @ § A w
AR g AETast gl A qAE &
WY AF d AT AE A | T w9 A
wima fEa & | w9 I A1 T gEr
T qIOET FT OHEAT &A1 THAT @
ot f5r &t A0 qd fee 2 oA
F %77 A ¢ f ag ¥ wrim (Al
= A A gaty w2z g wewt ot
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WETTTAT F1 AT £1 990 47 AT I az g & fr & wd e e
% A AW AT o oy o0 A (o ) 39 A v g !

o1 ) qF STHTAT 6w 47 7T AT A
ot TgT 15 w3 A e o agA
a2 T & | [ AT AT {1 Oy s
A fAT A FT T od aga frfaat
AT FEA A AT F F AEIA SN
ATl H 54 477 & @F g 93 2
a1 3+ 1 famar femuaiziiz g g,
A FT HIEN AMET AT OAFAT O
T §r & (Rexeta ages W oAz wman

“Madhya Pradesh will have to
find jobs for 35 lakhs. Madhva
Pradesh will be required in the
Fourth Plan to provide joks to
more than 3543000 unemployed
people who are expecled to be re-

gistered this year and in the next
fiive years.".

o ZF et ®1 7 %= 87,000
1 & mfasa wma T fro @ GATE
Mg FAEAET ¢ A1 99 grfawd
FIT F 87,000 F | FAETHE
AMT & 91 a99 99 q9T, A9 ¥ 7
&7 ATH § AT T WA KT @ FRA
f fordt 3 7 gfan & s W far
F a0 @ & e Agresr Tt W
FATET ATH TZ% FTATH T T | 7300
Tt war w21 AT 7 AT I F W AT
# 1 3 A A=w ATEEEH #7A S
qr 1 “Hew dfwwETT ox oo Faa)
¥ w1 gwit Azl Soofafror W e
T § qgran ar g AfE i dew
Afparea w3t 7T W@, T AT IT AN
afFrreg T @ £ ) ag a1 T4 F aw
T B ardr Ao e g R
oY e At w7 FAT 2T & ) W H
o M F R A R A wear

& #m gz T ¥R 5 ogw 3@ AE
FTHTA S T TH AT A F ST A A
F1 G T77 AAG 97 | 79 77 48 &
fr wgem it & 33 &9 F R
qr um T F fau g9 72 ¥ aw
O & A H v AST AT & 1 HE oA
WY FT T AT H T TE F, qAAH
AT ®T @ § | gure A fafaex
w1 arfer ar fF Rt # 7 @ 7,
WEdl # A g F WAl § 9 67 7 G
T AgH 9T A AW oq@l "7 R §,
frsram i g g s ag
W T AF @R F ooawm g
You have got no right to remain
in big bungalows and enjoy motor-

cars us long as your neighbour is
starving.

=Y o Ao mal (TwT) : wHT
wH T 7

o a% : g W 7 g T= §,
FFCS §) TEAHE F AT § 1 TEy
fam ®aw & |

Fae frqais & @t & wa & 19
& ¢ fF dauma fyadr & fe A
Fw & o Gemw A oq@ = ¥
TEHA AT TR 2 P AE ¥ are F
Wwias e & 2 arEme w6
& T faa g # A A Jer g
I 1 ame fgan amom 1 & A
s § fF a1 A g, are e
F@H § 99§ FT9 & a=Al T |1
ary frar & f 97 1 T 7 fgr 9
WY &1 B2 FTEAT H TIET 2 R
AT AT T Th SRS A9 TR g0
T ¥ FW F A A0 & At
st T faear =fao
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FAL WY g & fr aF 1€ w0 AT
fzdma gy =g gafraa grar arfza
wrr gafaeg i Adt addz 39 A
AT, I8 B AAAT 34T A& 1 g4 F
wAda A1 9g §H1 6 QRS & AT T
drr 1 wfuwe 2 faar, 2 F1 9@
2d | T g awd § T gafme a8 &
T9 AT T ®T GEA FI FH AT ALY
# | &9 &1 mA@g oz gwn fF dw a1
T FY AL | AT FT AW FY ATAT §
Tz F3T A § | A7 F & w1q AT F
FA EfF T |asr #7427

A w1 § B 9 @q wew @,
FaT ATSA MCT @A | AF0 9T F4r
faem 1 =gt 9% wRE,E R, T, T,
TEAT WA A F91q &7 a1 fad o
TE g A1 feeer 1 W19 ¥ Ay E
T ¢ fF 3a #1 0 Qo FFz 9TE
fafer ézq ¥ amg Sy SOm AT
AZT A1 FAMOATI IHFIAT ITF AT
wrar @A wifgm 1 A1 &= afadr 2,
aagdi #1 afwar ¥ I o ofdr &
ag A1z e fafanm I qrfedr i
wifgg | adr fafqam &fxs o9z &
starge fear smar wfgy @ 39 F A
Frfeadt ¥ 37 %1 aear wamwr Forey
a1 | AfFT 5T 39 fF e oy oY e
AR H TR T I IR
oF ¥ § 9= &7 fAFar qv agt ww
oF ¥ g 0 wmowwR & v Ay
§fax azdt It fza, afew @
aTE W W F F e e T
o1y F79 I F A9 ¥ & faery §
f& oz & am § Az FoawmE S E
grw wF £ ¥ Fgw § fF oW
qz &Y @ A ETg | # AT Y
war & | gra ATt §, at ' Y
e 7E M 1 7T F qAF A gwnh
A Al A A, wwgh #
sparrfe T At o g @faw o @
241 (Ai) LSD—5.
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2 mfer ¥ 9T a1 gEL AT A
#fs1 # wrifer 78 mmddr 1 39 & o=
o AT AHAT AT TF T F TAFU 6 9T
AT TET W BT | T | AT R
IN F g TEAT A1MET )

st westeY  (mf) ;- fem gw
¥ aforw & Gz #4 wem ?

st wt ;59 #7 w1 faear T@
2

% f7a 77 wgar ¢ oo 97
g & & ST eraanT A
anfg stx faarae & far w2fefeom
T wifgh | 3w & &E Wy 1 A ¥
G Ay M 1 T o awr ag
grar & & Y ave et @ AR
T 81 W R | T ¥ AT W ofenzn
FHE FT FT FEAT §, g7 X AT &Y
A # 9% T GAAT e §

“The Committee are of the view
that there is need for establish-
ing closest possible working rela-
tions between the Institute on the
one hand and the Census of India
Organisation, Director General of
Employment and Training, Minis-
try of Education and State Diree-
torates of Technical Education on
the other for the purpose of joint
planning and mutual division of
labour so as to avoid duplication
of efforts in the compilation, ana-
lysis and interpretation of man-
power information and statistics”.

e ¥ A wd e & fr ¥
AWM R aEs A afE
T FAT T CRATGHE FT FTH FA §,
TS T RN | W ¥ QR A @
fasifafea =1 & #¢ f7urae & feaw
¥ w10 1 AEh | FF A% 99 R
o 7T % Al & w7 A Al
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[»r ax]
w4, 79 9% AL WY ¥ ATOA A |
gafad & oo & &g A g R
iw HY wgd F FAg w1 qAET g
afgd sk = 1 dww Sfg@ fr
€4 T FT GO TEE g 7 F AR
&3 29 21 WA § | T WY TE sy
ST g1 TOFE WY FT FTH 3 &
R AR @1 W AEEAr ey "1}

| WATET AT AEE &1 ATH A F gwrQ

nﬁwmaﬁtg‘nﬂ I

aﬁ%mﬁﬂ%_ﬂmm
g fo o gt wifeaet fac g sw A
Wl e @ 9|

Mr. Deputy-Speaker: Shri Vidya-
lankar.

Shri Sinhasan Singh (Gorakhpur):
May 1 point out that T have been
standing but could not catch your
eye, while some Members are ‘catch-
ing your eye'. through paper. The
ruling of the Speaker is clear on this
point.

Mr. Deputy-Speaker: Pleaze wait
for your chance, Shri Vidyalankar.
= pF W% wgam ( 339 ) ¢
J9TEAE WERW, A% § TH qWL FIVH
add
Mr. Deputy-Speaker: Th:e bell s
being rung—Now there is gquorum.

Shri A, N. Vidyalankar (Hoshtar-
pur): 1 hope this time will not be
deducted from my time,

IUT T WEred, wogT favm WY At

HI FHIT ATHA § W IEF IO 31 0.
ol # famre 7 awy | 0w 9gg A
ag & Towed F K9 F AT F1 Awww

TFaql §T T 7 AF1 F AT F g

Vo wAT G121 ¥ IANT F2 AT 2N

FT qrar ¢, 39 977 a8 § F aw wew
&w & ot 0F 7O W @ o @
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T 30 ST UF 7.7 =T S9AT A §
fomd F18 F7 9=l W1 A9 AT A
qaT gEe AW FqH aTg & A
BY, IAFT T qeg & qGIN &1, 17 9%
T AN A W OEATY WEEET HX
gaw Afaar g7 aF wwam i @ E

FET aF gL 1T F FAT AT g
FT GAAT F g F1 avaey 8, & A
£ i S & weaw F F1e 1w gmrd Wi
6! F14T a4 & | I 9C K6 HHA=
FTAHZ FOA FT AgH aF Ao & AL
IHH At AgT AT weATIY FT aFEH g,
AE FTHT TTH FTAT ] | UW IH AGFT
gyt & f& mw fam war mERy & grg
W 59 WEFH F1 AMEN § A7 FTHI HAL-
T & &1a, ¥ foma & wg, FEr
fesmadl 49 gu 33 A3 Fmi &, w0
FHI &1 &7 & | IAFT A% T5 TAT
& 5 a2 w7 & AR e | &= 3l
FT A FT4 § a9 § WIT agd § AAAL
F1 WA g Ad F ) A 3 AT
dY wEe gq Adr dar o ardr &feA
mwear 31 wfaw 7 9An gaTa @ E
4 gHA gHA, W 0T [EFOT IA FaT
T FT FTH § | AR AF {27 X FA
HEETH FT HATT §, WAEA & mifwad &1
TS ¢, § 3% o €1 gEanFag 3aT g
s F1%1 wF & I aqarg | amm &7
oY & FT7T BgAa & w0 F99 & SAm-
B FTH F78 & | a7 oF ara & anfom
0 ¢ & fam A7 F1 g7wT 7 9wm@Ar
¢, 99 9T IAT I FIT IT I AN g
FH A |

afea 21 08 wEE wgar MIT §
ot 3% fewra dar Erft & | uF A1 A
INE Y AT WL IR F wEgwH P HAT
agi feswd Ger 16T & | O g & S
fr gmy afems dveT & | TH TET
fea dmr,g¥dt € 1 q@ it weir T
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frars 3y o & 7 o G@ G e €1 wifed fred a7 sfoArw @@ @

f¥2T 6T QT maAfT & gEe wEEEl 0T W Aokl &1 waa fad S awes q

®ew & a1 gat @i & qua §, fwd Jerl O% an 9 fREr s A g

HT AT A0 O A & WA A %1 Sy 93

3T =TT & ) A SEH wwEE dar
e & | Sy #F ozH forw fean, gwT
Tt Weled &y fzewa a@ § A1 H
IoT ®7m g 5 ag 9 wfereai ®
FT & a%a A feema & F #10
¥ guwan g fF o9 o dwg #1 oAR
@1 AT AAF W FTR FA § FART GO
HEAM 3= e

T a sfraiina &1 aes &,
Fr A7 T FTE WAl & FA
afFT 7 39 97 wEERTTEE w2
a1 ara & fF 38 ¥ wre fawwa ot 0
T d@faue gw #1 7w qfaet S5
¥ 1 R FEAT Y S sgreATd HAHAY
a % § ot grafam g ot § =9E
<1 2, 3% Pl o, afew & Fgm fF
FTE! FYTHT 97, IART T F77 § FogLd
&1 5F W TE FUHEW FIAT TZATE
o d & S dfezaw oifaea, el
%1 gfezat faweft &, 1 gwrardr afeeat
fameft & wwEvow 39z A, feede
A weAr & A1 wA 8, femde
afafrew a9t oife & oo 1 &,
fo w1 gt FRT A FTAT T e
T g w7 fr @, o & A g
wrr foaea 421 2 & W 9 Faw
93T A78 § AASOAE AEY AT 0

ot gW W WHATT @ IYTEqE AR
TW, AT F W AT TIH A E
Mr. Deputy-Speaker:

being rung—Now, here is
The hon. Member may begin.

The Bell js
quorum,

=Y Wo ATo farermwry @ oy #r
¥g Fa T 95 § 1 ¥ A g frag
Y FhmarE 1 § 3% Tt § gar swew

i mdt d wE feel & e,
BATL AW H ATEAW w0 &@l § | wh
oFeTE &9 1963 ¥ AFT AT, 1965
aF FIG A & | TFT AT FGT NTEHA KT
AT &, AT Y FAAT FT ACAS 6,
T® 35 T 41 77 0f & | AEH IF g
STERS ®T aTew &, qw A 24 W wL
T3 &, FfeA wogd wY A 39§ Ay
WY FETE & IEE WATIT AT @ E
T wANE 4 ¢ (% A fore
ot & A wET IAE &, a7 TW A
™|

gwTT A% &% 918 3T, § IAFT FAmA
TTATE | qf 58 a1 11 qeir @ f w0
14 ST A A9 A g Wi AW
a1 gun ®m ¥7 R @, AfwA wo
geTd & & e & grer = gEr
stfgw 1 &7 TF T 97 IAS AT TAT
FRAT AT FTET 2T F &1L 1 AT HAZL
F1 TEA fawa # 27 & o @ 91 A9
qH TAZL TIVT BT TEAT 1 A g
FaAT =1fEm i &o 1 At & g e
T 1

0 T & oy FAT A g e
sife gw AuT FEA AT ATFA 8, AV
gAY Afy oy #1 fF w0 w0 ar
F AT FTET O 7 F7ATE AT
FAET FT &1, TAHT 9T W, I W9
& % 9T gFET ;T | OH FrATEA
war & fam, faeer gw amTETY
HATEE FEA &, OF AraTsE 1 AT &
¥ forg, & wgegm wvAv g, AW wTH ¥TH
gt T & 1 i ot afrard v &
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mitF e darr AT R
7w e & 5 Am § e vem dwr Ay
# 3 dnit & @ g e o ww & s
W araEt F1 qTET Fo aga & 2w
# ¥ wr qafT @1 dzATT AG w0
g | A 5w A R o e
3w %1 A 8, W I A ArEAT
&7 frave AT 2w & O T
& 2 T TAFH FTFN TEAT & —THHT
79T 79 a8 § &1 5 7T F1 9w
Wt a1 T IEET sama fgvwm A

uF " =i a=dr § 5 e A
e faar s, dfresr w1 F e o
ame | & urAar g fE fea g sy
fem AmaT =fgw ) Afe gt o ww
am gifex at ag g wrfen v aw 2w
#1 v ¥ fog goa gar «F & w0y
ur T2l @ & | S S g O gaf
F I & §, ITHT qHHAT 90fE £
for waw am df ok faw ag @
wifgr f& & 2w FamEmam R
# wmmen g f Qo feeit A A
# g § g@fem &1 am w0 I
AR & 1 Ty FY wgAl A w1 R g
gifeg 7 &, wr Y 9% et A ag
w71 7 Fm o I afrew A
A7 & wea aw e fF g3 e a9
faemT | g fF FH §C | A FAA
STz aret 1T {TET are F ACH
fisem A & | AT A Fm g R
91, gAfeg 2 fagr wno | &fea am
&1 wage w W gafer freen afem
Fa% fore aad 7w g8fem a7 & fF 9ast
¥ # o | SEE) goE WA
® 7 ¥ w9 FET I AT, IAFS
qY IATE AT JREY WIT 985y W 4
g7 TEE T I9E FHFH 1T, IARY
g1 fear am | wae e fa @7 gl
g FT AT TwAT & A A FEAT AT
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IAH Fae §9 fgewr v w0 Hw
e & i we gad=T B {4y A
I A A7 TAREE FH F40T | 4T 4G
¥ T F W WA O ¥ F F A
§dfzg =nfgy #aifs mgnrd & a9z &
gaa fag dg sa @i v g oA
FEAT e § fF oA A w1 2aar A
agT it I

oa ¥ FreawT FAE0T F ¢ H 53
frde wom e § ) fod # fa
mr & f5 ¥ FA8T 9500 F I FT
Jooe g‘?wﬁ{.a’ﬁﬁ‘ﬁ'ﬂﬁmﬁ'*oo
WrEwE FHET a1 | AfFA T 2E R
Y v fope g & weAT & | F W
o & 31 T T RFIA F | T IF AR
¥ wFWA A4 KA | g6t qF frwA
& foFar mar & 39T mEwA F@ 2
tar wrf gfaara 48 & f 9% wfo
o A Feang fawrar 9 A% | gw9F
fere wa ararraTor v fRar wram e

gw haer fwar ar fF ar § 8y
¥ FqTAT AAZL HW FC &0 agT F
FAT TTH AT FpfAdy qYC O FArt Ay
arfgy 1+ wfeT g w9 & & W
gy e § f wgard w9 @ @, wa-
o T AAAT "W g | Afe faa
ST TLR U F AL H gH REAT FT
¥ & fF ¥ sl g e,
F a8t @ &

FATE A @ard #r afqardt wewar
Tz A1 6 g7 A7 qATH § AAZT FT I
¥ sfam & feglare aad@d 1 gaw
T S A1 greaTiaat wfE A0 & e
o WUA o0 AT WAZA I FAT K
sare ¥ fgedare aam & fa=re fRan
dfea w1 feme gart aed § 349 v
awar § fe i ot afre & fir fort
i fFAne axdfaem ad@r & e f9T%
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wfr wage vy i feeE a5
g7H 7 35 qfe afemw dweT § Ak
£q WTEAZ A%27 | | Z6 ofeA® d42 §
FATET FTIAEA AL AT AR | T T4 -
Tz 7w qrfaEt 47 & § A7 et
afes &%z & FaT SR AL FA 7
w7 I Frfaen & aefem 1 w99 3
EAH AAGT & WeeT &IE TAT wraHAT dar
TR 21 @1 & for 3y it i # feel-
T 2 | TAW uF wfew AT w1 ogAT 2
WEAT AT F, F T 3§ o7 IwE
g wrifae aw I @ Afew wEw Wk
| a1 A EET

] g =a ¥ Feart w1 faw
foar | 7% fomr ot derre & wa fr aw
w9 & Wi A8 & 1 gw wed £ e
ez Aa i 1 wog st foaaer feer
=rfgn gamn A} Foeran, ot &% w2y &
f& % dm ffse S wo
miftee ET & I9H ¥ a1E F IAwr a
&F =1 ¥ g fgean faan ow ) A
FHWE a9ET 14T | FEET FoaiE W v
| afe IR fawfon & e
e w1 wifsfrdvm Fo @, ar
s frwfoet #1 anp 7% ¥ fmaedr
2 Wl frdt g9 F g 9 w9
qEdiT FAT ¢ A1 & wwwar g 6 qg
& 7t g | & awwe g e i
=1 g® fawr & w197 fovrg & g T
TTT AR WY TW I FY ot w1
Euradl

T AT F waw § A
oFT | EER AT I wEm A
# gar g fF e g edemnwm g
=fe fF a4 faae dre arg & s o
T § I 9 THwT FT wwe qar
21 o 9T T wET 99T § ) Wy
e 91fey fF & @ T R
1 2 ¥ 3 af vz 4T, T

CHAITRA 24, 1887 (SAKA)

Labour and
Employment

Fo ot & 1 K e g 5 oag D
Wt wfewr #7 @ w= w1 wifag
T gee & R e d@egne e
w1fen 5 THi 77 HraeT gur § W
TFAT gWT § | AT maTn § R i
g g ge T s T 1
TEFEHATIT &7 AT TATET I 70§ /Y
gfafea aer fsmea gt @ g9
T & 39 F1 &S T A1 wEAT
YT I qHTA FI T4 F wrEqw, 7w
Fu% fow s=mar o AT 3, A A
are § | affaer WY a7 w1 JE &7 awr
&1 & 3= gfae ¥ @ gu it ag qwen
EfFem antd sy & ot & Wi,
IaR T Ao ag ¢ 5 I gfvmw A
TS werT WA aifedt s T W §
o $w T ofear & e fors 2
forar =t der¥E 7 frar & 1 @ aw A
HTETEqTETSAT %1 % 3T qfae waie
T AE TATET ACT qH A% G WA
1 W A FgTE S A A A 3w
gfaw o w1 A1 & w7 awdt
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ag % < & WOy ears g |

Shri Dinen Bhattacharya (Seram-
pore): Mr. Deputy-Speaker, Sir, so
far I wag very attentively hearing the
speaches of the Congress members us
well as the opposition, Everybody
was discussing how it is that in spite
of the fact that there has been an
increase in the production and an in=-
crease in the national income the real
condition of the workers has not im-
proved.

1 would gay that the Labour Depsrt-
ment is not a separate entity in the
total get-up of the Governmen: of
India and inasmuch as the policy of
the Government of India is for a Jong
time past to see that the monopoly is
developed here in this country and to
speak of socialism only in words end
not in deeds. The result of that
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[Shri Dinen Bhattacharya]

policy, monopoly-appeasing policy, is
that the total direction of the eco-
nomy is towards the development of
monopoly and capitalism in India.
The effect of thal is all-round poverty
and discontent among the masses, and

especially among the workers. It is a
misfortune that our young and
enthusiastic Labour Minister will

have to report to the nation at the
end of the Third Plan, that in spite
of the completion of three Plans, the
wages of the workers have fallen
below the 1951 level.

14 hrs,

If T had the time, I can prove that
the real wages of the workers are
below the level of 1951. In 1851 the
real wages were below the level of
1039, that is the pre-war level
These are not my words. 1 would
request the hon, Minister to read the
speech of the President of West
Bengal INTUC in Asansol, in Durga-
pur, in the last session some days
back. What did he say? He said that
it was a matler of regret that after
three Plans and after more or less
18 years of Congress rule, the wages
of the workers were still at the 1939
level. 1 do not know what figures
are available with the Labour Minis-
ter and how he can dispute my
point, but 1 assert that the wage
policy has not been changed in spite
of so many assurances.

It is true that some cash has gone
intp the pockets of the workers, but
the Government and the big capital-
ists have taken it out from their
pockets, and that is because of the
unscientific, pro-capitalist and pro-
hoarder price policy of the Govern-
ment of India. So, T do not know
what the poor Labour Minister can
ao. what authority he has got to
bring about an over-all change in the
policy. Until an over-all change is
brought about, there is no hope, no
future for the working class of India.

APRIL 14, 1965 Labour and Employment g2s4

Last year, during his Budget
speech, the Labour Minister was a
bit angry and accused us of provok-
ing the workers, but what has hap-
pened during the last one year? If
you kindly see the reports which
have been given to us, you will find
that the number of man-days lost in
1964 is more than that of 1863. Not
only that. The number of strikes
has been more in 1964, and this has
been progressively increasing from

1860. In 1960 6.5 million man-days
were lost due to strikes; in 1861,
4.9 million.

Dr, M. S. Aney (Nagpur): Due to

strike?

Shri Dinen Bhattacharya: Due to
strike and lock-out.

In 1962 it was 6.1 million; in 1963,
3.3 million, and in 1964, 7.3 million.
S0, T do not know how, by making
the trade unionists and Communists
the scapegoats and holding them
responsible for these troubles, they
can get oul of their promise to intro-
duce a need-based minimum wage. 1
do nol say that nothing has been
done. Some wage boards are there,
some increments have been given,
but the basic thing, the most vital
thing is that the Government pro-
mised to hold the price line.

Shri Shinkre (Marmagac): They
will hold it higher.

Shri Dinen Bhattacharya: They
have got to do it. Prices are high

due to their policy.

1 can give one example. This year,
an economic review has been circu-
lated in West Bengal, which shows
that the cost of living index rose by
22 per cent, while the wage increase
has been only 18 per cent, leaving a
gap of 8 per cent.

So, the over-all picture is that due
to the price policy and wage policy
of the Government, the workers are
suffering. So, 1 would request the
Minister to help the workers. I have
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no quarrel with him. 1 know that he
is trying. He was for some time
President of the Congress and 1 had
an expectation that he would do at
least something, but how can he do
anything when, as Shri Bade pointed
out, he is at the mercy of the bureau-
crats who are ruling him? It is
not that the Minister is doing the job
and actually functioning as the main
functionary in the Labour Ministry.
Some old bureaucrats, who have been
there from the days of the British,
are continuing the traditions of that
time. So, how can he do it? What-
ever may be his policy, everything
will be damned and fruscrated by
this bureaucratic machinery every-
where, either in the Stale or at the
Centre.

Last year, in the course of his
reply, the Labour Minister con-
fessed in this House that there were
some defects or errors in the
compilation of the price index. It
was stated by him that the West
Bengal Government would rectify it,
but up till now nothing has been done.
The situation there is the same as it
was in 1864. The actual prices that
are prevailing in the market are not
taken into consideration when this
compilation is made. So, 1 would
humbly request the Labour Ministry
to do something to bring about a
change in the system in West Bengal,
Bihar and some other States where
this faulty compilation is continuing.

Reference has been made to the
employment position. From the re-
ports available to us, it seems that
nothing can be expected from the
Fourth Plan. After 18 years of Con-
gress rule and completion of three
Plans, whatl is the position? The
official estimate is that 35 million
job-seekers will chase 20 million jobs
during the Fourth Plan. This is not
my saying, this is what I have gather-
ed from the official report. So, on the
one side there is a cut in the real
wages, while on the other side, there
is dearth of employment everywhere,
Government cannot solve the prob-
lems by this fraud in dearness allow-

CHAITRA 24, 1887 (SAKA)

Labour and
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ance. On the other hand they try to
suppress the movement by the De-
fence of India Rules. The assistant
secretary of the Hindustan Motor
Workers' Union with which 1 am con-
nected, Shri S. K. Dey, had been
detained under the Defence of India
Rules. I can lay on the Table of the
House facts to show that during the
Emergency, just after the Emergency
was introduced, this union contribu-
ted Rs. 1,000 to the defence fund and
very recently, just before his arrest,
the West Bengal Government's labour
directorate appreciated our function-
ing so far as collective bargaining is
concerned, so far as the dealings with
the ployer were ned and
certified that union is taking g very
reasonable stand. In spite of all that
the union's assistant secretary had
been arrested and detained without
trial,

9256

The tripartite labour committee de-
cided that in the case of individual
disputes, individual dismissals, the de-
cision will be given by the labour de-
partment, I do not know what has
happened to that. The Labour Minis-
try know that it is not dome. But
that is the main thing, main hurdie
in the trade union movement. Any-
body who takes the leadership in the
union is suspended and then dis-
missed and if he goes to the labour
department, his case is not taken up.

Even in the cases where the trade
union workers are punished or
Un-

charge-sheeted, what happens?
der 1LD. Act the employer is the
sole party and because it is a domes-
tic thing, there are provisions in the
Act according to which the tribunal
could not go into the merity of the
case, If the Government does not
look into this matter, I think it will
be a real injustice.

Mr. Deputy-Speaker: The hon.
Member had already exceeded  his
time; he must conclude now.

Shri Dinen Bhattacharya: [ will
take two or three minutes—not more.
Thig 'acuna must be rectified; other-
wise the workers are always at the
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whims of the employers and the court

F9 ¥ uagdl &1 awmad gaEar e
has nothing to do. =

AT wafa & fov w9 260
In the case of a union going in N L
appeal to the Supreme Court, they TTH #1 wEH wEIIT 7 974 %1 faen

have to deposit Rs, 2,500 as security f*m%“ﬁmqﬁq—# 1961
money. I wil] request the hon. Minis- L '

ter to take up the mmatter with the 1 T9T8 FAFA F T FT T &IEH
Law or the Home Ministry so that & q & amv a¢ fasre faur | magdi &
s 'security deposi otherwise the S TS e ft ot a7 s
workers cannot take the oppurtunity “.':17: AL o= wrfas go# favg -
of going to the Supreme Court. #1E ¥ mar o frz afew amar ) Tfw

EEFIZ AW F N g, AT I9A

Only one point. The most hope- s

less state of affairs is prevailing in el A% fear st 3w frz W Y

the Coalmines Welfare Society. Any  @rfew fFam | wvA og & fF o1 79gx

Minister who comes there comes w;t_h 1961 & 1965, 9% 91 B AT AT,
an officer of his own and therg is

no system of promotion or service 9 ¥ qgT @, IEsr @ afa w2
conditions. It may be looked into. msﬁg}lﬁ |q\-,|i-rfq..-q o7 ¥ for
aifa® ¥ 72 %1 &, ¥17 39% fow-
aiferd & w4 1 a7 @, g faroiy

Mr. Deputy-Speaker: Order, order. faog & 1w frafe g ? fx TR a-??[
L am calling Mr. Sinhasan Singh. g AT % | wTR wﬂ, ¥ W 3,

Shri Dinen  Bhattacharya: The afes L B0 FeAl TEAT g—-—
Labour Minister assured that a wage Wm & O] JH ATHT F A ——

board should be set for the film indus- . "
try and I request that it may be done. f g sme wga fawfea 10

One more point. . .

wft fa¥iem o ;. Iomeme W, HA qAF F OF &1 Te0 W Tl
T A A O A wgrar & (6 9 QAR W a9 8
§ fo o weew e W G, wemw & A WO I ArA-a A fewrad o I
¥ wT AT 9T IRY 9 O, 7 e %qﬁﬁgﬁﬂt.mg‘llﬁm
faeit forez & wnaTT ox fret maemw oy @ (% IS AWRL &1 AwE U Wi
QAT o, T foU K met agg 8 a0 A1 S o e e
g afer Tl #1 o wead a9 #, q =
AT AT A IFT AAFL F FAT TGLH
ag ¥ T & T @ wre g , T4 W A1 AT NTE AUET FEMAT
wATEEY OF 0¥ sufaw & gra ¥, o F7 & 1w gl % g mfaw gfa-
T FY quETH & WeAt W qfefaa @ o ST FTH T A9E F9 AT I
wi7 fom® qea wlt A1 }f0R 8, T® rgew 1 v wEr w frar AT R
et Fw &1 994 517 & T 97
w7 fafret # dfaes @ art wrm w0 T5 fe7 g za Fan fF #-
et fFm @ T o gwr S A wreed # @ aE & AAEl AW a—
F A9 T ARRTA wATG & | Wi 0% g wage, @ fF dwe &
Ty A 1 aga wrn & e wferer- o § e g, T wage, A et
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girtaTfAT v fw wid 1 wEAa
qIAETg AT, AT WIA-FA TH AT F
I &, 5EE et wifq ofdwm §
T ArEey § OF F9E7 a8 0 47 | &
T Wi A TR WA
w17 o A1 g F g R oag &
f& g7 Ol ant & wagdd # & foast
FTgw=aT 2T A@9aT wfas & 9 F
FTET ®TH F7 Tg § | IART TaAT arfgw
fe ® fefy gear & gro Fefafers,
frafaa, wage g7l & soTIr ¥ F7
2

QET 97 A1 T1H AT TEr #, 730
o7 gEE K TS FA Y | ATEYT H 0F
RAGT AAATGANA A ¢§ 31 a7 HET-
4z # 77 wAgT AgrE F dq F wqAT
w9 BIg FT WO 7T, A IW ARG T
9w qmad amn fF oawge s A
W | A9 acEAE wfawrft & 3
ATEE § va Fazd gy -, e
seriA wage wAt fan g, fefaferrs
fam am, frfiqa fav o o 39 e O
|F M, AET { TGHET AALT AT T
¥ 91T IFA IA F £ /EGEAT | AT
& @z Wl a7 HEqT @ WAL F F@W T
HIT & 9T AF 17 wiex foglan ami-
ATEHANT & ®9 § F19 w2 |
w1 AgrEd & Far § 5 w1 few fos
fam wrATERRE 3T WA M mag X
Y7 W RAGE] F FIGAHAT, TEA-HEA
/YT =TT § IR w2
affm o W safeEE AvTET gl
wfao 8 AME FEET A1 W
£® &0 § wAs A8 ey @ | e
T AT A8 31 A1 fr ag Fawe AR
21 & g Fgar v o e T Al
8w /fEA 7 qEEART | 6=
T FUATET T FTARFAI R AT wAgLl
®1 fawra g1 & A1 T AnETE-
dwm ¢ ot e Jrerm 7 gEtee
v faun & o T0% A w1 A7 &
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3T 2, IA T WY RLAT VA F o EA
TG HTNEAAT 7 2371 5757 2
HqIT WA T 2T T F g A0t §, qzrEr
SATRIH, IRIATAIA(H A7 20 2 )7 320
FEFECTZE I AT frqiE magp (&g
sqrdt 07 91 ¥ faq fafus wge aifzd
A% §9 fa = Fiam # aifgd e
& qIET 7% WE WT FAAZ F1 K7 AF |
ag Zfam AT T AFAT E TT TR ATE H
g F foregm g1, @ T 9 Al
A I 9T A1 AW FT 9T &1

WUT! AZ AT |t g fw
WITETT KT AAZT FOL GIAT AIAHT
FACH AW GAT R | AT LT FH A
AEd F T ST 97 arfew wAr
AT WITAE &1 F1€ 0AT FAFT g1 &) fART
EAT ATTE AY 917 21 EAIT w7 AT
¥ w7 Fur F7 a1 A fAmy g Ay
wOET MAART IF O # TRAT & | g7 A
Hlam gAY & | T mAAHT &1 01 A9
g1 & Srear § i 3uE gfwwa w1
saeg femr s mife a7 sarEr s
w1 F7 A% | 7 A sfoeror 7 gfaug
# za® o7 faa & fr gg=ay fear
AT |

" AT ¢ fr A3 wage #7 dro
2o o feardiz At wwmar W7
A § FTATT AT | FEWT AL I
wagT 71 AE ¢ fawar ag tEmm
w7 A, T FH T AT FH 4R T |
WRYT § A AAFT AA ¥ IAE Az
TR AR T GFAT § WAH TAHY
gagr fraa g & 1 37 T EIy A
# st g7 45 AT {1 TR AW H Fe
T 2, T IR AEATEAvE & &
=MRAT § % 57 &9 & w9gw 1 a=mm
A, TEATE B AART 1 F=mT A
foma fram & maw worv widwe £
T 97 Af ATt § Ay A § A
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a7 1 %! TzET faar o afed
e A1 gagy ufaed g A1 @AY
AT =t g aifed faan sl &
agwrr afafagt & 7o fae 7%, 3950
Zifmat a9 w7 37w & fawas wm
F12 3z #1 7 fa= £ Az afafawi £
fremn wifed | @ TravaeA fsogieR
F| Hqe FOH F19 7 | @A § A714]
f& wa fazdt a1 ¥ wEwT A fam
e @ A dm T g wfew e
&ea & ARl fumd &1 ®idew
Fagdl &1 A W g wa A wfaw A Y
a1 & ) arat 70 g99 7z wifwa v AT
2, woeT 717 fegrEie #13 a ) owe
ag+r( afafagl 1 99 501 F feaw
# &7 femy w1 F &1 vy A7 feurdde
#t 37 AT afma 1 a9g7 w97 §F fog
| T AT ATH WEE 9T A
®1 2 T | THA AAFL FT AT ATH Z1AT
AT REFIET AZ1TA K71 AT 30 7 Fgrar
faam

1959 ¥ HIT9 THI 29 § 0F 17
AT a1 fored waTT o @y R
q1 F faaT o Frfeai & § a7 oreng-
nE usmStad & afw § 9@ 9 ) 77
e § famdr o 2z #) a1 fefaw
are #t a1 fyar nfrag Ft Awfrmr £ 7
AW O o & e i A =
famar o ofsas afam wdivm & A9
F1 Atwfrar & A1 fF a9g7 a0 &1 Fofr
7 ol # § " oAz gasiaT &
wfrd WY oo | e § A g dar
AL 1T ¥ ) TREYF ¥ A qRemEy
TR F A TEAT & 397 fAAT AT
"#1 fir=n 41 917 IFE 97 qwrn
1% Wt iz 3% wfd & Awfoar
AT ARG @18 W FAAH 9 FmAeqn §
fer i1 T T A e & T TR
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fora o &% & 1 OAT A w97 a9
faifea & 1 fasdt oY feudae & <82
RO A g, AT F AR AE
Treaw & v 7 7Y fret gt femiae
¥ 1 FdFzT g7 ot 7w & ) T@
FT FAgZT qAT e § | & Iq9F 99
T4 HT 3A%! F A A w1
F AT FAZAAT H7 T8 E A1 IiA 4T
fear e qa gaT a1 a1 & FAEL
T fF T 9gE WA WITRL ATE T
FTIEE | T I 9 Famar s wmgan
THY AET ENI | WA qF HA TH FAT FT
T RS AT I HEET R AT S @R
& A9 # wrdar ween g fn @ @ dma
HTT &1 & ST | 7 19 A1 FT
T 3 fr Ter groetizee g1 @
o1 FE | 9T OreAEE gFESfad &
Ffea & mrewr 4E) faa s § a1 fawr-
fodt o aga st & 1 T aga WAt % 3T
g et § W 'Y wieHT § A%
urEgEz naEs e & Ff g )
g9 1 7 #aw ¢ w1 A fawrfo &
o @t s & 1 §9 G4 o gw H
s ¢ fF fawifor & fam w1
7w A & | A A g e
TradT & W 9% /T fRET agee &
Ffed oo &t F1 A0 ¥ arfE
g fesrfeor 1 XM w2 | A g AR &
f afa afsa afaws o & o #1€
A AT I AT qRT FEaT & F wEr &
fawrfre #%4 ar=7 faer om0 ) 3% 9"
W& T3 & O 9T WY 4 g1 IFiA
fagrfoer &7 & fAw #3791 | F7 3997
F1 f AT AE7 71 /FAT &, 59 AT T
Tt it A% AE1 7S & 1 A A Fr
favamm &r 7% g 2 fF =i g8 w7
T TS F ArE ot famaay | gz
IO ST H AT gL & TAT W A
gT TfEd | AT TrATgHE CRee o
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F weg7 o acd wrwr v wrrd § Ar
FAT AT W9 ZT FLHA K FAfoOw T
o7 qF A0 FAT Y T9TT T4 AT F FA
FA7 & A1 IAET A HORL 3TAT TifFA )
A mrE T § wfawd & ag ar a3 an
FHIAI S I ITHAEFT ST E
IHIAAT E AT AT GLIFAE
AT R AZ AR E FFmImFTATE
FIa faFaq § ar groa & Fav g
HUREAE G FAEIEEE L ek Tk 11

ATEAST 1T AT IART A WO FT
F7T T, FAFT A1 ATIHT FITT FEAT
arfga |

wa # & amy a@y faza w0
F1ZAr § 6 Mg e & it flowmodo
¢ 3a% fedr azz 4 FF T1zy w7 wifow
o7 A4 F{ | IAR 4T OIS ASC
A1 928 dtA gAY wA{T TRAqT
# A1 FIARCIT MINTANT & F1H
FTAT § AZ THTT AN AN | HI7 Alo
70 Hle FZI FITH TFAT 2 AT I8 THI7
FE¢ #10r 1 gAFr AT gz fawam e
ITRN AT 437 T T FT FEO AR
ATHT FATT | TART AT A5 w09 Faerar F
g ¥ fm, o & fan, ¥ aqmEm
gemfe & faq 3 A% fadd | 7 wovwl
ot A fadn wvr qagdi w1 4 4@
faak | FAZ F1 A2 wOAT IR IR OK
Tq FIE A AT ALAT ZIAT TIAT |
& AT E IF NI W7 AT | warA
wFAY AN AT AT 0 IART A AN 7
qz T FE4 ) F wom R g W
£ HY QIR0 €T AT |

o @ & 37347 A1 FzAr AgAE
meead Wy gAd fevddEa wy oW
w37 % fr faq Az o
Fr ArhT W7 fF A ad g
ad

CHAITRA 24, 1887 (SAKA)

Labour and 9264

Employment
Shri Oza  (Surendranagar): Mr.
Deputy-Speaker, Sir, I  would like

to preface my speech with certain ob-
servaiions on the speeches made by
some of the speakers who preceded
me. I particularly refer to the speech
of Shri Bade who does not hap-
pen to be here just now. He casti-
gated this Ministry for the unemploy-
ment that is prevailing in this coun-
try and he also passed some severe
remarks on the ruling party. 1 also
share his sentiments about the un-
employment that is prevailing in
thi: country. I also share hig concern,
but I wonder whether this Ministry
can particularly be ecastigated for the
prevailing  unemployment in this
country. It is true that this Ministry
is being styled as Labour and Emp-
loyment, but when the word ‘Employ-
ment* is used, it is more appropriate
to say that it is employment regula-
tion rather than employment ecreation.
I wonder what else is there at the
disposal of this Minisiry to create
employment potential in this country.
I think it is the Planning Ministry
which is the Ministry concerned with
that aspect of our economy. If we
look to the Introductory remarks of
the report that is circulated to us, we
will find that it has been stated there,
as follows:

“In the matter of employment,
the activities include the organi-
sation of the National Employ-
ment Service for the referral of
job seekers for the purpose of
placement, implementation of
programmes of voeational guid-
ance, employment counselling and
conduct of manpower studies and
surveys.”

This is the only aspect of nmp-
loyment with which this Ministry is
concerned. I would leave it at that.

T would seek this opportunity of
expressing my deep sense of dissatis-
faction. if not of resentment, at the
way in which thig Ministry has been
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split up. We know that the Emp-
loyees  State Insurance Corpuoration
and Provident Fund, these two things
are taken away from the present Mi-
nistry and a separate Minisiry has
been created. 1 wonder what is the
thinking that is prevailing in  the
Ministry about these things. 1 won-
der whether it is being realised that
labour discontent has a lot to do with
labour insecurity. These schemes
like Employee:’ Stale Insurance Cor-
poration and Provident Fund primari-
ly generate a sort of feeling, a social-
security Teeling, amongst the labour-
ers. And to divorce this sense of
security, ecomomic security, from the
discontent or contentment prevailing
in the working classes, [ think, is not
a happy thing. Whenever one moves
in the labour areas one comes across
complaints about these schemes not
properly functioning. Take the Emp-
loyees' State Insurance Corporation, I
had the good fortune of being a3so-
ciateq with that aclivity for a pretty
number of years; now 1 am not there.
But I know, whenever we used to
visit labour areas, in those places
where the Employees’ State Insurance
Corporation wag functioning properly,
there was in a way some sort of sa=
tisfaction prevailing among the labour
class. Complaints were brought be-
fore us. These things lead to some
discontent, and they have also some
effect on the labour pelations and alsc
on production. So I think the Gov-
ernment should give a re-thinking to
this aspect and amalgamate these
two schemes Employees’ State Insu-
rance Corporation and Provident
Fund. These shoulg be again placed
with the Labour Ministry.

Sir, with the planning that we
have adopted and with the strategy
that is in-built{ in the various plans
that we have accepted in the country,
what is the main strategy there? If I
may summarise it in one sentence, 1
may say that the main strategy of the
various plans that we have started im-
plementing in this country since 1851
is to shift our working population
from the primary sector to the
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secondary  and teriuary sectors of
production. We know that in our
country a large size of the population
ig relying  for their sustcnance on
agriculture.  And unless and until we
shifi this working population from
that primary sector and move it fur-
ther on to the secondary sector, say,
of industrial production, and to the
tertiary sector of social services and
other things, I think it will not be
possible to give the go-by to puverty
in this country. And I am very hap-
py about the way planning has been
conceived of and iz being implement-
ed., This is the initial period and we
are of course passing through some
teething trouble. It is true that we
have come across some very bad obs-
tacles in the path of our march to-
ward: prosperity, but (hai should not
dishearten us.

Here comes the role of this parti-
cular Ministry, that we have to in=
dustrialise our country as rapidly as
possible and bring about this shift in

our working population. So, as the
vears will roll on, more and more
people will be coming to  industrial

fields; and so this particular Ministry
has to play a role of secing that this
period is smooth, that because of bad
relations between the employers and
employees our industrial production
does not suffer and that the switch=
over is not met with difficulties,

We find that in 1956 about 34 lakhs
of people were relying on industries
for their sustenance, Today their
number has gone up to 43 lakhs. If
one hundred is the index for the year
1956, during the last seven years or so,
the index has gone up by 27 per cent
in spite of the fact, as I have been
observing a very often in this House,
that a sort of unseen rationalisation
is going on in this country. Not only
in the new plants that are being set
up in this country are we accommod=-
ating less and less labour, the new
labour potential is at a very low level.
With that I have no dispute, because
we have to keep pace with the
rest of the world in so many respects
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We have to create an export market,
and ip the internal market also we
have to make things cheap. Industries
are not placed in that condition where
we have to take g charitable view and
out of sheer charity and mercy we
have to engage people. That is not
the way of industrialising any
rountry. least of all our country. I
liave no quarre] with that. But even
in the existing industries we find that
a slow ang sieady process of rationai-
isation is going on. On that also
to be wvery frank, I have very little
quarrel, provided that the rativnalise-
tion is without tcars. There we
find that our trade union movemernt
Leing very weak in some sectors, ra-
tionalization with tears is also going
en.  The Ministry has to be very wi-
gilant in seeing that in areag where
the trade unionism has not growr
angd has not acquired some sirength to
safeguard and to protect ils own in-
terests, the labour is nol thrown out
simply  because of the whims of
making some economy here or therc.
We have to see this that the proces:
of rationalisation, which may be
incvitable, should be without  tears,
and not accompanied by recrimina-
tion:  because of the person shifting
te somg other thing. In that way only
should  rationalisation be allowed to
go on in this country.

We say in thig country that we
want to make rapid strides jn our
industrialisation, that we want a
contented labour force. How is this
contentment or  satisfaction to  be
brought about? Unless the working
class has a sort of faith, you know,
howsoever we may cry in this coun-
try, with all our symputhics—and
1 have worked among the working
classes and I have all my sympa.hics
for the downtrodden—in spite of that
we must recognise today that, situat-
ed ag we are, a need-based wage i3
not possible, however much we may
desire it. But at the same time.
when I say this, 1 do not want to say
that we should disregard all the re-
quirements or all the necessities, all
the demands of the labour class. Tut
we have to strike a balance whereby
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we could create a faith in them Lhat
whatever possible under the present
context for them is being done.

Today, if we lovk at the reports of
the responsible trade union organisa-
tions, we find that there is a  sort
of lurking apprehension amongst the
working classes thag they are not
getting a fair deal either from  the
employers or from the Government.
We have accepted so many schemes
about discipline, code of discipline,
code of conduct and so many things,
of which I have no practical know-
ledge. But we find from even res-
ponsible organisations that they are
not happy about all these things. This
is a very bad augury. If we want to
make our industrial progress smooth
and rapid, we should see that a sort
of satisfaction is generateq amongst
the working classes that they  will
always get a fair dea]l from the emp-
loyer and that the Government will
always step in where any injustice is
being done to them.

Take this code of discipline, for
cxample.  What is the fundamental
corner-stone of that? It is that there
will be immediate arbitration if there
is some dispute. These organisations
complain that arbitrations are  not
piven in time, and if at all they are
given the awards are not implement-
ed. And there is so much discontent
on this. If discipline is to be enfore-
ed. it cannot be only on the emp-
yees, leaving the employers to their
own power or strategy. That is not
fair. If a code of discipiine iz to
be enforced, we must see that wher-
cver the parties cannot resvlve their
disputes between themselves, the Gov-
ernment should step in and give them
immediate arbitration which can be
effective, which can be also instantanc-
ous.  Protracted proceedings about
arbitration and law courts nd indus-
trial tribunals also are not g healthy
sign, and I do not think they are
poing to bring about any sese of
satisfaction among the working clas-
ses. Unless this faith and satisfac-
tion is generated in them, I am afraid
to other thing is going to help us.
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Also here, as I said, both the emp-
loyer and the Government are not
playing their role properly. And when
I say ‘Government’' I do not mean the
Central Government, I mean the State
Governments also. It is my personal
experience. Ip so many States we
have been seeing that somehow or
other Government is absolutely indif-
ferent to the demands and is not
trying to slep in at the mght time to
counsel or resolve the situation. Emp-
loyers also are to be blamed.

1 have also geen that more becausc
of the bacd ma:nagement, personnel
madnagen Lnt, there are recriminations
among \he working clas; rather than
becanse ! Lheir substantial demands.
The wersonne] management of  the
employers must keep pace with mode-
rnisation. We are living in the year
1965, Bul we have goi emplovers in
this country who are absolutely out-
moded in their thinking. They are
absol ulcl_y indifferent to the legitimate
demands of the workers, with  the
result that on account of such pin-
pricks  production sufferers. There is
discontentment among the employees.
Employers are not disatisfied about
the wages only or other parts of the
remuneration.  Because of bad per-
sonne] management ang indifference
of the employers. we find that therr
is a lot of discontentment, and also
production has suffered.

In this connection, the role of the
trade unions also comes jn. [ have
no time; otherwise, I would have
referred 1o the figures. We find that
the {rade union movement in this
couniry has expandeq quantitatively.
Lakhs of people are coming into the
fold of trade unions. The trade
unions submit their annual returns
and those figures also are coming up.
The income of the trade unions has
now gone up to more thun Rs. 1
crores. It is a good sign, bul  we
still find that the trade union move-
ment in this country has not deve-
loped on a heallhy line, because so
many reason; arc there, One of the
reasons ig that prematurely, ip this
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country, along with the trade union
movement, the vast floodgates of poli-
tical freedom opened up, with the
result that the trade union movemecnut
is also exploited by poliucians who
say that they have come to helo them
and for their econemic uplifl.

Here, I would like to say Lhat the
Ministry has  initialed a very good
workers' educetion programme, But
I wonder why it is not heing adopted
by several States and why i is not
being pushed up by several States. We
must do away with ouiside apencics.
It is no use being spoonfed all the
while. Now, so many industries are
coming up. These indistrics are still
to inspire and Instil a sort of confid-
ence among the workers themselves so
that they can safeguard their econo-
mic interests very much and so that
the workers can have  recourse to
whatever remedies are ava'lsble un-
der the law. Therefore, I wonld re-
quest the hon. Minister to push up
*he workers' education schemg where-
ver it is possible.

Then, a  worq about the Joint
Management Councils. 1 woulg say
that let us wait for them. Let us
not put the cart before the horse,
because, unlesg the workers are edu-
cated and unles they know what are
the minimum factors, cost accounts
and so on, what is the use of being
only satisfied and saying, just to
show to the others, that in thiz coun-
iry we have joint management coun-
cils?  There is no time, as otherwise,
I would have referred to certain ob-
servations made in this connection. I
may say that all these things have
utterly failed. ~We are under an
illusion that in this country we have
the joint management councils where
both the employers and the employees
sit across the tablp and solve the pro-
blems of the industry. That is not
happening. Let us first intenzivelv
take up the workers' education prog-
ramme and teach them the art of con-
ducting the trade union activity well.
and let us acquaint them with their
rights and  obligations and the laws
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and the protection that we offer them.
Only by that process I think we will
be able to have a healthy trade union
movement, and that is what is absolu-
tely necessary for a healthy shift-over
from what is now a sort of primary
economy towards a developed econo-
my in this country.

Shri §. M. Bamerjee (Kanpur):
Mr. Deputy-Speaker, Sir, today, when
we are discussing the grants of the
Ministry of Labour and Employment,
unfortunately, this Ministry is trun-
cated. I do not know whether the
separate  Ministry which has been
formed—the Ministry or the depart-
ment of Social Security—will be to
the interest of the workers. I still
feel that these departments should
remain with the Labour Ministry, be-
cause, labour is ihere and the prob-
lems are there. What is missing i3
a proper solution. I strongly feel
that with this truncated state of
affairs of the Ministry, it will be difi-
cult for the Labour Minister to co-
ordinale his activities with this newly-
formed Ministry called the Social
Security Ministry. Still, T hope that
something will be done to have a
perfect co-ordination so thai the la-
bourers may not suffer because of this
decentralisation,

Now I come to the main point, ana
that is about the fall in wages. My
nhon. friend Shri Mohammad Eliaz ang
also others have very ably expressed
how the wages are falling every vear.
If we take the statistics, we will find
that even the wages which were given
to the workers in 1951 have not been
protected and are not protected in
1965. It is clearly revealed that with
the rising cost of living, the workers
are unable to keep pace, with the
result that the worker is indehted to
the extent of Rs. 500 to Rs. 600.

I shavlg remind this House that a
middle-class  survey was taken in
Bombay, and some middle class fami-
lies had something very serious to
show {v us. What was the revela-
tion? What was the result of that
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survey” Persons who were getting
Hs. 100--150 were indebtled to the tune
of Rs. 500; those who were in the
pay-scale of Rs. 150—200 were 1n-
debted to the tune of Rs. 400 to
Rs. 450, and persons who were in
the pay-scale of Ri 200—250 were
alsv  indebted 1o the tune of
Rs. 300. If this is the state of affaira
are we reducing the indebtedness by
raising the standard of living, by giv-
mg them more wages, or, are we
forcing them, either by circumstances
or by the misdeeds of the ruling
party or their failure to hold the
price-line, into  further indebted-
ness? ‘That is a matter to be con-
sidered.

9272

With this background, I shall now
straightaway come to the problem of
the employees., Take for instance
the public sector employees, or take
the departments like the rmilwayg or
the defence. What do the workers
want? They want & wage board, The
defence employees throughout the
country are highly agitated becausc
the life of the Pay Commission ex-
pired on lst July, 1864, after, five
vears. The hon. Minister of Defence
promised a sympathetic consideration
for the appointment of a wage board.
Bul nothing has been finalised and
nearly three lakh defence employees
throughout the country are agitated
in respect of a wage bourd 1 would
request the hon. Minister to  kindly
come to the rescue of the defence
employees and the  railway em-
ployees who do not want any ad hoc
increase in their wages immediately
but they want the appointment of a
wage board, both for the railways
and for defence =0 that the wapge
board may consider all the aspects—
wages, working conditions, their
deplorable service conditions in cer-
tain places—and thug give Judgment
which should be binding both on the
Government and the gmployers. I am
sure the hon. Minister will kindly
look into this and will compel the
Defence Ministry and the Railway
Ministry to appoint a wage board.
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Another wage board which is
absolutely a 'must’ is the wage board
for the leather employees throughout
the country. What are their wages?
The hon. Minister Shri Sanjivayya
knows it more than 1, and Shri
Malviya had been to Kanpur and 1
am sure he has seen the wretched con-
dition of those workers in the tan-
neries and what wages they are get-
ting. The minimum wages fixed by
the Uttar Pradesh Government are
being denied {o those workers. Their
conditions excite more horror than
pity. You cannot pily them but they
excite more horror. Even today they
are denied the minimum wage which
has bezn given to the textile workers,
to the jute workers and all others.
Now that the Government has very
kindly accepted the appointment of
a wage board in the major industries,
there is nothing which stands in the
way of appointing a wage board for
lether workers. Even today, I re-
quested the hon. Minister to grant an
interview to the deputationists who
came from all over the country,—
from Madras, from Bata workshops
and from Kanpur., Their only request
is that a wage board should be
appointed. 1 am sure the hon. Minis-
ter will consider this matter with
sympathy and gee that a wage board
is appointed. It is an absolute ‘must’.

Then I should like (o say a few
words about the Bonus Commission
report. Though the hon. Minister
has assured this House and even out-
side the House that a Bill will be
introduced in the l.ok Sabha in this
session—I do not doubt hig integrity,
and I have the highest regard {for
him ang for his deputy—I have a
doubt lurking in my mind that this
may not be done. This is because of
the tremendous pressure by the em-
ployers. When the elections approach
in 1967, the pressure will be more.
The minister should put hig foot
down and say to the employers that
‘this Bill hae to become an Act in this
session.  Even if it ig introduced, we
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can tuke advantage of it, whether we
belong to AITUC, INTUC, HMS or
UTUC, and say to the employers,
“This is now a statutory obligation;
this Bill is going to be an Act. You
cannot tinker with it any more and
the bonug issue has to be decided.”

We do pot want strikes in the
country at this hour, when all qur
barders are threatened by Pakistan
and China and jointly by both of
them, when our soliders are sacrific-
ing their lives for their motherland.
We know how much we are troubled
by these forces who are out to humi-
late Indja. At this hour, we do not
want strikes. Decisions sghould be
arrived at by tripartite negotiations
and agreements. 1 am sure this can
be achieved, if the labour ministry
functions effectively with its able
officers ang the able ministers.

Coming to the question of re-
trenchment, the country is already
facing unemployment. Shri Sinhasan
Singh said that employment should
be given through the employment
exchanges. 1 am one with him. But if
we go 1o the employment exchanges,
what do we find? In Kanpur, 50
posts were advertised through the
employment exchange for the antl-
malaria department.  There were
4000 people waiting at the exchange.
The candidates were more than the
mosquitoes they were supposed to
kill. Sometimes we feel the name of
“employment exchange” should be
changed. If there is no employment,
what is there to be exchanged? There
is a race between starvation and
hunger. The ling is becoming thin-
ner and once they meet, there Is
going to be chaos. We sincerely do
not want any chaotic condition in our
courtry. At this hour when our
borders are threatened, can we afford
the luxury of retrenchment in the
defence department? 2400 employees
of the EME  army workshops
throughout the country, having to
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their credit a loyal and faithful
service ranging from 10 to 22 years,
have been served with notices, Alter-
native job is being given, but what
kind of job? A person who has
worked as a carpenter for 20 years
is given the alternative job of a
chowkidar from Dclhi tg  Siliguri!
People will laugh at this. Is India
short of chowkidars? 1 am told we
are shory of technical hands, cabinet-
makers, carpenters, turners, welders,
wte. There is dearth of technical
arfisans, but forgetling his technical
skill, a carpenter is offered the job
of a chowkidar. This is really a sad
commentary on the success of our
planning.

The All-India Defence Employees
Fuderation recently held an anti-re-
trenchment conference in Delhi.  All
the delegales, numbering about 100
coming from all over the country,
wanted to have a one day token
strike. But I, Shri S. M, Joshi and
wother great leaders of the working
«class put our foot down and said, no
sirike at this hour when our borders
arc threalened. But what should 1
do? 1 am responsible to my workers,
those Who have served the army
work-hops and ordnance factories for
s0 many years. Ultimately we have
decided that I, ag the President of
this Federation, should start a hunger
strike here, seven working committee
members outside The Parliament and
5000 employees will start a hunger
strike for 2% hours from 23rd April
1965 af the gates of their factories
and workshops. We have taken this
decision with great reluctance. It
does not give us any pleasure, I have
crozsed that age of being happy at
getting applauses in  the  labour
movement. 1 have become mature
and old; 1 can see through many
things now. I would request the
minister to consider whether these
things should be allowed, whether
negotiations should not be  held
immediately. He should consider
this and the labour machinery should
gtart functioning immedistely so that
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when the strike took place
in 1960. It is &  hunger strike
today. But  the hungry man

knows no law. If people are really
retrenched, it will be converted into
a slrike which may not be in the
interests of the workers or of the
country. At this hour, when our
borders are threatened, this should
not be allowed to happen.

Coming to negoitiating machinery,
we always talk of negotiations, agree-
ments, settlements, no strike, arbitra-
tion, etc. But what is happening to
the whitley councils? 1t has become
a shuttle-cock, which Mr. Nanda and
Mr, Sanjivayya are playing with their
badminton rackets. I do not know in
whose court it is pow. Seeing the
smile on the fact of the Labour Min-
ister, I think it is not in his court, It
is in the court of Mr. Nanda. The
expert, Mr. Leslie Williams, came all
the way from England to advise us
on the whitley counci! business, Qur
Home Minister was too busy to meet
him. Actually just two hours before
he was leaving, the Home Minister
was kind enough to meel him. This
was nol a language agitation or CBI
report or the arrest of left commu-
nists, So, it was not considered as
important as those things. It is a
sad commentary. The late lamented
Pandit Gowvind Ballabh Pant said in
this House after the 1960 strike, we
do not want strikes: we ghall give a
whitley council, a joint consultative
machinery. But filve years have pass-
ed and practically nothing has been
done. We only want that the negotiat-
ing machinery should be restored to
us. This was taken away after the 1960
sirike. Lot them lake as much  as
they like on the whitley councils,
which T am sure will never come.
One agitation after another will come,
but the Home Minister will not find
any time. He is busy uprooting cor-
ruption, uprooting whitley councils,
uprooting everything and uprooting
himself! Unless the labour ministry
is given full powers to deal with this,
nothing will come out,
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In the public sector projects, the
Industrial relations are wvery bad
Mr, R, L. Mehta, one of the most effl-
clent officers was appointed to go to
Bhilai, Bhopal and other places. What
happened to him? Does that appoint.
ment hold good or have those autono-
mous corporations, headed by a group
af pensioners, have refused entry to
Mr. R, L. Mehta? Is he still acting
a3 the officer to look into the working
eonditions of the employees and 1o
bring about some setlement in Bhopal
and other places?

For the Press Trust of India, there
should be wu corporation, There is
growing discontent among ils em-
ployees and I request the minister to
econsider it.

There is a French news agency
where gome people have been work-
ing for the last 11 years. This
French gentleman, who is famous for
his anti national activities—-1 do not
want to mention his name—has dis-
charged correspondent without any
proper notice and he is now threaten-
ing everyone, including the poor
ordelies. This case is now bcfore
the Chief Labour Commissioner. I
would request the minister kindly to
consider this and see that the Chief
Labour Commissioner gives his deci-
slon.

15 hra,
With these words, Sir, I assure ful-
lest support to Shri Sanjivayya.

1 woulg try to translate all his bold
declarations as Congress President.
I will give all support to him. Let
him come out gpenly. Let him do
something for the labour. If he is not
helped by the Cabinet, if the Home
Minister or the Finance Minister
comeg In his way, we are ready to
protect his cause and we will see that
Shri Sanjivayya is a success,

Bhri Basappa (Tiptur): Mr. Deputy-
Speaker, Sir, it has been admitted by
every slde of this House that this
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Minister along with his Ministry has
to play a very significant part in
meeting the basic needs of this coun-
try. Judged from that point of view
we feel that this Ministry could have
done much more provided all others
had co-operated in this task.

What do we actually find? There
is shortage of food in the country.
Production is also not very significant
in every fleld. What is all this due
to? I say that the bold policies of
the Labour Ministry have not been
implemented. That is the reason.
Therefore, we ghould look at this
Ministry and the Demands relating to
this Ministry with a view to see that
production in this country increases.

Of late there has been a realisation
of this. 1 do not deny that. What I
find is, in the implementation of
these policies others have the upper
hold and therefore it has not been
possible to implement them properly.
There is a realisation that this minis-
try has to play an important part.
The Planning Commission is realising
it. The Planning Commission has
stated that at all stages of develop-
ment and in all aspects labour has
to play a very important part. They
have instituted mnational awards,
awards for safety measures ang all
these things. Therefore, there is
that realisation

But in the implementation of these
things we do not see much. of
course, every one has stated that our
Minister is very sympathetic to work-

ers, coming as he does
from that class of  people.
But sympathy alone is mnot

enough. Boldness to act is necessary.
He does not need any strength to be
given by anybody. As has already
been stated, he was the Chief Minis-
ter of a big State. He had occupied
the most prominent place as President
of the Indian National Congress. The
whole House is behind him. He should
not be afraid if other ministers try to
put a check over his actions.
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The other day I was very much
pleased to see that when the question
of a Wage Board for the Railways was
being discussed and when the Railway
Minister was relurtant to come forwargd
with an answer, he was bold enough
to come out with an assurance. Who
is to decide whether there should be a
Railway Wage Board or not? Is it the
Railway Minister or is it for the Lab-
our Minister (o decide? We know the
assurance that he gave at that time.
We also know that when the time
comes he will act.

In 'this whole game of planning and
fmplementation of the Plans, the lab-
our has been hit hard. That is the
reason why there is so much of short-
age of everything I want to see the
day when the large labour forces in
this couniry will play a very signifi-
cant part. Only then most of the evils
in this country will go and the real
socialistic paftern of society which
we are aiming at will come true

Our national income has increased.
But the question asked is, where has
it gone, The rich are becoming richer
and the poor poorer. In the matter of
our railways, in the matter of defence
and other things our labour force have
shown how patriotic they are. But
they have been asked 1o tighten their
belts when others can inflate  their
bellies. There has been  unfairness
throughout, and this must be set right.

Whether you take the Code of Dis-
cipline or the voluntary arbitration
clause or the joint management coun-
cil or the workers' committees or even
the awards of wage boards or the
Bonus Convnission, the Government
finds itself helpless in the matter of
implementation. So the industrialists
or the employers are evading the
whole issue and they are trying
to stop giving any implementation to
these policies. Therefore, it lies on
the part of the Minister to see  that
these recommendations of the wage
boards, Bonus Commission and other
bodies are implemented, It  should
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not lie in the mouth of the employer
himself to come out and gay unilaterl-
ly whai bonus or wages he will give.
It will have to be wrested from his
hands, and jn that the Government
has tp play a very important part.

About the large force of landless
agricultural labour much  has been
said. It has been said that they form
25 per cent of the rural population of
the country. What is the standard of
living of these people? What has been
done for them? We have been told
that large wasic lands are there with
the Government. Why should not all
of them be pooled into co-operative
farming. We talk of co-operative
farming? For whom is it? Why
should not the Government take a
lead in this and solve the problems of
these people who are under-employed
and unemployed by having more of
these labour cou-operatives,

The Labour Minister, presiding over
the Indian Labour Conference, has
advised many things. He has advised
the labour not to listen to the advice
of despair. It is a very good advice.
There are many means of improving
their conditions. They should not re-
sort to strikes and all those things.
But when it comes to the question of
putting things into action, when it is
a question of establishing fair price
shops, what do we find? Not many are
forthcoming. There may be a few here
and there, but they are not sufficient.
Even the wages are not based on their
needs. There js a lot of erosion into
their earnings, as has alrcady been
stated—I need not enter into all those
things now. Ome of the demands is
that a portion of the wages may be
paid in kind. If the employers can
do that it will go a long way in amel-
liorating the distress of these people.

In the report we have been told =
large number of strikes have taken
place and ‘the number of man-days
lost is nearly 70 lakhs whereas in 1963
it was only 33 lakhs. Also, the report
says, that in the matter of closing
down of textile units the number of
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‘workers gone without employment

will be about 17,000 in 1964 whereas
in 1963 it was only 8000, About ports,
there is a great amount of dissatisfac-
tion prevailing  everywhere in  the
dockyards. There is neced for re-
constitution of the Port Board and
advisory committee.

Coming tp some  specific  poinis
about my own State, there are 3 few
thousands  employed in the sugar
factories, in the Halti gold mines, In
the biri factories and alse in  the
plantations. When myself and my
hon. friend Shri Sivamurthi Swamy
met the Labour Minister in the Hattl
gold mines, he was very sympathetic
#nd he said that he would ook intn
the the matter. He did look inln the
matter. also and some understanding
was reached in regard to a few
thousand workers who were the worst
hit. But the employers have gone
bark upon their assurances. There-
fore, further action is necessary.

Again, we have a number of sugar
factories in the country. Some ars
running well and some have given
room for a lot of dissatisfaction, That
is the case, particularly, in the Hospet
sugar factories run by some people
here and also some other employers.
They contro] the working of the in-
dustry from here, So, thousands of
‘workers are put to a lot of difficulty.
The small peasants and the workers
are not geiting their due. Sugarcane is
just dried up and it is not taken inside
the factories. So, the sugarcane culti-
vators are not getting their due. At the

same time, because the factories or
mills are closed, the workers are put
to a 1ot of difficulty and trouble. The

people here, who happen to be Chair-
men of Public Accounts Committees
and other committees, they handle the
affairs from here and they are not
vigilant or careful enough to see that
‘the workers get their proper chare,

We are frequently talking about em.
plovment potential for workers. Bidi
industry is one such industry which is
labour-intensive. Yet, it is not being
glven sufficient encouragement.

14, 1965 Lubour and 9282
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In the case of the Bhadravathi Iron

ang Steel Works, the workers were as-
sured bonus by the hon. Minister, Shri
Sanjiva Reddy. I hope the Minister
will look into it and ensure that the
workers get their bonus quickly.

Most of the plantation labour have
to work without housing facilities, and
that too in very difficult circumstances.
I hope something will be done for them
also.

At one time we are told that there is
educated unemployment and at another
time that there is Tack of technical per.
sonnel. How can we reconcile the two?
It people with technica] qualifications
are nol able o get employment at g
time when there-is shortage of techni-
cal personnel, it is really bad planning
or lack of planning.

Already, there is a backlog of 8 mil-
lion of unemployed in the first two
Plans. With the addition of 4 million
during the Third Pan, it come to 12
million. It is said that that during the
Fourth Plan another 20 millions will be
added to it, making a total of 32 mil-
lions, I do not know how Govermnment
are going to absorb them. The rural
works programme must be geared up
to give employment to more people.
We are talking of rehabilitation of
people coming from East Pakistan, But
what about the rehabilitation of our
own people who are without employ-
ment for such a long time? I hope
il wel' Le Jooked into by the hon.
Minister.

oft frmnta wandy
I HERA—

st sgRe w ww (TE) ¢
IuTET werem, g WY e faeer
=ifgr

ofi PR W7 %gam ;I
wrer ¢ Sfew grow # wror & )
21 grew & Frw a1 g gy

(reT)
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Mr, Deputy-Speaker: Now there is faT a2 ﬂ'(? T a4y ¥ w7 g9y 7y

quorum, He might continue  his

speesch.

o) fagaa wt o mwEE A
ZAT UTA F AT WA Rl A;A
A ¥ v & A wA g
zomt 2w ¥ wagdl a1 g 419 &0
FY TAAT R | g% w.g 4 Ao
FW F7A1 A HATAw F A owem
FEd 2w AT & fAm o Sew
FarT wn g fe o @ ag agA
2 w9 ¥ | wWgdl ® Araw =T F1 AT
TEET &, IE WAETE & AT FR wIA
3 9w w0 & fomoow owEEW W
fam wyr sorey wv qRan e s
wifgr 1 2192 FOF T F OWEL
fd 2% arvg FOT wOAT TA HATAG
F foo o gamn 2 9% A A
wq ¥ qF WA IS AATE F OFH
& A% 0 & wgen g i e
wgren wfes waw 7 & aAfas 9@
A T FT 9T IW AT WAL FAT |

w fawmge a7 & fr 906 & 1
T A & I F & afawa 0F wage
# 1 wANTATEST A9T &1 FIAG T
o &1 39 & fam 7 ®1 fewrdie g,
7 H1E UF AFAT & AT A E FE T
¥ 37 57 e w7a F fa E
A W AAE & g Al §
T WHATESE A4 & A0 @ warew
F1 1AW /AT & A1 & 7w § i
fafeedt #1 st avafas w4 2, =z
9 FE E FI | IHF A G I
HECR IR G AR LU o
7 M T gEARnEEy A § I
T T W7 T AET AT FIAT AT,
™ # ATt & A ww ¥ o'W o
qATH A ST F FEAT IO, g
Frz A1 A W1 A g R oA w
fow z=w1 =iz fow g anfE T gre-

# foo g zarfe & &%

w7 ¥ oA wew fauwm Fr oW
1o A (0 I O el Co B
T H F/IT AT TA@I | AFT FT AGT
W F AT 7 AT W A ¥ §Eoaa
FY FAT E F AT F qga A foway
T HaTd F 9 AT § 1 AfE aw
aREE ¥ ATq TEa 9E § fF ogw
WATTE ¥ o8 qTEA g gu W 3w
1 g7 v & fow 08 gw W w7
oA S oA oE Awt & o 9 W
feagza agr €, 39 ®1 9w 9« etz
famar mar & 7= A« Fmy T @ fEoow
garaw A Fwawardt w1 oafram o
# W77 T\ &7 AT 07 g # fw oo
iz ¢ o7 A7 S AfEw R 3 K
B W7 N ST 9A™ #7 ATR
MW T T F | I E W
OATq 77 T HieATgA faer TEmr &
ifmormm s R E e oW
Harar Af AG o R F o W
¥ o TAT AW FT AEAT Z

g7 0% @ faar @ ogzdr wew
F 1w 12-4-1965 ¥ frar g
growfamm e g W R
foram gur &

“After exhausting ul] means of
redressal  through continued re-
presentations  before the entire
Labour Department (Central) you
were kind enough in 'moving the
matter with the Labour Minister,
Central, along with our President
on 30th March, 1965.

All assurances ang atlempts
ure foiled by the foreign manager,
Shri L. C. Curtis. . ."

gz # e § g TET AR
# 7g % iRy ¥ W ag 3@ §r
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R FT 7 § | AL TEATHE FT =EH
TeHeE IF ¥ waw & | fee 6 9 wed
§ fF g wgAz AT § 1 AT
far & srreT o @1 & | AT AEIIE
w7 Fa= frar mar @ o qw A
TAAET § HIT #W & gH fEaer
WETT § UF WA R WA | qoF A
qAT W GA Bt "EaT § At Age
@z ¥ 2t awa & A dqT 2
# or faw @1 TEl W, F FEC
# W A @EALE | W@ T AT
wrIz & foar mar & 1 5w oW A=
F4 & faw wax far & wwer ==
g e R g, e far @ 7
A fevrédiz &, 61 wamaw ¥ &f4-
faaee AHReT T gETETE ¥ oS &
mF midz & fEE | 3@ e
T e A e Y ad e
sy g1 ™ 8 ufaw A AT A
wi A & 1w e A IR A
ot @ v ¥ FIfE wm AT
et aT AEY TR & amg] At 3
IH T AN A F A W & HAarwT
w1 gy faem afY & 7 wm wA
oo oW T A gemas WY W Y f
¥ awg & 9| ®1 o aw ot @
Tar Ty & 1 Afz @7 FY GEmErT w5
Erft 1 T8 F gl F [T ¥ §
g ¥y w1 A TEE QAT | IAT FGL
s fm a M@ @ W™
¥ gmt &A@ oA g

% . ..and the Labour Welfare
Officer, Mr., A, T. S. Rao by pay-
ing frequent visifs to the concern-
end offices. At Hyderabad and
as well as at Delhi 70 solid
days of hunger and suffering are
peacefully passed by about 2,000
workers' families and children.
The Management doing a partial
operation of the industry cont-
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rary to their version of lock-out
is ferrorising the whole lot of
workers on the plea of indefinite
continuily of the lock-out and
mass dismissals.”

W1 350 AR WYAT AR FT GO FLATA
& fou =rEF FOAT SEA A I A
feafem fear mar & g7 feafmasw
& arr =2frzn fae waet A fravrEwm
frar o f& g sfsfeme and
Frfeafmma g it 99 & mrwe
F UMY AFL FE, TEHAT AT AT
fagm & am & wrd | Afew aw fow-
R w A dfare w9 Ao
wFt #ifF w1 F A0 G T oA
9 & warm, @ qT faaw g A
g1 °FT | TN ®IT A FS F @ 4r
TH AT F g F A W W oy
fegr mar &

“We have to only regret that
the Government of the people
ang for the people is silent there-
hy encouraging all the anti-na-
tional avts let loose by the mana-
Eement.

Having no alternative to get a
solution our workmen have re-
solved to go on u Hunger strike
as from date and place specified
in the attached notice.

We pray for your
and immediate help.”

wrr fay f& faq @i & & gEs
w7 dtfew & & 39 @ wfeww F@
g

“Some of the workers who are
affected by the illegal Lock-out
of the company forced upon them
as from 1st Feburary 1965 have
resolved to offer a HUNGER
STRIKE unto last, so that they
get justice and therefrom the
full redressal of their just
demands specified as under,

sympathy
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The illegal Lock-out forced I FA ¥ W $Er & may

upon about 2000 employees as
from 1st Feburary 1985 was on
the point of bayonet.”

# g q= F1 grran g, 7w wfeww
Fom s A F WA AW FATE |

“The issues involved are, (a)
Lifting the Lock-out with imme=
diate effect, paying the affected
employees due compensation for
illegal Lock-out under provisions
of Law, (b) Implementation of
the terms in the memorandum of
settlement dated 26th January
1965 arrived at in the presence
of the Conciliation Officer (Cent-
raly Hyderabad."

¥ Ofrhee & 219 F a7 I FT FFAT
¢ i oz o dfwdrz a1 | e s
afudez o7 A1 W ® g A% q=Er
i T | W ag W Gfidee ar
& T FEF areA F fAr A A w1
worgz foar mar qr
“To put an end to the anti-
labour policy lashed out at the
peaceloving employees at the

instance of the Labour Welfare
‘Officer for ever.

We will be obliged in making
the management responsible for
all consequences.”

@ & fag & wnd a1 w7y F ool wERw
f, o7 @ 1T 9 TG & HEE
¥ AW Avay Tay f R oae
& et @ w1 dwen frwr w0 ag
AW 20 AR ¥ I wEE
arer & | & o S 7 sda A A
f& ag «m Fr7 weE w3, afe &
AT A WER & wrfow w7 @ § Wi
WTAET B9 Y & qmT § 1 e s
oAl e aRY & oA
IAH F 99 T & G W ave A
Fmr ¢ s & o7 Srarg wE A AT F

I ¥ F AT 9d | gafar & agn
T & gftw w9 g fFoow at
for ¥ g & afewwr T F dwAn
faar amr

W@ & v & ox @l aw W
AT FA & At F qw v Awa
§ | WO W &, v 7 A opre dahy
Y dw ¥ g ® W @ Y, 99 A
qT AT B AT A A g W
foram srraT A1 v A frarEt w1 Ay
TTET FT T &1 @1 & Ag 7 gHT
15 9T TG F1 T E W@ 8, W
Tz e &1 21 @ g 1 dr¢ famnAy
FT | Il A Tg THT AL 99 Wam &
51T Fgr & 5 3@ 5w T A gem
w7} | ¥ W Fw & o Ay
& W e ody gr k& 0 w8
s wifer f faw @@ wEm &
=1 Fforr g & 1 A1 7 T e
Wt fawde & Taw et @O
ag FAF FTE WAAHA FAT AGY @¥ |
fad @& WA @ T A froagt
F 3¢ & gfage s &1 91 ) fom
drit & gfrae aar o dr 3 A fem-
famr #¢ faar mar or | 39 ¥ feafmaw
9T EGTEF {1 AT | TF A TF SR
SAX TEA KT AAG A WAL A AL
& 7T | OF gAe oFe w7 man faege
W FL AATA FAEF {1 TG AT | A
T FIAILET T F7 OrATTHE ETT
&ur wT & &t qAAT Afgy ) Afwa
urg ¥ dE A1 ArEAn A% A2 faum
wrq Gar 7 difan, dEY @ AEE
&fed | w2 an qEadE TEaE
frgz w51 ¥ wa 3, 7@ 7O A
g & s g fd e fafrees
Ut qTRT A FT OF A AT B
fareeft #1 qavey @ Fafaw w71 6
gare il # Freaft #1 wear I
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F fodr o woroifer gadz €1 arar unions but a commission on trade union

T & o g b & for smedw
gifad |

AT oEAT A ¥ ¥ A
¥ ¥ ama wfafafoe fear 2 5 o
A # w1 Sifow @1 sy oA
T T 17 | g e w77 T w9
SAETE | Ag W A AT gE g TE
™ e ¥ & =1 #1 oy A= fam
& fo 3 ¢ faar mar 1 3@y ax A
1 et A ag o e sl A gfe
T o ot 1 5 gz & frart # w0
15 TR ¥o FT THA §F AW F
T | o f wE G AT w2
A1 WATH &1 FATET A FATET OAT A
¥ 7 w7 gy w0 afey 1 o &
s & FY g fam o o § fw awt
femmt &t wfa g s @1 gafaw
T F1 FAET § SATET ATHA 7Y H 7
A Y e F1 g FT AlEA 0
framat & zeaie 7Y & fF w@ Ao &
9 7 FW AW A gA 7 I2A | AFwA
CEE AN BN L L L
HATH Wfgr FT ¥ gATd AT A
A& 7T | FEw 7w R orw waw
¥ & A aF 92 FIH K47 | A6 39
71 feraz a A g€ & | 39 T W
1 A ¥ A @or wOA ARG |

w7 & e A g fr g
i faew W1T WA BET F art ¥
w7 ot § AR e s o

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy--Speaker, there
are three things gbout which 1 would
like to say a few words today—Ifirstly
thy desirability of appointing & com-
mission on trade unions and employers’
associations, What I have in mind is
not just an ordinary sort of a commis.
sion, a customary commission, on trade

and employers” association where the
two sides should come together and
vollaborate:

Secondly, T would say a few words
about the inspectorate on dock safety
which is functioning in three of the
major ports—Bombay, Calevtla and
Madras. The time has pow come for
the Ministry to consider rather urgent-
ly the need for extending this inspec-
torate to other ports like Vizag, Coa-
chin, Kandla and Marmagoa.
However, the immediate problem, I
should think, is in Cochin where the
number of accidents has lately been in-
creasing. ‘This inspectoraie has done-
a fine job of dock safety work und it
should be considered a question which
deserves to be urgently taken up i
hand.

Thirdly, 1 would say a word about

productivity, particularly something
about the productivity centre that has
been functioning in Bombay.

This centre has inaugurated some novel
ways of approaching the problem and:
avoiding industria] disputes, I shall
go into the details later on.

1 shall also say something about the-
question to whom does the responsibi.
of incremsing productivity belong.
Does it belong cxclusively or solely
to the workers? Or, have the other
parties some parl to play such as, the
munagement, the Government and
the community at large? 1 do not
think I shall have much time to say
about some other things For  ins-
tance, there is the question ol the
securily of employment. On this gues-
tion, I'thjnk ., the Government should
consider doing something. What is
really asked for is that the Industrial
Disputes Act be suitably  amended
because, after all, it has the support
of the recommendation of the stand-
ing Labour Commitltee. Therefore, it
is worth exploring it Government has
any good reasons to feel hesitant
about taking the action along these
lines, The Government should place
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before this House its own case.
time that something be done.

It is

I do not think I need to labour the
puoint about the bonus issue because,
after all, the Government has agreed
1o bring forward a Bill on the bonus
issuc during  this session and I am
sure that the Government will do it.

Now, about the appointment of the
Commission on Trade Unions and
Employers' Associations. What I have
in mind js a commission, something
like what has been done in England
recently, just about four weeks ago.
They have appointed a Royal Com-
mission on Trade Unions and Emplo-
yers' Associations. This  commission
should have as wide a scope for its
terms of reference as possible, After
all, we have g problem of our own in
this country and all kinds of subjects
should be included in the scope of
this commission and it should be
made as comprehensive as  possible.
In faet, I would quote here what the
Manchester Guardian hag said about
the scope of the Royal Commission
appointed in England. Their terms
of refecrence provide "a brief that ex-
tends to almost the whole fabric of
industrial society”. That should be
the scope of a commission to be ap-
pointed in India that I have in mind,
1t is needless to say that this Commis-
sion should be a high-level commis-
sion composed of men of topranking
abilily and experience in the jndus-
trial fleld as well as in the manage-
ment field. 1 think our present Min-
ister is a person from whom we can
hope for very much in this direction.

Do we really need to have a com-
mission of our own in this country?
Can't we depend on the existing legis-
lation in other advanced countries to
guide us? My answer would be ‘No'.
Nou other country's legislation can be
a complete guide to us in this coun-
try. We must have a commission of
our own because our problems are
different. Qur problems are  pro-
blems of a developing economy., They
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are nol problems of a  developed.

established and advanced economy as
one sets in other countries. Our pro-
blems belong to a country in which
the public sector is assuming increas-
ing importance and also in which the
sotvialist approach has been accepted
as a goal or policy. Therefore, I think,
we cannot shirk this responsibility.

Our existing legislation, as  you
know, has been almost out of touch
with realities. There is very litlle
relevance between the present situa-
tion and the present needs and the
existing legislation. The existing
Acts have been 20 years old and 40
years old. Therefore, something
must be done mnow. The existing
Acts have originated in an age of
unemployment and exploitation,
Those conditions do not exist today to
that extent, The existing legislalion
came into being at a time before the
new economics of growth came to be
recognised as 8 new way of looking
at the industrial problems. It came
into existence at a time before the
famous report of Sir William Beveri-
dge was offered to the World, the re-
port which has so profoundly influen-
ceg the ideas of men on full employ=
ment. The kind of things we expect
from the report of a commission to
be appointed are these, The Comnis-
sion should come up with the right
sort of a radical and firm programme
of roforms. What we expect  from
the commission is to give us a  new
philosophy, a new thinking, that will
provide us with guidance in reshap-
ing our industrial relations.

Mr. Deputy-Speaker: He
conclude now.

may

Shri V. B. Gandhi: Just one word
about the Inspectorate of Dock Safety,
There are these three ports in which
the Inspectorate is functioning. But
the situation in Cochin, in particular,
is such, where the rate of accidents
has ncreased lately, that we cannot
neglect it much longer. At present,
It is a very unsatisfactory position
und~r which it is the Inspeclor from



-9293 D. G—Min. of

[Shri V. B. Gandhi]

Madras who visits, I think, once in
two months that port. The figures of
accidents speak themselves.

=t @R v A Tig o IIeE
#grzq, & AT aw gar F '
g A IAE awE ®T gEdT w0
g 91T wT frosTg WIT FT AT
umare A EfF wrr 3 oqd e
w1 Mar faar

X WITEAY & gOR wEAR
aweg A9 A E £ | 0@ sarar Freig &6
a&ECT ALY § | § AT wuA weq ¥3W &
T F A H FO FoAr AEAT § )
wgl & 21§ g H7oge =" a1 b
Y B FW FW E 1 FWL WEAT
arETy AT GE & @A T §, AT ST
Fr ww AT &1 9T 99 ¥ 37 fafres
g & a7 ¥ I 4 WY qA1 w77 AG
orar & f& agr & swfa gf &
qEQHIW & FAIL A1 "I HA AT
UAMT AT § I7AaT § Ffwa qAH
g% & 19 a7 Fg1 730 & F T
qEq TN FT ATE FW ALY Rar & 1 g
I AT 0 a1 WA Afw # arE FgAav
agdt g % a9 & 7@ g9 ga=w F
fecdy fafaeze a7 § 31 7 wea W &
fag go & fF91

wH ¥ FW 3 FUw sfe weawdw
g® 1% & sygemm ¥ au «faw
 FH FL TG F | AT, THIG, FeAl,
#=r, WO, AEEIER, FEgT W
A mie Fel 9% gt fF oz
Faw 9w 8, & aserar =gt g
T QI 9T AT AN HEHETETR
¥ 797 fa s oF e, O A A
w7 w1 ¥ T agt IR wew waw A
T FT AT T A FTIAT A RS
& GAT Fwigr ¥ WY T & W S
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FamfadaAigInad I A &
T I I F FTEER Wm WRW A
TAGT TATAT K A (£ ) U AT &
FIEMRTT 18T "o F1 WA AT
wat w0 gf g A FY 77 & s
TR Y 2§ o fF ag 19 I
AT AT EATT § | FA wEE
& wifesl a0 &9 NH A ET TG
&1 g faFgT T & ) FAdT A7 FT g
w9 g1 AT § fF F 39 N awgdi A
wfas FEar F1 AR aw M I §
qH1T A1 & ol smavaw qaeqr F1 |
WL Og FI9 TeF TIFL F7 ¢ WL
FET qETT FT q4g FW Agl & ar
#eX F1 I1fgd fF 98 0 19§ =@y
WA g F ¥ &7 FT q7 @z TEAHE
¥ EA FTH F1 98 FOG |

HAZT AN AT agA wEAT A A 1 F
T AT qATHE T 2 AfFT I FT F0E
ot garg Y g0 g 1 A ST Froanr
F AW 909 FTOETH 477 FC 2T §
fom & for &1 97 & q&@l 7 A
Araa AT AT E | A FUT A A F
g9 ¥ &9 77 # w7 o a5
sre 2 5 o 3w 1 aagd fAuifa
®TE | AN I WY F4T e g
T F 3 w0 ofa g F fgaw ¥
ol frert wfgr | T & wgeré &
STy ¥ Srafe sravaE aegu A T
qTEATH B @ § W OF WY %7 g6
faretr a3 foveit g e & &1 wg famr
WX ¥EAA FIH B IY FAA q91 AT
ZAT T HIA TEAT § P gHTL AT
St F aee A ¢ Sfew ww A
AT @A T § | 00 Ay emfa
£ FaATET F% T § AT AHEE @
ara 1 ¢ 5 gt ag welt 1 @ A
w1 FE oqTA A T £ AT EE a7
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TN 7 1 & wat A A afggy awer
HATA BT GEARTT FO § AT gATR
Teg qAw § AF @y aTx § W T
T/ vt A & f5 w37 e afaet
w1 Wide wraT faarm 1 swaeqr 51
AT TH ¥ foad 9 w@icy wogil faed o
& wrd Hoft ST A ¥ A AT FAT §
fE & 19 % far soae w29 330
a7 U9 ATHIT #1 ¢4 & (A7 Aemg &
M Tq% AT AT T A FT2 | FOHAFIL
ot dnft FEEt B oRegdr w9 &
WATAT W7 FE I FT oA g g
wifet ¢ fF w S & s 9
YT & AT A0 wART AT & A
A7t | gafag o @1 =rfie fF g
ITFT ATAATFL | TE0H FWAHIA Y,
affgT woget &t awwre I wogd
framar

Fgh 7T TAT TEAT AZT § WK
faarf ®7 agr  wf anfaq
T e 5EE TR e faar I e
oAl FT TeATET F AT AAGL T OFH
fadr 1w {fw @AY wfas 7 g ot
¥ zafae 39 *1 F@i 90 gl AE
forer areft & 1

aftard o aF S Y agr
v AT & w F A gt WA
wré FT% X 7% & W I 6 W qogdr
frutfe g =ifgg | et # afzem
o1 ava Wi, dET B SO, 7 A
A WK FAA T wfeAT ¥ dAv zme
o1z F1 w7t W ) gent F qEra
I A arE #9 qar faay orw e o
AT AT, TAT AT AT H0AT A o T
@ 7O W famm @ ag @ oaga
i AR H W a e A A
%1 § | gafag afgr wwgd @ W
ol AT IR | I A A gy
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faaifa 3 |

mewder ¥ e famrd o e
| faoeaT & g 917 £1€ gan gur
adt & fom 7 5 wagdl 1 @ graw
Tafad & wrr & wrdAr weAr § o
st % fom sfas Fam o< frow T
¥ far =z maaaz w1 wfey v WA
IH A wTAT § A AR mAAHE g7
I8 9 F7 |

o F AFE O S e
W & W W § 9% W
T fAerd & 1 I Y w Al a7
THIT AT @ | A Fger g fE o oA
Awft w1 o fwar s gt fag
g 7 w1 Al &1 A gz
famet 3 = am & = wogdd wy oot
a7 Bfpat faa @ Tte AR W
FF TE ARG @ OHo dwe wifs &
T FW FIA § IART A g e
T A e faedr afgr st gege
wagdt foeeft sfem o

W F WA A qg w1 AT A
f& s wfer s A & Be
AF F AT @ T A gfE qw e
#a ¢ e mz & IR g ww et
et ®1 77 fpe 7 A g AT 9w
I § I AFTCT & AT TATES & wTEr
W W A i A g I E
FT 91 At A I OF AL FY G2 F7
fimazaddafeagswasn 12
A T AT § | I FY T TR 07
fraam 2 arfen ST 34 o AT B
™ e § faenfedr faey &7 sgaean
# Fm qife w7 AT & I T
¥ 73tz 7 for 9w
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az A%EE 1 qw ¢ fw g 2w

F1 A9 FUA, 49 FATioq FTA T aATe

§ FEr Ay oA o g ge A dan fr

w70 3 T OF G mAd a4y

afea az weom & aray a9t a@ @A

wEAHIfTAR § FTraEm &1 g A7 34

o wE gEO ¥ AET AWM T oAEX A

w7\ wifas ger szw ¥ gar vy fwa

g 1 & = 777 7 39 %1 3afua fem

A TET R 7 AR TTWIT A7 A9 IANT

oF FaEA AfF 07w wwg @1 w0

fodr, =8 3fem axa faamgn o mme =&lY

F ¥ o7 mosr I @ fF o oo

at fafaezt aga &1 o7 v 7 3faa

|qATZ 3 1

WA FAEW § THAT ¥ AT
At gE & Ffea wor favarg 2 f mre
FET T AT, AL AT G gIH7 wwrfyy
AT % At gg TafAar Agi ov 97 &
ST | AT AfE AT T w0
qafer AifaFr 3 mwaa 47§, € -
w7 wife gaw 77 2 gafan 7o sEadl
a7 fagmw @i 3

CICE FAE O T ET B el L
TAF FATT FT WAL AT TGL FATL H
=L 8w ferrehr | g e i
Frearat & mfawm #ienfr i 9=
aft § =T w9 T AT 3g T F
=il gt wagdr #y woy vy #
A 9% #2 ¥ AU FEE aE &7 3§
17 IW FET T 3T 007 wAEE A
W&l 73 FY AT 6 A F ) JEC
1 9 g T W FeAr Tifam A
A wdw A o# wgA A #Y
YEEYT AT ATIFY U-04T IT FT FIATY
W TG TS A1 WNHT FATET
g9 3@ ar A & 9 fgem
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o) AHYE[ ;. ITEAM HEIEE,
§ w7 AT WAAT F oww &1
Wi #1 weda 773 T fAm e gar i
& o= grw W A feafr @
Y7 fae e F7 s 99 8 2,
I F wead wafa aq wreoafasr v
UF AFTT A ANRE &, AfwT I wrEm-
70§ A G54 F A afwet
AT ANEA &, T3 A A TET AR 2 |
oA AN W I 4" 3T A
qYea & gt afas w1 qa1 g & 7
& gadty drATHT F arg At 39 AT
AA-HTTRT 917 39 & #@A & T
fav  wfeer s nF fa=arTaTT % A1
™M § 34§, 37 v er AR
fearman 2 1 oz I wAvg & fe GEadia
qam™l F1 warE fawr qar wwfa @
qraAHt &1 gwrw gafr &4 frard
ZATE AT A TAW & AT F, AT A F Oy
g W wrm 7T 2 oA A a7 7 4E
B & gFET A1 &, 39 9 faww g2
afe ag gareafa o A1 Amwfy # o,
At 4 A1 Freafa 2t wt a0t
¥ &1 7 w7 geaafa #r § ) afes afe
w1 3fez 7w o W formr Ty, A W
W, AT IT FT IT K HAL I FET A
1 %q, A7y gfEa fe o wfas £
7 afz o # a1 A daadia
AT T A 3T & i #
fret oY g FT w7 AEY mmar g
o 39 F FAraT w7 AR FA AL ZA
2\ gEEr A ¢ fm faey favig &
i gT FS AfAT 91 ¥ § wew A
A w9 g, Afed safr A
S mwgd FT AEATAS AtaA AT
T T | AT TF AT 3T F AT A
AEY A, A A% W9 IA & AAA FY
AFFAR AR FAE, TATF NS
WAT IEA AT Al AEA & A% FA AL
Basm g En mfFaw ¥
wxT gfs digrfisn & arg wwfa =

g298
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W1 IVIC Y TRT &, ®eIf aw v 3,
az fem g@ 7 wm I E 7
amfq aga & far i a\afz
A & fauw uw &7 sEveEE E,
TR A ogEmEa ¢ AT e
TaE F1 wravasar & 1 afeT @ H
A A ar Onr afawl FE AW W
am § oy fawrr gwe feay s § fe
T G8 F1 q@TAT 2 | GAT §F F1 FHTAT
# 1 a4t afz w5t 7 ot qfem w T
A F q7an &, a1 a7 vyt vyt &,
ot g fa=r e &, e A
FT & o, sary & gra, I%3fg s
T W &, fedy oft 9T T FF
oo 4F wT @@ AT g

15.51 hrs.

[SHRT SoNAVANE in the Chair.]
=g Afem @R 7 o g FoH
Fo At 7 g1, AfFT 39 71 w4 g o
afea 30 &t gon ¥ o wfew I §
WA ) a9 H W I & AN AT A
TgAA w0 E, 99 97 feafa § fwey oy
THETT FT AT ALY AT AT E )

# FgaT I1gar g {5 gurdy o9adta
gea 1, gark fawm w7 gard
Fafa & gAET 1 0F g oTwE
g1 wifgy i afeat & fraa § s
af@dq &1, 37 & & w1 #1 qgfa ¥,
T & FA PR H Ay afda @
£q gHC & Ffwrt afady @ fr
forq & 3w 7 ITEA 97 9% | A TR
R, ¥ R AT Ay oA OA
ot 3w  sfasi &1 wgem &1 7
# ag FTH WL TE AT |

% ag vt & fn dare g s gt
A w5 afewt F o "o
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1 qgamAe § W1 ag g A° oF qfaw

TRE | TE A 16 TR FT IqTEEHAT
afvez & TEedl & ATy S wew A,
B 39 #1919 F /IO T@AT ATGATE |
T 7w,

“qfaFt F1 WEEA F AW A
#7 gemea wr afg & fodr waer s
srfgr | wdg &t AR § wiAR @),
TR W & IR F1 afe A ager
afge | wifgw fagrw & w1 Qe
afiwi & agdnn & faan % T g
FFAT | WA X SgT qEAny qr-
amt w1 dfses ot g smifa
fem s @ &, sEefaw w6t #
Ferafam W W wiaw g o & o
TAOETET EAeeT %7 fawn # ogeTdr
s o a9 fadf T 2t fop s
fax &9 wom wwwfa feg wifa
e & 17
AT T T,

"FEATL WTqE WIEIATE aq
qft A g awdt, wa aw = ¥ ufy
gy gfeewmr of@faqs 94 @

W % W9 A wEww ¢ fE
oF FEMAT T8 77T &, A AY fa=r-
U e TE ) A AW e
it AAE 1 owrEE W owE g,
AUTAATZ W1 T8, a1 39 § AfAw &
o9 MH F1 B SAIET NI FIA
waa faar s oifgn  dan fm o
a9 FF @ ¢, afx wfaw TEaa
FIA1 R, AT TA K1 IA & 4H7 7 FA HUF
# ufaw s v =ifgm 1 e gw
Faa & & T gaA Ol & 419
ATl FfeE g & aw @,
W H mgagd & W g § 1 3H
wE Ft AT TifEY W AE adr
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[T arerstaT]
T, 9 AR L A H g /W
FEEAT | A TF HORTC A gHIL
SqEEE, @ g §, S g9 ama
% fa=m & w7 7 F  wi Wy
®TC@T &1 o1 &1 &1, I Afwwt F
fea ®1 o 7 W@ IR, AW aw
AT AW FT FARA AN «€ HEAT
L

o & ag wen F fer dw g
f& ot gt G § w9 F I 9 F
o afagr #Aage & 2w afwdm
wwg7 £, I ¥ WAAW @ W
oY W gATC ARA WA TEAT § ORI
oF WV aF & AGT 1 IET & | W
IMF gAF W F IT % IO, I9 A+
T &, ToAr #9 § R 99 & fEw-
I AT FfeA g1 qmar g 1§ qee
HelT AT FT AT TH W WIHGT FIAT
NTEATE |

=g A, afew rafafaafads o
FTRIGA § FTH F7A I AHE-
Tog Tl F1 €T WHT TF GATH qq9 AT
dt & 9T 1 WM § g 9w
F grw F wafed ww F oy,
fort 3wt foordw ot &, afes s
w1 &1 favi s At g 1§ g
ffF o & sm s als,
IAET W A ¥ 9gfa F ofewdT w7
#t avs ea o o A woe fear
o fom & & 3f=T &9 T AR

g 3% & fF awe Y aw &
= %t frgraw £t aweg #1 g7 &7 71
o frar o w8, afe & y oy g
¥ Tg@Er WA A FTI@TE
fs 3w § gt @ & fwfor
w9 & @ ¢ W 39 § afaw dfew
wqrET § W ATg AT Iy % Afeer
gt A T & 1 & wwn Fan g oA
wEEy g AR faiw e # 9
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bl FHE Y i F wqEw ww
73 3 Ffow w41 | # e g 5
frdie w3 37 %t dfFed w=Ewer 5t
ATAT 7 [ g wATAT OF 79 3ft2-
9 ¥ FTH FL, arfw gATE AR
WIEAl § OF A9 AT Fr AEAH-GT0
da1 gt W T ¥ ot ¥ woge afadw
o1 w1

g1 amar ¢ f oz damew  qegd
& mfaFTdl F1 T FT=T & T
wfE s safedt & s 51 2ar
I, §LHETL TR ¥ 419§l @ AAW"
w1 2T T S i wel & -
fra el 1 s o gfie & ey,
&) % wg7 & ol dare g oy warg
arEw A8 8, afew fasr wraw &)
¥ g e g = S waw frar s
afgr f g warg feat =rew &
0w fagaq a&, I ar A 3T &
fgamd wrRTT Wi wT A% 0

orw gw A ¢ fF fefafeaq
UFA HIT ORETE & geael |
WG & a9 770 g 1 qfe
ag 2T & fF &1 sl |tz /e
& o1 aaTT = g, 36 § e
&€ AT 2 | T AET wfrafaart
F AT A F AT 0w Iv9 w09
wHte waw fwar oy o fefaferd
TR "I OEEO #T I qEg
gfamfmt & 7 0 #¢ faw=ag &
To o uHe Hre F grE femm I
HIT Faw I9 A T F AT f w™
faar iy | & s e E i @
¥ w1 grarfaE W wigs g ga
g 99 %1 Uw4 & fau gg #amag
o F4M |

Mr. Chairman: Shrimati Lukshmi-
kanthamma. She will take only
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five minutes and then the Minister that the only solution to the
will be called. world's problemg and to India's prob-
lems lies in socialism; I do not use
Shrimati Lakshmikanthamma this word in a humanitarian way, but
(Khammam): How js it possible to in a  scientific economic sense’

make my speech in five minutes?
Mr. Chairman: That is the condi-
tion.

Shrimati Lakshmikanthamma:
What my sister, Shrimati Sahodara
Bai Rai, said in her speech is entirely
correct. The situation especially
in the rural areas and the hill areas
is ag she has described.

A few 'months ago I read in a paper
a news item saying that a mother
killed her child, a son. The son had
gone to feich rations. When he came
back without rations, the mother hit
him with a stick and the son died.
We have to understand that no mother
would kill her son. At the same time,
the intensity of the problem is so
great and 1.e  situation so serious
that such things are happening in the
country.

Because you said that I will have
only flve minutes I am not in a posi-
tion to develop my arguments.
Kindly give me at least ten minutes.

Mr. Chairman: No. Please do not
waste time, but conclude within the
time allowed.

Bhrimatj Lakshmikanthamma:
If you hud not said that, this confu-
sion would not have arisen.

Mr. Chalrman: If she does not
want to speak, I shall call the Minis~

ter.
16 hrs.

Shrimati Lakshmikanthamma:
When the national Congress fought
for the independence of the country,
millions of people, workers, men und
women participated in it. As far
back as 1936, we had passed the
Lucknow Resolution. Pandit Jawa-
harla] Nehru had said: I am convinced

Ever since that time, of course the
prople of India have been striving
hard to achieve this cherished goal of
all round prosperity, but recently
China stabbed us in the back, attac-
ked India contrary to all principles of
socialism and diverted our aitention
from developmental activities, making
us spend thrice the amount we were
spending on defence. Recently, our
Home Minister placed a statement on
the Table of the House about the acti-
vities of the Peking Communists. We
should be very alert as far as Com-
munist workers in our institutions of
national importance are concerned, In
page 42 of the White Paper, the Home
Minister has clearly stated that thelr
policy is to captlure the AITUC with-
out splitling it and then take to ssbo=-
tage and disrupiion in these big In-
dustries, the temples of our prospe-
Tity. Till recently we were under
the false impression that the right
CPI was against such things, but yes-
terday I read a news item that they
are switching over to the left and
going to organise a country-wide agi-
tation. When we are facing such a
situation on our borders, when China
is threatening our freedom on the one
side, and on the other side Pakistan
is every time invading our border, I
do not know what makes them take
such a step and create unrest in the
minds of the people. We know the
incident of the dock workers' strike
at Cochin. People were starving, but
the dock workers would not unload
the rice in the port so Lhat it could
be made available to the people.

Some hon. friends have referred to
the Bonus Commission’s recommenda-
tions. I have got here the resoluticn
of the INTUC passed recently at Hy-
derabad  They are in favour of the
‘Bonu: Commission's recommendations;
they also feel that this four per cent
might in some cases go against those
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[Shrimati Lakshmikanthamma]

wh# arc already geiting more than
that, andg they have requested the
Government to bring an amount to
protect their interests. Su, no one is
justified in saying that INTUC is not
in favour of the Bonus Commission's
recommendations.

Shri Jawaharlal Nehry hud said in
s0 many words that it was through
understanding  that labour  gshould
achieve its demands, that the double-
cdged weupon of strike should be
very sparingly used in a socialist eco-
nomy because it will hamper our
Governnent, and because Government
will always give favourable conside-
rition to the grievances of the wor-
kers,  He had also said that both the
management and labour should see
that the prize remained and did not
disappear. Otherwise, there would
be nothing to work or fight for.

1 wou'd like to say one or two
things about my constituency. I come
from Singareni. The Singareni Col-
lieries are in my constiluency, where
there are thousands of worker-. There
Was o recent experience tliere to show
how the unsympathetic a:titude of
the management also somelimes leads
to strikes. The workers there  have
iked me to ascertain from the La-
bour Minister whether the bonus s
being distributed equitably beiween
the big officers and the workers, how
much was granted and how much was
disiributed among the workers. It
is stated that the management distri-
buted the bonug among the big offt-
cers ang did not give it to the wor-
kers.

There are one or two mote points
about my constituency.

Mr. Chairman:
will  remember
evbout Singareni.

The hon. Minister
your constituency,

Shrimati Lakshmikanthamma:
At the thermal power station under
sonstruction in my constituency, near-
1y 200 contract labourer; died of
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cholera because there was no waler
supply. So, whenever we undertake
huge projects, we musy first of all sce
that water facilities, housing etc., are
provided.

Lastly, I would say that we must
give importance to agricultural la-
bour, e:pecially women labourers. As
my sister pointed out, we should see
that the principle of equal wages for
equal work is applied in their case us
promised under the Constitution,

The Minister of Labour and Emp-
loyment  (Shri D, Sanjivayya): Sir,
I am glad that as many as 21 hon.
Members of this House have partici-
pated in the discussion on my  De-
mands. They have given very useful
and constructive suggestions. At the
oulset let me convey my grateful
thanks to them.

Before 1 proceed further, it is my
pleasure and duty to give expression
to my grcat admiration of the com-
mendable restraint the working clas-
se; as g whole in this country have
shown during the last one year des-
pite various difficullies and problems
they had to face. Particularly I am
happy that they have kept themselves
all of from the disturbances relating
to the language issue. The Chief Mi-
nister of Madras wrote to me saying
that the organised labour generally
had kept aloof from the recent distur-
bances over the language issue. [
would like to congratulate the work-
ing clasg on this, and I hope and trust
that the whole House would join me
in paying this tribute.

Before 1 attempt  to answer the
points raised by hon, Members, I
wou'd like 1o refer to the assurances
which I gave last year and stale how
far I have been able to fulfil them.
One of the assurances that 1 gave last
year related to the setting up of wage
voards for the engineering industiry,
ports and docks ang heavy chemicals
and fertilisers. I am glad to rcport
to the Houe that all these wage
boards have been set up. In addi-
tion to this, the second textile wage
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board and the second cement wage
board have beep set up.

Another  assurance related to the
questlon of minimum wages for agri-
cultural Jabour. Last year when
1 reported to the House, in several
States the minimum wages fixed for
agricultural lobour were less than Re.
1. Immediately I took up the matter
with the Chief Ministers of various
States, and 1 am glad to say that all
the Chief Ministers and all the State
Governments have agreed to look
into this matter, to set up committees
to revise the minimum wages in @ res-
pect of agricultural labour and other
scheduled industries too. While do-
ing so, T hope they would certainly
keep this peint in view, namely that
it should not, undey any circumstan-
ces, be less than Re. 1.

1 am glad that my hon. friend Shri
K. N. Pande made out a point in
this regard and said  that, in view
of the rising prices, in view of the
cost of living, the minimum wage for
agricultural labour should be Rs. 2.

1 have no hesitation in saying that
1 agree with him. [

The other point that was raised
during the discussion last year was

the question regarding the financing
of wvarious cooperative societies in
the coal fields. 1 am glad to report
that the Coal Mines Welfare Organi-
sation, either directly or through
the Central co-operative banks, has
been able to advance Rs. 46 lakhs to
the various co-operatives. In a simi-
lar way, Tor the purchase of foed-
grains and stockpiling, the five Central
co-operative  societies have been
given Rs. 30 lukhs, at the rate of Rs. 6
lakhs each.

Last year during the debate several
pointg were made with regard to
consumer price jndex and the metho-
dology adopted and the defects found
in various series, I promised to lock
into these defects. The State Gov-
ernmenis of Maharashtra and Gujarat
appointed expert commitiees and they
did find certain defects in those series
and they have been rectified. The All

India  series also have been revised
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keeping in view the recommendations
of those two expert committees. We
had a conference of the labour secre-
taries last year in April gnd the whole
question wag discussed and it was de-
cided that the State Governments
might go ahead with setting up ex-
pert committees whenever ynd where-
ver it was found necessary. The
Delhi Administration has set up an
expert commitiee whose report is
awaited; the Andhra Pradesh Govern-
ment has set up an expert committee
and its report is awaild.

9308

The other point that was raised
during the debate last year related
to the revival of the coal miners'
Bharat Darshap programme. On sc-
count of the emergency it was sus-
pended and I am glad to say that it
has been revived now. In December
last a party of coal miners ‘went
round the country and saw how the
country was progressing. The second
batch of about 450 workers, including
forty women workers left Dhanbad
on the 28th March, 1965 and arrived
here in Delhi on the 5th April. They
saw the Viece President and the Prime
Minister; they felt wery happy about
it.  Selections had been made on the
basis of their overall performance snd
on the basis of regular attendance in
the multi-purpose institutes and feed-
er centres. The miners or their em-
ployers had to incur an expenditure
only at the rate of Rs. 50 each while
the other expenditure of  about
Rs. 41,000 will be paid by the coal-
mines labour welfare organisation.

Some hon. Members made a refer-
ence to the number of man days lost
during the year 1964. Of course this
is much larger than the number of
days lost in 1963, when it was only 33
lakhs. But 1863 ig an abnormal year.
In the wake of the Chinese aggression
all the workers toock a pledge that
they would not resort to any strike
and that they would not indulge in
any kind of work stoppages. All kinds
of work stoppages disappeared during
that year. Instead of comparing the
number of mandays lost during the
last year, 1964, with the immediately
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preceding  year, probably it will be
realistic and desirable to compare the
number of mandays lost during the
first four years of the Second Plan.
the number of days lost during the
first four years of the Second Plan.
If we take these figurcs into account,
we find that the number of days lost
during the first four years of the
Seconqd Plan was 269 lakhs compared
to 216 lakhs for lhe corresponding
period of the Third Plan. Therefore,
I feel that the labour situation has
on the whole improved; a poaceful
atmosphere was prevailing as in the
earlier years, during the yecar 1964

The Labour relations were governed
by the Industrial Disputes Act of
1947 and other voluatary agreemcnls
like the Code of discipline and  the
Code of conduct and the Industrial
Truce Resolution. There has been
some criticism that the industrial re-
lations machinery had not been very
effective at all. One hon. Member ob-
served that it takes as much as one
year for the industrial relations ma-
chinery to solve the problems. 1 am
glad to report to the House, it was
able to dispose of 93 per cent of the
disputes within two months of their
being referred to the machinery. Dur-
ing last year the Machinery was abie
to bring about 1014  settlements
whereag in 1863, the number of scttle-
menis was only 801. I do not want
to take the precious time of the House
but I can give quite a numbe: of fig-
ures which would go to show that the
performance of the machinery during
1984 hag been much better than, dur-
ing 1963. Even with regard to vo-
luntary arbitration the percentage of
eases settled by woluntary arbitration
was 28.4 in 1964 compared to 25.8 in
1963. The number of inspeclinng by
the Machinery ig 33,009 and the num=
ber of irregularitie: discover ! or
detected was 1,42,000

We have a central implementation
and evaluation division which looks
into cases of violations of the Code of
discipline or non-implementation of
awards gnd other agreements. The
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performance of this division s re-

markable. Last year as muuiy as 1710
cases were referred to tnis division
whereas 1n 1863, it wag 1236, Exclud-
ing 168 complaints in which no aclion
was called for, of ta2 reamnining 1542
cases, 9 per cent wer: nol suustantiat-
ed on enquiry; another 37 per cent of
the cases were such in  which the
breaches were set right or the parlies
were advised to aviid  thew in the
future.

Shri Surendranath Dwivedy (Ken-
drapara): Is it confined only to the
Central  undertakings or its im-
plementation has anything to do with
the State matters?

Shri D. Sanjivayya: I am not sure
about that. Mostly it relates to
Centre. There are such implementa-

tion and evaluation commitlees also
which are luﬂking into the complaints
relating to the State malters. The
grievance procedure had been accept-
ed in the public sector also and I
am glad to announce that the public
sector undertakings have chosen 1o
be on par with the private sector with
regard to the question of screening of
cases before appeals are made.

A new scheme in the coalmines wel-
fare organisation has been introduced
and according to that if a coal miner
who falls sick or is injured, is hos-
pitalised for more than 21 days, he is
eligible for subsistence allowance. This
allowance is the difference betwen the
pay that is being drawn after it was
drawn by the miner before he fell
ill or before he was injured and the
pay that he gets after such injury or
illness. But this subsistance allowance
is wubject to a ceiling of Rs. 25 only
and this allowance js also subject to
a ceiling of Ra. 25 only and this allow-
ance is also subject to another condi-
tion, namely, it will be only up to six
months.

With regarq to housing, now, 30,000
houses have been sanctioned under
the new housing scheme; 21,000 have
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been completed and 7,800 are under
construction.  Under the low-cost

housing scheme, 25,000 houses were
sanctioned; 5,500 have been comp-
leted, and 5850 are under consiruc-
tion. In addition to thal under the
new housing scheme, 10,000 mure
houses have been sanctioned and
15,000 houses under the low-cost hous-
ing scheme have also been santcioned.
Last year, in 1964-65, a total amount
of Rs, 2:33 crores has been spent on
housing alone as against a sum of
Rs. 1:58 crores which s  credited
under this account—housing. For the
first time, it was possible o reduce
the accumulation in  the coal-mines
welfare fund. With regard to re-
gional hospitals that have been taken
up, one ai Kurasia and the other at
Bhuli have been completeq and they
will begin functioning soon. The
construction of a building for the re-
gional hospital at Ramagundam  in
Andhra Pradesh is in progress.

With regard 1o the other regional
hospitals, there has been some diffi-
culty in respect of the question of
acquiring land, sometimes we select
a land but later, on examination, we
found that that site becomes a coal-
bearing area and we cannot possibly
build houses on such sites and we
have selected alternative sites. There-
fore there is some delay in this re=
gard.

16.22 hrs.
[Mr, Seeaker in the Chair.]

Last year during the discussion, I
gave an assurance to the House that
the coalmines welfare organisation
will be converted into an autonomous
body. In this respect, all prelimi-
naries have been completed and pro-
bably, before long, I would be com-
ing to the House with an amending
Bill making the coalmines welfare
fund an autonomous body.

Then, several times, during the
Question Hour and probably during
this debate also, hon. Members raised
the question as to what the Govern-
ment is doing with regard to the set-
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ting up of fair price shops and con=
sumer stores. Not a tripartite cun-
ference is held without discusiing this
question; at the standing labour
committee, or at the Indian Labour
Conference and probably sometimes at
the standing commitiee of the indus-
trial truce resolution, this prublem
was discussed, and il was resolved
that all establishments which cmploy
300 and more workers should necces-
sarily set up fair price shops and co-
operative stores,

9312

Shri Bade: 300 is tos much: in
the small-scale industries, it should
be 50.

o dacdt gz £ A wes § AT
wrAar Arfed

Shri D. Sanjivayya: At this

tripartite conference, where the re-
presentatives of labour and of tnan-
agreement were alsp present, therc has
been an agreed solution for this prob-
lem; a solution on which everybody
agreed. In July, 1964, at the Indian
Labour Conference, it was ultimalely
decideg that legislation should be un-
dertaken in this regard. In fact, the
standing committe on the industnal
truce resolution met in Novmber, 1364,
and have given final shape to the Bill
and before a Bill is brought into the
House, probably other preliminaries
will have to be gone through.

Of the 3,576 such establishments,
namely, cstablishments which cmploy
300 and more workers, 2,193 have es-
tablished either fair price shops  of
consumer co-operative gtores.

In the non-coal mine sector, we have
s mica mine welfare fund organisation
functioning, and during 1964-65
ag much as Rs. 34 lakng have been
spent on mica miners’ welfare, where-
as the income was only Rs, 27 lakhs.
Similar cess was imposed on iron ore
and it came into effect from
1st October, 1963 and this has been
extended to Goa, Daman and Diu from
1st October, 1084, A tripartite sub-
committee has been constituted to
examine the feasibility of constituting
a welfare fund for manganese mines.
There are some difficulties so far as



9313 D. G.—Min. of

[Shri D. Sanjivayya)

this particular mineral is concerned,
end it is an exportable commodity,
and the foreign market is not really
very steady. The Government is also
contemplating the constitution of a
similar welfare fund for limestone,

Then, let me say a few words about
dock labour. Hon. Members may be
happy to know that the Dock Workers
(Regulation and Employment) Aect,
1948 has been extended to Mormugao

port, and the Mormugao Dock
Workers (Regulation and Employ-
ment) Scheme 1965, has been
formulated and it is going to be

inauguratvg on the 21st of this month.
So far as the Mormugao port is con-
cerned, 1 would like to say a few
words. This is almost a sick child so
far as our portg are concerned.
During the last one year, there have
been quite a number of troubles.
(Interruption). It is really unfortu-
nate that the workers there, instead
of adopting the conventional methods,
resorted to somewhat unconventional
methods. They should have trieq to
solve their problems by resorting to
negotiation, conciliation, arbitration
and adjudication, Anyway, since this
scheme is to be enforced from the
21s¢ of this month, I hope the condi-
tions would improve there. In addition
1o this, g one-man court of enquiry
has  been appointed under the
Indusirial Disputes Act to study the
whole situation as to why such prob-
lems arose in that port, as to what
the root cause is for all the labour
troubles there and so on. Further,
everybody knows that a wage hoard
has been appointed for ports and docks
and Mormugao is included in that. In
Visakhapatnam, the number of days
in a month for which wages are
guaranteed to each registered worker
in the reserve pool has been increased
from 16 to 17 days; in Cochin from
12 to 14; whereas in Bombay, Calcutta
and Madras it remains at 21 days. We
have a housing scheme, and under the
third Five Year Plan, a provision has
been made to the extent of about Rs. 2
crores. But unfortunately this amount
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could not be utilised; there was some
small trouble about the pattern of
assistance. Only in March, 1964, a
final decision could be taken and now,
according to this decision, the Dock
Labour Board are entitled to 20 per
cent of subsidy and 35 per cent of
loan, In view of this, only Rs. 60
lakhs have been set apart for hous-
ing the dock workers in the third
Plan. During the last year, Rs. 19
lakhs have been spent. The Bombay
Dock Labour Board had already
constructed 571 houses. The Madras
Dock Labour Board have already
constructed 120 houses and on the 18th
of this month they are going to get
the foundation-stone laig for another
batch of 120 houses ty be constructed
for the dockers there. The Calcutta

Dock Labour Board have under
construction 288 quarters for the
dockers,

There is another important and

significant event which has taken place
in the Calcutta port; during the last
several years, a scheme called the
incentive tonnage scheme or piece-rate
scheme has been under consideration,
but it could not be introduced or
implemented on account of the resent=
ment or on account of the non-co-
operation of the workers there.
Ultimately, we have been able to
convince them, and the schemg has
been introduced from the 16th of
March this year. I am glad to report
to the House that the result is ery
spectacular. The outturn of foodgrain
workers' has been doubled, and the
workers' wages have also been doubled,
A similar incentive scheme for tally
clerks in the same port is under
formulation.

Last year, I reported to the House
that a working group was appointed

to examine the question relating of
housing in plantations. They have
submitteq their report. This report

was considered in the 11th session of
the Industrial Committee on Planta-
tions and they have recommended that
the report should be accepted. One
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recommendation in particuar, which where preventive n.!e':,r measures are

relates to the subsidy to be given, ie
25 per cent subsidy, has been accepted
ang other recommendations are under
examination. There has been com-
plaints that in the plantations, there
was reduction of employment, There-
fore, we have appointed a one-man

fact finding committee and it has
started working. In the same
Industrial Committee on Plantations,
several suggestions wenre made to
amend the Plantation Labour Act.
One relates to the compulsory
registration of plantations and the

other to deterrent punishment to em-
ployers for construction of defective
houses for workers. I will have to come
before the House with an amending
Bill sometime.

With regarq to safety of workers in
mines and factories, it is really para-
mount, The National Council for
Safety in Mines has organised many
safety weeks and the result is that the
workers have become safety-conscious
and they have been trying to avoid
accidents. In fact, it is a matter of
some relief that for every 1000 persons
employed in coal mines, serious injury
rate declined from 5°62 in 1963 to 43
in 1954, In non-coal mines, the
corresponding decline was from 6-23
to 4-81. Also the death rate per 1000
persons employed declined from 059
in 1963 to 0-41 in 1964 in coal mines.
However, unfortunately, in the non-
coal rnim:s_ during the same period,
the death rate increased from 0'3 to
0.43 But I hope and trust that on
account of the measures, taken so far
as safety is concerned, this rate will
also come down.

It is not merely by organising safety
weeks ang creating consciousness
among the workers or employers that
we will be able to reduce accidents.
Proper training alsp will have to be
given to the workers and the safety
legislation also shouly be under
constant review. We have now intro-
duced some schemes for awards. One
is the National Safety Award and the
other is the Shram Vir Award, Those

taken will have to be recognised and
rewarded. These rewards will be
called National Safety Awards. We
have to recognise the meritorious per-
formance of the workers also. Such
workers will be given Shram Vir
National Awards and certificates. These
awards, especially Shram Vir Awards
apply to factories, mines, plantations,
docks and they are only open to
undertakings in which a suggestion
scheme of their own is being imple-
mented.

We have a Central Labour Institute
at Bombay and 3 Regional Labour
Institutes at Madras, Kanpur and
Calcutta. These institutions have bven
doing very useful work. Their work

relates to scientific study of all
aspects of industrial developments
relating to the human factor., While

considerable emphasis is given in the
work of the institutes to safety, health
and good working conditions, the other
human factors are also being tackled
on  scientific  lines. The works
physiology  section is carrving out
studies which will be of considerable
significance in so far as they provide
basic data which will be of help in
laying down work-load standards
and norms, taking into full account
the conditions as they exist in the
industry at present, Similarly their
industrial psychological division is
carrying out studies which will be
important from the point of view of
management development. The pro-
ductivity centre has completed job
evaluation projects in three factorles.
Job evaluation programme is a new
development in labour-management
relation and it has helped to solve
many disputes emanating from mis-
conception in industry. This prog-
ramme aims at educating management
and unions in productivity techniques
on a common platform and has ylelded
veTy good results,

Reference was made by several hon.
members to the joint management
council. In 97 industrial undertakings,
this scheme is in operation, Of them

or industrial unlts 36 are in the public sector and 61 in
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the private sector, I myself am not
satisfied with the progress, made, but
when I heard Shri Oza, I got a little
comfort, because he said, this is not
a scheme with which government
should go aheag with speed, However,
I will try my best to dispel any mis-
conceptions or  misunderstandings
lurking in the minds of workers or
management about this scheme.

The workers' education scheme aims
at giving instruction to the workers in
trade union philosophy, rights and
duties of workers, collective bargain-
ing and allied matters. During 1964-
65, 5 more regional centres and 13
sub-regional centres have been
opened. Their total today is regional
centres 27 and sub-regional centres
38. Last year, nearly 1500 worker-
teachers were trained. As many as
87,000 workers where given training
as against 67,000 a year ago,

=t gER w3 weAd el
fogqm famamd swd adl 6%
% AT & 1 TE wY ag Frav wwe v
gy afgadi & A s g
T

Shri D. Sanjivayya: Questions may
be asked after I finish my speech,

The total number of unit classes
started till 1964-65 was 1030 as against
887 during 1963-64. Special leaflets
and pamphlets have been published on
behalf of this organisation on workers
cducation. The number of pamphlets
was 13 in English and 93 in the
regional languages. These bqoklets
are on popular topics such as mdul_-
trial Truce Resolution, working condi-
tions, tripartile machinery, our labour
movement, self-improvement by
workers and industrial welfare.

Under this scheme, special films h_ave
been produced on Code of Disclphpe.
safety and joint management councils.
We propose to produce many more
films, because the workers will be
impressed more by seeing films rather
than hearing speeches, etc.
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Several industrial commitees have

been appointed, They have met and
taken a number of decisions. I shall
not take the time of the House by
giving details. Let me come to the
most important  subject which has
been discussed in this House during
the last 4 or 5 years by quite a pum-
ber of hon. members. This relates to
the problem of unemployment in our
country, Hon. members have not
correctly appreciated the role to be
played by this ministry It is not as
though the labour ministry would
create employment opportunities. As
my hon. friend, Shri Oza, correctly
put it the duty of this Ministry is
as to how best we an utilise the
available emploment opportunities in
the country angd how to give informa-
tion and pass on information to those
employment-seckers in the country.
In the recent past, the national base
of employment situation has been
widened considerably by the Man-
power Study and surveys covering
different areas. In particular, I may
refer to tne Madras Labour Maurket
Study completed only last year. At
the end of the Second Five Year I"lan
there were 307 employment exchanges
including 5 special exchanges for
collieries ang 2 special exchanges for
physically handicappeq persons, In
addition there were 5 university
employment bureaux, Now, we have
366 employment exchanges including
7 colliery exchanges, and 8 special
exchanges for physically handicapped
persons. In aoddition 28 university
employment bureaux are functioning
in the country. To give guidance to
under-graduates and other persons
who wish to seek employment we have
vocational guidance centres at 133
employment exchanges while it was
only at 67 employment exchanges
previously, To have a correct assess-
ment of the employment situation we
had 135 employment market areas,
but today we have 271 employment
market areas.

Now, only day before yesterday, I
think, we had the Demands relating
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to the Ministry of Rehabilitation.
Quite a large number of people have
come from East Pakistan. Those
refugees have got to be provided with
employment and, probably, with land,
with housing ang all kinds of fcilities
80 that they may be rehabilitated In a
comfortable way. So far as this Min-
istry is concerned, we have opened
a special employmeny exchange at
Mana in Madhya Pradesh, and in
Madhya Pradesh and West Bengal we
have liaison officers functioning. We
are going to appoint similar officers
in Assam and Tripura. Priority I is
accorded to these migrants 1n the
matter of employment. In the States
of Assam, West Bengal, Orissa, Bihar,
Manipur and Tripura, priority is given
for recruitment to the posts in
Central Gowvernment establishments
for these migrhnts. In a similar way,
in the recen{ past, quite a number of
persons of Indian origin have been
coming from East African countries.
We are trying to help them. Recently
we had quite an influx of repatriates
from Burma. The question of giving
them priority in the matter of
employment is under consideration of
the Home Ministry.

Touday, on the live registers we find
24-28 lakhs persons who are un-
employed or who are trying to seek
employment. But this figure we cannot
take as a sort of precise one or
definite figure. Firstly, all those who
are unemployed do not go to the
employment exchanges {o register
themselves, Employment exchanges
are establisheq only in the urban areas
and the rural areas do not have such
facilities. Secondly, often times those
who are in employment will again go
10 the employment exchanges and
register themselves in order to im-
prove their own prospects. They may
be getting Rs. 40, Rs. 50 or even
Rs. 100 and they may wish to get a
post cartying @ higher salary, We
have also been able to find out double
or multiple registrations, Some
persons go and register in employ-
ment exchange ‘A’ and later on go tu
employment exchange ‘B' and register
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themselves for employment, So we
cannot just take these figures as

precise figures. Anyway, the Planning
Commissio, has tried to estimate the
number of unemployed persons.
According to that estimate, at the end
of the Third Plan period 12 million
people will be unemployed, During
the Fourth Plan period the growth
of labour force would be 23 million.
Therefore, the total number will be
35 million requiring jobs. But the
employment potential during the
Fourth Plan would be of the order of
20 million. So, by the end of the
Fourth Plan, the number of unem-
ployed would be 15 million.

There is also tne complaint that
even the boys who have been given
training in the industrial training
institutes are unemployed. We con-
ducted a survey sometime ago which

revealed that only one per cent.
remained unemployed.
The craftsmen training scheme is

going on very well. The capacity today
is going on very well, The capacity
today is 95,350 seats, Only duirng the
last year we added 17,150 seats. We
are not really satisfied with the
quantity or number alone. Our alm
is to have 100,000 seats by the end of
the Third Plan. Our objective is to
double it during the Fourth Plan.
But, as I said earlier, we are not
merely satisfled with the number.
What we really should ecare for s
quality, Therefore, we have recently
introduced, what is known as All-
India Skills Competition. The boys
are allowed to compete at the insti-
tution level, thep at the State level
and then at the all-India level. With
the king permission of the President
of our Indian Republle, a shield has
been named as President's Shield.
This year the shield was awarded to
the Delhi State. Those boys who get
these awards are given orientation
courses in our country and, later on,
sent to the United States of America
for six months for a sort of study-
cum-training programme.
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We have tried to improve the craft
instructors’ training progamme also.
During the last year we have added

60 seats and today the total is 1,840°
seats.

We have another scheme called
Apprentice Scheme which covers 127
industries. Today there are 14,375
apprentices. While the number was
4,415 at the end of December 1863, by
the end of December 1964 it was
14,375,

We have established a Central In-
stitute for Research Training in Em-
ployment Service. Here the employ-
ment officers are given training and
some research relating to the problems
of employment is carried on. Threc
batches have been trained and in all
61 officers were benefited,

To improve the quality of the offi-
cers  manning  industries relations
machinery, a Central [Institute of
Training in Indu-trial Relations has
alsp been started. Here the State
Government officers and the Central
industrial relations machinery officers
get training. The objective is to in-
crease their competence and elfective-
ness in manitaining industrial peace.
‘This course is for thrce months. Two
batches have been trained. During the
last batch we had 5 officers from
foreign countries—2 from Philippines,
2 from Malaysia and 1 from Thailand.

Representations have been received,
demanding wage boards for electricity,
paper, road transport, handloom and
film industries.

Shri Priya Gupta: Railways also.

Shri D. Sanjivayya: 'These are
under examination. With regard to
the Railways, as 1 said during Ques-
tion Hour some time ago, both the
Federations have represented, or
rather demanded, that a wage board
should be set up and my answer was
that the Ministry of Labour would
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consult the Railway Ministry; but,

meanwhile, the Railway Minister has
made a statement on the floor of the
House that he is gonig to give many
more benefits than a

wage board
could give.
Shri Shinkre: How can he give

more than what the wage board can
give?

Shri Priya Gupta: These benefils
were considered while fixing pay in
the Second CPC.

Shri D). Sanjivayya: In any case I
cannot do it straightaway unless I
consult the Railway Minister.

With regard to the setting up of in-
dustrial committees also there has
been some demand for engineering
industry and road transport. The
Government would carefully examine
these demands,

In this Ministry we have been carry-
ing on research in wvarious fileds, but
one important thing relates to crafts-
men training. A central staff training
and research institute is proposed to
be set up to conduct evaluation sur-
veys of working of different training
schemes and to carry out research fin
the development of teaching techni-
ques.

The routine or typical types of
industrial training institutes will not
be able to give specialised training for
coalminers. Therefore, two mines
mechanisation training institutes have
been set up in the predominantly
coal-mining areas.

A little while ago I referred to the
question of safety. Unless some mass
training is given to the miners in
these methods of safety and also as
to how to avoid accidents, it may not
be posaible to achieve any amount of
success in this field. Therefore, we
have a programme to train as many
as 70,000 new workers and also glve
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refresher course to an equal number
of old workers.

The workers' education scheme and
the joint management council scheme,
1 hope and trust, would progress in
the coming year.

I referred to the apprentice scheme
and I said that by the end of Decem-
ber 1963 there were 4,000-and-odd; by
December 1084 they were 14,000-and-
odd and it is our hope that by the end
of March 1966 they will be 20,000,

Several hon. Members referred to
the condition of agricultural labour,
In fact, the real difficulty is with re-
gard to the implementation of mini-
mum wages fixed for agricultural
labour. Minimum wages have been
fixed. Of course, in certain States
they are very low; they have to be
revised. As [ said earlier, I have
taken up the matter with the Chicf
Ministers and all the State Govern-
ments invariably have accepted the
necessity of revising these minimum
wages., But the real problem is how
to impliment it; how to set up a
machinery which can effectively im-
plement the minimum wages, 1 have
been impressing it upon the Labour
Ministers of wvarious State Govern-
ments and, T am glad to announce
here, the Andhra Pradesh Govern-
ment have taken a ecision and have
appointed 20 inspectors at the rate of
one in each district—they have 20
districts there—with effect from 1st
April this year. In a similar way,
the West Bengal Government have
alsp taken a decision to appoint 12
inspectors specially for the purpose
of implementing agricultural mini-
mum wages. In other States, like
Bihar, Madhya Pradesh etc, they have
notified thelr own revenue officers as
officers to ook after this work.

Shri Bade: Are you satisfled with
that?

Shri D. Sanjivayya: In order to
consider this problem in a comprehen-
give way I have been thinking of
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holding a seminar in Delhi. I would
like to invite representatives of the
various ministries concerned, repre-
sentatives of the State Governments
and, probably, representatives of cer-
tain organisations which are interest-
ed in agricultural welfare, I always
welcome such of those hon. Members,
who are interested in the welfare of
agricultural labour, to participate in
such a seminar where probably fun-
damental decisions could be taken
which would go a long way to improve
the lot of agricultural labour.
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Now, I would like to say a few
words with regard to the legislative
programme that I have before me.
The most important Bill that is to be
introduced relates to bonus. Invari-
ably, everybody has been feeling that
there has been some delay with regard
to the introduction of this Bill. This
report was submitfed last year and
the Government had also to examine
various aspects of the question, The
Government took a decision and then
a draft Bill had to be placed before a
tripartite body. It was placed before
the Standing Labour Commitlee in
December last. The Standing
Labour Commilttee could not
arrive at any agreed solution. They
appointed a sub-committee with in-
structions that that sub-commitlee
should report to the Standing Labour
Committee within a month. The sub-
committee met on 3rd January this
yvear. They also could not find a solu-
tion. Ultimately, on 27th March this
year, the Standing Labour Committee
met and considered the sub-commit-
tec's report, which means nothing be-
cause the sub-committee had to report
nothing as they could not come to any
agreed solution. Ewven on 2Tth March
this year, when the Standing Labour
Committee met, it was not possible to
have any agreed solution to this pro-
blem. Therefore, ultimately, I had
to announce in the Standing Labour
Committee that the Government would
go ahead with the Bill, keeping in view
the opinlons expressed by the repre-
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sentatives of workers and the repre-
sentatives of management. The Bill
is ready. It will be my endeavour to
introduce the BIill during this session.

An hon. Member: Will it be passed
during this session?

Shri D. Sanjivayya: All that I can
say is that it will be my endeavour to
introduce the Bill in this session and,
provided time is found, probably it
will be possible for us to pass the Bill.

The other Bill relates to regulating
the contract labour. In fact, the
Supreme Court sometime ago gave a
judgment in which the learned Judges
observed that in certain categories the
contract labour should not remain as
contract labour and that it should be
abolished and regulated. Keeping that
in view, we have drafted a Bill. We
have consulted the various State Gov-
crnments, Their views are before us
and this draft Bill was also placed be-
fore the Standing Labour Committee.
Again, a sub-committee was appoint-
ed. The sub-committee's report was
considered on 27th March. There was
agreement on most of the points ex-
vept on two or three points. There-
fore, we are going ahead with the Bill
kecping in view the opinions expressed
by various sections.

The third Bill is really very impor-
tant in my view and this relates to
the building and construction indus-
try workers. There are quite a large
number of workers. My own estimate
is that 2 to 3 million workers are
there in this country who are employ-
ed in the building and construction in-
dustry. Ewverywhere we see, in all big
cities, buildings are going up and
quite a large number of projects are
being constructed—maybe irrigation
projects; maybe electricity projects
and so on. Even in the departments
like Health and Education, they have
to put up buildings for educational
institutions, medical institutions and
hospitals, So, building activity has
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been going on on a large scale. But

there is no legislation to give them
some benefits, to regulate their em-
ployment conditions including hours
of work, leave, welfare, safety, etc.
1 have had a feeling that probably
the labour in the construction indus-
try had a raw deal. I feel that a new
deal, a fair deal, should be given to
them. Therefore, this Bill is also
being finalised and I hope to introduce
this Bill during this year, it possible.

17 hrs.

Shri Priva Gupta: Medical facili-
ties are not given to them.

Shri D. Sanjivayya: The fourth
Bill relates to the film production in-
dustry, A large number of represen-
tations has been received by Govern-
ment with regard to the miserable
conditions in which the employees of
the film industry have been placed.
Therefore, we examined this question
and we had an inter-ministerial con-
ference; the Ministry of Information
and Broadcasting, the Ministry of
Law and Social Security and the Min-
istry of Finance and the Film Finance
Corporation had their representatives
and at this meeting there was a tenta-
tive agreement that the proposed Bill
should be undertaken, Now, we are
trying to collect information relating
to this industry, and after collecting
such information we in consultation
with the Law Ministry would frame
the Bill, but in any case this Bill will
have to go before the tripartite body
and then only it will be introduced in
this House.

The fifth Bill relates to the Beedi
industry. Shrimati Sahodra Bai Rai
and several other hon. Members made
reference to this particular aspect
namely the conditions of thie bledi
labour. Probably there are about 7
lakhs of such workers in our country
employed in this industry and their
conditions are really very bad. In
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fact, in Madras, the Madras Govern-
ment had passed a law in this con-
nection, but they could not imple-
ment the law because if the law was
implemented in the Madras State,
there was a risk of this industry shift-
ing or migrating to the neighbouring
States. Therefore, all the State Gov-
ernments have asked the Central Gov-
ernment to have Central legislation in
this regard. The State Governments'
views have becn obtained; the wviews
of the employers, workers and others
concerned have also been obtained.
The Bill is almost finalised. Probably
during the course of the year or a
little later I shall have to introduce
the Bill in this House,

The sixth or the last new Bill is
really a Bill which T myself feel has
been long delayed. This relates to the
setting up of fair price shops and co-
operative stores, The Bill is  being
finalised by the Standing Committee
op the Industrial Truce Resolution,
and T hope to introduce the Bill very
s00n.

Shri Indrajit Gupta (Calcutta South-
west): In this session?

Shri D. Sanjivayya: 1 do not think
it is possible to do so in this session.

Then, there are various amending
Bills which I propose, I do not want
to tire the House with the details of
these various Bills, but I would only
mention the names of the various Acts
to which we propose amendments,
and they are the Industrial Disputes
Act, the Mineg Act, the Factories Act,
the Minimum Wages Act, the Delhi
Shops and Establishments Act and the
Workmen's Compensation Act.

So far as labour welfare is concern-
ed, in the Third Five Year Plan, pro-
bably hon. Members feel that only a
small sum of Rs. 10 crores has been
provided. But as I have sald earlier,
we have various welfare funds, such
as the coal mines welfare fund, the
mica mines welfare fund, the iron ore

CHAITRA 24, 1887 (SAKA)

Labour and
Employment
mines welfare fund etc. From these
funds we would have spent by the end
of the Third Plan period about Rs. 18
crores; so, in all Rs. 28 crores would
have been spent by the end of the
Third Plan on labour welfare. In a
similar way, during the Fourth Five
Year Plan, though we have provided
Rs, 10 crores tentatively for labour
welfare, under these various welfare
fund schemes, we would be spending
an amount of Rs. 25 crores. There-
fore, we would be spending ultimately
about Rs. 35 crores on labour welfare
during the Fourth Plan.
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Under the workers' education
scheme, by the end of the Third Plan
our intention was to train as many as
between 24 to 34 lakhs workers, but
we would be exceeding the target, and
the flgure would be 3.09 lakhs.

Before 1 resume my seat, let me
take up one or two points raised by
hon. Members. Shri Muhammad Elias
said in the very beginning that Gov-
ernment is acting &8s an agent of the
employers, In various  tripartite
meetings, the employers tell me that
labour is my first love. Therefore,
probably the attitude I have taken is
a balanced one.

He referred to the  Nutrition
Advisory Commitee’s report. That
report has been received by the Health
Ministry. That Ministry is trying to
puolish it. After that, the report will
have to go before the Indian Labcur
Conference,

With regard to the question of
linking D.A. with the cost of living
index, a decision has already been
taken. Governmeni have taken a
decision to link D.A, suitably with the
cost of living index or consumer price
index. But the question of percent-
age of neutralisation is there. It
varies from 60 to 70 to 80 to 100 in
s0me cases.

Shri Muhammag Elas (Howrah):
‘What about the calculation of cost of
living index?
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Shri D. Sanjivayya: Probably the
hon. Member was not here.

Shri Priya Gupta: There is no all-
India cost of living index. There is no
all-India consumer price index.

It is there only in a few States.

Shri V. Sanjivayya: It is there
with 1949: 100 as the base, That is call-
ed the interim series. It is there,
Meanwhile, a new series is being con-
stituted with 1860:100 as the base. 50
ventres have been surveyed and 50
series have been compiled. Out of
these, 41 have been published. With
regard to 9, there is some difficulty.
‘That also will be done soon. When
that is completed, the all-India new
series of consumer price index will
be in vogue.

The hon. Member made an allega-
tion that we discriminate in favour of
INTUC. Probably he thinks that we
are favouring them. So far as we
are concerned, we have no such atti-
tude, We treat all of them alike. But
whenever trade unions try to mislead
the workers, naturally we have to tell
them and deal with those cases in a
firm way.

With regard to the Vizag port, the
hon. Member is under some sort of
misapprehension, When the Trustees
Board wag constituted, it was made
very clear that it was on an ad hoc
basis ang later on verification would
be made. Verification was done and
in that verification, Shri Bhadram®s
union did not have the majority; Shri
Manavala Naidu's Union had the
majority; therefore, he was given the
representation,

Shrl Mohammad Elias: On both
occasions, our Union was in a
majority.

Shri D. Sanjivayya: No. When first
the Trustees Board was constituted,
there was no verification. It was done
on an ad hoc basis and it was made
wery clear that verification would be
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done and keeping the wverification

figures in view, the Board would be
finally constituted.

He referred to the Garden Reach
Workshop case, I have thoroughly
examined the matter. In fact the,
appropriate government is the State
Government of West Bengal, Prob-
ably they will have to consult the
Defence Minjstry who are dealing with
the subject

Shri Mohammad Elias: The State
Government has instructed that
there should be adjudication. Why

they should come again to the Central
Government and the Defence Ministry
which ig taking so much time to take
& decision?

Shri D. Sanjivayya: The appro-
priate government will have to consult
the Central Government before they
take a decision in this regard.

Shri Buta Singh referred to various
problems, specially unemployment. I
have already covered those points,

Last year during the discussion on
this Ministry, I said that I would
create a special wing, namely, social
security wing in the Ministry of
Labour and Employment. I am glad
that instead of a wing, a separate Min-
istry of Social Sccurity has been
created. My hon. friends, Shri Oza
and others, even Shri 5. M. Banerjee
includeq, felt that it should have been
kept as part of the Labour Ministry
ang not separated from it, I should
not give any comments on that.

Shri A, P. Sharma made
pertinent point with regard to the
attitude of employers in the public
sector. I would like to tell him that
the Labour Ministry has done quite a
lot of work so far as the public sector
is concerned. We have carried out
evaluation studies with regard to the
Hindustan Machine Tools, Bangalore,
the Hindustan Housing Factory, Delhi,
the Hindustan Insecticides, Delhi, the

a very
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Hindustan Shipyard, Visakhapainam,
the Fertiliser Corporation of India,
Sindri, Heavy Electricals, Bhopal and
so on and sg forth. There is an
Additional Secretary specially to
advise the public sector undertakings
in this regard Anyway, he has sug-
gested that a small committee might
be constituted to go into this question
as to how these labour laws are being
implemented in the public sector
undertakings. I might say in all humi-
lity that we in the Labour Ministry
are not very much satisfieq with the
way in whnich these labour laws are
being implemented in the public
sector, We would wish that they are
implemented in a much better way.
Anyway, Shri Sharma’s suggestion
will be examined.

Shrimati Renuka Barkataki referred
to one important factor which I cannot
ignore. This related to starting of co-
operative  societies of plantation
labour sq that they can own the
plantations as it has been done in
Malaysia. It seems the hon. Minister
there, Mr, Sambandan, has done this
job. 1 would like to get information
from him, and if it is possible, we
would like tp examine it here.

She wanted that appointments
should be given to people of Assam
whenever industries are started in the
public sector by the Government of
India in that State. This has been
there in Bihar and other places. The
cry has been that the job should be
for the sons of the soil. I am really
not able to understand the philosopny
behind this. After all, when the Gov-
ernment of India money is invested,
people all over India should have
opportunities there, but the Govern-
ment of India have taken a decision
that posts which carry a salary up to
Rs. 500 or Rs, 600 will be reserved
for the local people.

Shri Surendranath Dwivedy: No-
where it is done.

Shri D Sanjlvayya: With regard to
1the others, it should be on merits,
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and it should be open to the entire

population of this country.

Shri P C. Borooah (Sibsagar): That
should not.. debar the people of Assam
from getting an opportunity,

Shri D. Sanjivayya: Shri Malai-
chami suggested that & wage board
should be constituted for the carda-
mom  industry. This cannot be
dong in the Central sphere. We can-
not think of a Central wage board
because these plantations are only in
Madras, Kerala and probably Mysore.
We have requesteq these State Gov-
ernments to examine this question
whether they can set up a small wage
board for these three States. I hope
ang trust that the State Governments
will take speedy action in this regard.

He wanted that agricultural labour
should be given more facilities, that
the tenants should become the owners.
Probably all these subjects will have
to be dealt with by some other Minis-
try.

Shri K. N. Pande said that on
account of the wage boards, as many
as 20 lakhs of workerg are benefited.
Probably he could not get the cor-
rect figure, As many as 40 lakhs are
being benefiteq by these wage boards.

He opposed automation. I alse am
not in favour of it unless we see 1o
it that retrenchment is not effected.

Then, he wanted a second wage
board for the sugar industry, Govern-
ment will certainly examine this.

Both Shri K. N. Pande and Shri
Sinhasan Singh  referred o the
Gorakhpur labour depot. Both the

Members probably have some mis-
understanding or misconception or
misapprehension. It is my duty here
1o dispel such misconceptions or mis-
understandings in their minds. Gov-
ernment have not taken any decision
to abolish the Gorakhpur labour
depot. In fact, 1 have taken a deciston
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to go there myself, to see the work-
ing of the depot, and 1 invite hon,
Members Shri K. N. Pande and Shri
Sinhasan Singh, and Shri Banarsidas,
the LabourMinister of UP. to come
there. After studying the whole posi-
tion, I will certainly convey the deci-
sion of the Government to the hon.
Members,

In regard to the Bonus Commis-
sion’s recommendations, Shri K. N,
Pande said that 45 lakhs of workers
who were never geiting bonus will
get it mow. That is quite correct.
Even if they get the minimum four
per cent or Rs 40, whichever is
higher, it will be Rs. 18 crores. He
said that about 10 lakhs of workers
were going to be affected. Probably
he meant that they would get less
quantum of bonus than they were get-
ting earlier. For that I came forward
with an explanation or a clarification
saying that workers would get benus
on the previous basis or on the basis
of the present formula, whichever is
higher, In view of that clarification,
I hope he will be satisfied.

Shri Priya Gupta raised very many
questions regarding Gomiah and other
industries, railway workers ete.
Gomiah, etc. are matters which fall
under the State sphere....

Shri Priya Gupta: Excuse me.
Mohini sugar mills is under Central
control. Will you kindly examine it?
The people are on hunger strike only
because the orders of the Labour
Ministry are not being carried out by
the controller in charge over there.
They have written a letter to Union
Minister.

Shri . Sanjivayya: If that is so, I
will certainly look into it. I am glad
that Dr, Melkote referred to the
family planning aspect of it and we
are trylng to take advantage of it

Shrimati Ramdulari Sinha referred
to the conditions of agricultural labour
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and women working in various fields
and she wanteg a special directorate
to look after the working women.
That question needs a thorough exa-
mination and I cannot straightaway
give any assurance lo her,

Vidyalankar)i felt that the wage
buards take quile a lot of time. He
himseif is 3 member of one of the
wage boards and he knows the diffi-
culties that these boards face und how
they function. If he suggests certain
methods by which we can reduce or
avoid delays, we will certainly wel-
come it. He referred to the function-
ing of the emergency production
councils, They werc only 1600 last
yvear. This year they are 20000 He
18 very apprehensive about the func-
tioning of these bodies. I assure him
that they are functioning gquite satis-
factorily and it is also our endeavour
to sce that they function more effec-
tively than today. He wanted to know
whether Government had at any time
tried to fing out how far the workers
educalion scheme had benefied the
workers. Quite a large number of
batches of workers who had been
benefited by this scheme wvisit Delhi
and I spend at least half an hour or
an hour with each batch. After some
interrogation, I elicit some information
from those boys and I find that they
were greatly benefited.

Shri Dinen Bhattacharya said that
the Labour Minister is very good but
he is guided by the bureaucratic
machinery who are people who had
‘been coming since the time of the
British days, ete. It is an unchari-
table remark and I must say that the
officers in this Ministry have been
working very hard and wvery effi-
ciently and I also thank them for the
cooperation that they have given me.

Therc was a demand for the setting
up of a wage boarg for film industry
and that also is being considered.
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Before I resume my seat, I would
like to inform the House as to what 1
propose to do during this year, 1965-
66. Soma of these may be very small
schemes but from the labour point of
view, they will go a long way to im-
prove their conditions. There are two
industrial tribunals one at Dhanbad
and another at Bombay and two full
time labour courts. There has been a
lot of accumulalion of work in spite of
the fact that we have been entrusting
these caseg to State labour courts and
labour tribunals. Therefore, I have
taken o decision to appoint two full
time Central Government tribuanls,
one at Jabalpur and another at Cal-
cutta. In addition to this, I propose to
utilise the services of the Chairman
of the various wage boards—all of
them are retired judges—and keeping
in view their judicial experience and
qualifications, I thought I should also
notify them as labour courts or tribu-
nals as the case may be. With this,
1 hope ang trust that the cases will
be disposed of expeditiously,

The verification of membership of
the central organisations is normally
done every year. Keeping in view

# the Bdth report of the Estimates Com-
mittee, and after consulting the
varioug central organisations, we have
taken a decislon that such wverifica-
tion woulg be every two years,

We have various welfare schemes
which 1 have been referring to. I
thought that a small committee should
be appointed to exmine all those
schemes and see how they have been
functioning and probably keeping in
view as to how those schemeg func-
tion elsewhere, abroad, they should
sugggest some modification, etc. That
committee, I propose to appoint.

With regard to minimum wages,
every time, not only with regard to
agricultural labour but with regard to
various other industries also, there
have been complaints that they were
fixed a long time ago, sometimes as
long back as 1956 or 1967, and every
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five years they have to be revised

and that they have not been revised.
Therefore, I thought I ghoulgd designate
an officer in my Ministry specially to
examine these matters relating {o the
minimum wages and give me reports
so thal we can take speedy action
with regard to revising of minimum
wages for various industrics,

There was a scheme—and various
other schemes also—tlo give facilitios
of training abroad to trade unionists.
On account of the emergency we had
suspended those schemes. Several
representations have been made (o re-
vive those schemes. 1 am glad to say
that we have decided tp revive the
scheme of giving training to trade un-
ionists in the United Kingdom under
the Colombo Plan.

We have been talking about volun-
tary arbitration; often times workers'
representatives come and tell us that
the employers are reluctant and so
an and so forth. Seo, I thoughy that
these matters should be examined
thoroughly and the broad principles
on which voluntary arbitration should
take place should be devised and also
some propaganda should be carried
on as to how useful and beneflcial
this arbitration is. Therefore, I have
decided to set up a National Arbitra-
tion Promotion Board to propagate
the idea of arbitration, for evolving
appropriate principles and for draw-
ing a panel of arbitrators, but thia
Board will not deal with individual
cases so far as arbitration is con-
cerned,

Shrl Priya Gupta: Then it will tan-
tamount ts curtailing the privileges
conferred by the Industrial Disputes
Act.

Shri . Sanjivayya: No, Sir. Then
there is the Labour Officers’ Pool and
the Industrial Relations machinery.
The duties of these bodies are almost
the same, So, we are thinking of in-
tegrating the two cadres.

Shri Priya Gupta: How can you
discriminate between the disputes—
individual disputes and the rest?
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Shri D. Sanjivayya: 1 have been
saying that there are quite a number
of welfare schemes, In consultation
with the Minister of Parliamentary
Affairs, 1 would invite Hon’ble Mem-
bers of Parliament who are interested
to go and see some of our institutions
like the workers' Education Centres,
the Central Training Instiltutes and
the central and regional Labour insti-
tutes. .

One hon. Member has ziven me
an idea of constituting an  Industrial
Welfare Society in India. This is a
big scheme. I propose to examine this
scheme ang take a decision later on.

I have tried to cover as many points
as possible. Hon. Members whose
points I have not been able to cover
will excuse me, but all the same I
can give an assurance to them that
all the points that have been raised
here will be examined by my Minis-
try and replies will be given to the
hon, Members concerned,

Before 1 conclude, I would like to
refer to the interest and concern the
Prime Minister has for the working
classes. Even without programming to
go to the Gorakhpur labour depot, th2
other day he suddenly went there and
it wus a pleasant surprise to every-
body  there. Recently, when the
coalminers came he devold a lot of
time and enquired about their welfare.
So, I feel that the welfare of labour
is safe in the hands of our Prime Mi-
nister. Sir, 1 have taken much time
of the House. I once again azsure hon.
memberg that regarding the  points
which I have not been able to answer
now, replies will be sent to the hon.
members,

Shri Bade: He promised to reply
to sume questions at the end,

Mr. Speaker: That was probably
unintended. He has given a detailed
reply and said that he will send rep-
ties to those points which have mnot
been answered by him.

Shri Bade: In the H.AL. Bhopal,
for the last one year. ...
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Mr. Speaker: He will take spe-
cial notice of it. Any cut motione to
be put separately?

Hon. Members: No.

Mr. Speaker: I ghall put all the
«ul motions to the vote of the House.

‘The cut motions were put and nega-
tived.

M, Speaker: The question is:

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the order paper,
be granted to the President, to com-
plete the sums necssary to defray
the charges that will come in course
of payment during the year ending
the 313t day of March, 1966, in res-
pect of the heads of demands en-
tered in the second column thereof
against Demands Nos. 75 to 78 and
137 relating the Ministry of Labour
and Employment.”

The motion was agdopted.

(The motions of Demand jor Grants
which were adoptd by the [k Sehha
are reproduced below—-Fd.)

Demanp No. 75--“anisTRY OF LABOUR
AND EMPLOYMENT

“That a sum not excecding
Ts. 24,97,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the ycar
ending the 31st day of March, 1966,
in respect of Ministry of Labour and
Employment'"

Demanp No. 76—CHTEF
Mines

INSPECTOR OF

“That a sumi  not  exceeding
Rs. 34.09,000 be granted to the Presi-
dent to complete the sum neccssary to
defray the charges which will come
in course of payment during the year
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ending the 31st day of March,
1966, in respect of ‘Chief Inspec-
tor of Mines""

Demano No. T7—Laour ANp EMpLOY-
MENT

“That a sum nol exceeding
Rs. 11,24,35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
paymen! during the year ending
the 31st day of March, 1966, in
respect of ‘Labour and Employ-
ment".”

Demanp No. T8—OtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
Lasoun AND EMPLOYMENT

“That a sum not exceeding
Re. 827,000 be granted to the
President to complete the sum

necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1088, in
respect of ‘Other Revenue Ex-
penditure of the ‘Ministry of La-
bour and Employment’.”
Demann No, 137—Caprran OUTLAY OF
THE. MmasTrY oF Lasour axn Eme-
LOYMENT

“That a sum not exceeding
Rs, 4,85000 be granted to the
President to complete the sum
necessary .to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1064, in
respect of ‘Capital outlay of the
Ministry of Labour and Employ=
ment'"

1727 *hrs.

STATEMENT RE. ACCIDENT TO
TAF DAKOTA

The Deputy Minister in the Minls-
try of Defence (Dr. D. B lh._hl}:
Sir. I regret to announce a serious
air accident in which a Dakota of the
Indian Air Force was involved yes-
terday morning. The aircraft carried
four officers plug five air despatch
erew. The aircraft wag engaged in
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supply dropping in the Mokokchung
arca of Naga hills. At 1051 hours it
was asked to divert to Dimapur be-
cause there was a sudden storm over
Jorhat.  The message of diversion
was acknowledged by the aircraft, but
shortly afterwards all communications
with the aircraft failed.

The wreckage of the aircraft was
discovered by an Army patrol and
so far six bodies have been recovered
from the wreckage. The names of the
personnel who died in the crash are
as follows:

Airerew

1. Fg. Offr, K. Kannan,

2. PI. Offr. S. Bhargava
3. Fg. Offr. K. B. Sarma.
4. Fy. Offr. B. S. Dhaliwal.

Ejection Crew

5. Sepoy Kundan Singh.

6. Sepoy Chori Ramanj Patni
7. Sepoy Lekh Raj,

B. Sepoy Ram Govind Rai
9. Sepoy Ramiji

I am sure the House will join me
in conveying our deepest sympathies
and condolences to the bereaved fa-
milies, A court of Inquiry, according
tn the usual procedure, has proceeded
to the spot to ascertain the cause of
the accident. All possible relief and
financial assistance to the bereaved
families will be rendered with the
utmost despatech.

Shri D, C. Sharma (Gurdaspur):
It may be enquired into whether
there was no sabolapge.

Mr. Speaker: Condolences on be-
half of the House may be conveyed
to the bervenved families. That is the
desire of all hon. members. Also, as
Shri Sharma suggested, it might be
enquired into whether the accldent
was not hecause of sabotage.
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DEMANDS FOR GRANTS Contd,
MINISTRY OF TRANSPORT

Mr. Speaker: The House will now
take up discussion and voting on De-
mand Nos. 8% to 94 and 141 to 143
relating to the Ministry of Transport
for which 5 hours have been allotted.

Hon, Member; desirous of moving
their cut motions may send slips o
the Table within 15 minutes indicating
which of the cul motions they would
like 1o move.

Demanp No. 89—Ministiy or Trans-
PORT
Mr. Speaker: Motion moved:

“That a sum not excceding
Rs. 8537,000 be grantegq to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Ministry of Transport'”

Demanp No. 90—CenTtrat. Roan Funn
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,67,58,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending

" the 31st day of March, 1986, in
* regpect of ‘Central Road Fund'”

Demanp No. 81—CoMMUNICATIONS
(iNcLUDING NATIONAL HIGHWAYS)
Mr. Speaker: Motion moved:
“That & sum not exceeding
Rs. 9,49,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment guring the year ending
the 31st dav of March, 1966, in
respect of 'Communications  (in-
cluding National Highways)'"

Demano No. 92—Mencantine MariNg
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,26,67,000 be _granted to the
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President to complete the sum
nevessary lo defruy the charges
which will come in course of
paymenl during the year ending
the 31st day of March, 1966, in
respect of ‘Mercantile, Marine”

Demanp No. 93 —LiGHTHOUSES AND
Licursiies

Mr. Speaker: Motion moved:

“That a sum noyr exceeding
Rs, 97,13,000 be granted to the
President {o complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Lighthouses and
Lightships'."”

Demano No. 94—Oturu Revente Ex-

PENDITURE OF THt MINISTRY OF

TRANSPORT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,50,64,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Other Revenue BEx-
penditure of the Ministry of
Transport'"

DemAnD No. 141—CaprTan OuiLnay oN

Roaps

Mr. Speaker: Motion moved:

“That a sum noy exceeding
Rs. 55,36,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1966, in
respect of ‘Capital Outlay on
Roads'"

Demano No. 142—Caprtar Outeay oN
TorTts
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 7.50,25.000 be granted to the
Presidént to complete the sum
necessary to defray the charges
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which will come in course of
payment guring the year ending
the 31st day of March, 1966, in
respect  of ‘Capital Outlay on
Ports'.”

Demarp Mo, 143—Othen Carrrar Out-
LAY OF THE MiNISTRY OF TRANS-
PORT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,17.73,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of '‘Other Capital Outlay
of the Ministry of Transport'.”

The above demands are pow before
the House.

Shri M. R, Masani (Rajkot): Mr.
Speaker, Sir, I wish to speak in sup-
port of my cut motions Now. 1 to 4
the first three of  which deal with
fuilures in regard to road and road
transport and the last with the neg-
leet of tourism in this country.

Las vyear, on 23rd March, 1 h'ad
ventured to draw attention to the in-
cscapable shortages in transport capa-
city that secmed to be overtaking the
country.

17.30 hrs.
|Mr. DEruTY-SPEAKFR in the Chair]

1 had nlso challenged the unjustifi-
able assumption regarding excess
capacity on the railways, which was
then the official thesis. It is no com-
fort to me that that warning has,
unfoctunately, come true and that,
far from having any excess capacity
on the railways, today there is an
acule wagon shortage which is huft-
ing our coal industry and our textile
industry among others.

Shortage of wagons is paralysing
our coal industry. I quote from the
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Financial Express dated 2nd April,
1965. It says:

“It is learnt that the shortage
of wagons began to be felt from
January last, In February it be-
came so serious that industries of
high priority including a steel
plant are reported to have failed
to obtain wagons to move the
required coal....The shortage of
wagons is felt not only in West
Bengal, North Bihar and UP, It
has spread to other areas in
Southern and Western India.”

Only yesterday 1 received from a
place near my own constituency,
from a place called Patrl I
Surendranagar, a protest and a com-
plaint from the Small-scale Salt
Manufacturers, that their salt is
lying stacked up there because the
railways are unable to supply
wagons. This shows that all this
complacency which is shown before
us year after year by the Railways
and the Transport Ministry is not
justified, and that this country is
suffcring from a transport bottle-
neck.

In spite of all this, the roads con-
tinue to be treated as cinderella of
transport. They are made to play
second fiddle to the favoured form of
transport—the Railways. This, Sir,
is a travesty of planning. The whole
world is moving on to superior forms
of transporlation, We in our country
talk a great deal about tlechnological
chunge, but in practice we are reac-
tionary. We support, and pour more
money into, a wasteful and inefficient
form of transportation from which
the whole world is turning away,
namely, the rail-road, and we are
starving of funds on up and coming
torm of transportation like roads, not
to mention aviation. In  Britain,
France and Germany, for instance,
put together, the percentage of
freight by rail had declined during
the years between 1830 and 1954
from 75 to 24 per cent while that by
roads has increased during the same
period from 10 to 34 per cent, On
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the other hand, here we find that
while the Railways are given more
and more foreign exchange and the

starvation of roads continues,

In the Third Plan, there

was a
parsimonious allocation of Rs. 454
crores. In the Second Plan there

was an allocation of Rs. 272 crores.
The 20 year road development plan
which was prepared many years ago
had prescribed a  figure of Iy 590
crores. Even that is not being
touched., In the current year's bud-
get the outlay for roads is only
Rs. 66-44 crores against a revenue of
Rs, 232 crores derived by the Centre
from road transportation. In other
words, we put back in roads about
one-fourth of what we get out of
them. Is there any other economic
activity in this country which is
treated in this shabby manner?

Nu wonder our National Highways
are in a shabby condition. Today,
nearly 20 years after the Central
Government took over our so-called
National Highways, trucks in
Vidarbha have to unload half their
loads to cross certain  substandard
sections of so-called National High-
ways. The progress of numerous
road schemes lags sadly behind. On
the 25-mile by-pass from Calcutla to
Saptagram on  National  Highway
No. 2, barely 15 per cent progress of
what was cstimated has been record-
ed during the last year. Similarly, on
the Ghodbunder-Manori section of
National Highway No. 8 in Maha-
rashtra, only 16 per ceni of the work
has been completed compared to
what was expected, and not more
than 4 per cent on the Bassein Creek
project. What do you propose to ao
about it?

In the Fourth Plan, whose outline
has been placed before us, the pre=-
sent allocation for roads is Rs. 750
crores for the period 1966—1871. For
the same period, the Chief Engineers
had recommended an allotment of
Rs. 1,065 crores, while only recently
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4 Working Group within my hon.
friend’s own Ministry of Transport
had recommended an  allocation of
Rs. 1,150 crores. T am told that even
the Sub-Committee on Transport and
Industries of the National Defence
Council found that this allocation in
the Fourth Plan is altogether inade-
quate. DBut, judging by past perfor-
mance of this Ministry, 1 have very
little hope that anything will be
done. I am not referring to their
efforts; 1 am referring to their capa-
cily to deliver the goods.

Considering that road transport is
plagued by excessive taxation year
afler year, which has no parallel in
the world today—for 1965-66 1he
Centre and the States between them
are going to net Rs, 317 crores from
roads—would I be wrong in asking
that  this proposed allocation of
Hs. 750 crores in the -Fourth Plan
should at least be doubled if any
justice is to be done to road trans-
port? Nothing less than that can
possibly be acceptable to any one
who wants 10 go by the merits.

It has been rightly said that cvery
country pays for its roads, and it
pays for those which it does not pos-
sess more than what it pays for the
roads it possesses! We have not yet

learnt the truth of this elementary
proposition.

We shed erocodile tears about
priority for Agriculture. How can

agriculture thrive if the country is
not opened up by a system of road
transport? The Prime Minister talks
of quick-yielding projects. Are not
roads and road-transport  quick-
vielding projects? Don't they give a
quick yield on every rupee Lhat we
sink in them? Yet, we starve them.

1 would like Lo know from the hon
Minister on what principles these
allocations are made and who makes
them. 1 would be very happy if he
enlightens this House about the man-
ner in which these allocations for the
Fourth Plan have been made. Is it
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leit to the bookish intellectuals in the

Planning Commission to queer the

pitch for this country in this manner,

or does he and his Ministry have any

say in this matter? If the Ministry is

really as helpless as it seems to be,

let him admit it to this House and

we will support him.

Although this is primarily a matter
that pertains to the Ministry of
Industries, may I also point out how
the automobile industry is similarly
crippled and hamstrung? The auto-
mobile industry is prevented from
developing in this country by iwo
causes. One is the very high level
of excise and import duties on cars,
tyres and parts—it is about 50 per
cent ad valorem and the other is the
denial of nccessary foreign exchange
for essential parls to be imported.

It is wrong to look upon the auto-
mobile industry as a luxury. It is
part of our infra-structure; it is part
of the foundation on which the eco-
nomic :tructure of the country today
rests, Not only trucks, but even
tourist cars are a necessily, and not
a luxury. But, leaving aside tourist
cars, let us sce the progress with the
manufacture of trucks. As against
the installed capacity of 41,000 trucks
in this country, in 1964 only 33,000
trucks were produced, because the

people who manufacture the trucks
were not given the raw materials
and the imported components which

were necded to work to capacity. By
the end of the Fourth Plan, it is esti-
mated that this country will need
120,000 commercial wvehicles. How
does the hon, Minister propose to see
that this target may be met within
the next six years?

It is the Government alone which
ig responsible for the high prices of
trucks and automobiles and for erip-
pling this essential industry by deny-
ing it the high priority that it
deserves. Yet we see the ironie
spectacle of this Government coming
before this House, Ministers coming
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before the House, and blaming the
manufucturers for not doing what
they have themselves failed to do.
This is an example of the old saying:

IFIT FI7 FIAAH F1 2T

1887 (SAKA)  of Transport

The remedy is not a small car In
the State sector., The remedy is that
these shackles on car and truck pro-
duction should be removed and that
more people should be allowed to
produce more cars lo bring the prices
down.

‘Then, we had hoped that the mora-
torium on nationalisation of road
transport for goods at least would
protect the industry from further
damage and would help it to continue
to serve the consumers. Now it is
seen that the moratorium, which was
to last at lcast till the end of the
Third Plan, has already been violated
or is being violated.

How is this done? In November
1962 in the face of the Chinese
aggression a Central Road Transport
organisation was crealed in Assam
with half a dozen. The purpose then
mentioned was that since this was
the only possible way for transport-
ing defence needs, these trucks would
ply between the frontier and the sup-
ply bases. Now all that is forgotten.
That little organisation has been
converted into a limited company or
corporation and this corporation now
has 90 trucks. It has nothing to do
with defence. Many of its trucks are
enlering into the transport trade
The transport industry is carrying
goods between Assam on  one side,
Calcutta on the other and Delhi on
the third. This is the danger that,
after promising that the State would
not enter the field of goods transport
at least, even that field is now going
to be invaded and a State Capitalist
monopoly is sought to be asserted
there. The Minister will say that
there is no threat of establishing a
monopoly, that this corporation is
enlering in a small way to supple-
ment what private operators are do-
ing; but the danger is always there
that when the Government enters a
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field competition is given a go-by
and & monopoly is established, There-
fore, I would like an assurance from
the hon. Minister when he replies
that this transport organisation of the
Government will merely function as
a Private Carrier for civilian and de-
fence needs of the Government itself
and that it will not enter the general
market for goods transport on hire.
It this assurance is given, I would
agree that there is no threat to

transportation development in  this
country.

In Britain too the first Labour
Government tried to npationalise

goods transport, and what happened?
Every big and middle-sized enter-
prise bought its own trucks and
lorries and converted itself inlo a
Private Carrier. Do we want this to
happen in this country? ‘That |is
exactly what will happen if you tiry
to establish an inefficient State miono-
poly of goods transport. Then all
the go-ahead people will buy their
own buses and trucks and will do
their own servicing which is not a
healthy development because a pub-
lic carrier serves the gencral public.
That should be encouraged. There is
no dearth of entrepreneurship in this
country. These are small people. We
always talk about helping the small
men. Is the truck operator a big
man—a man who has one, two, five
or six trucks? Yet, these are the
people we are hitting and are un-
necessarily putling up a big bureau-
cratic apparatus and calling it socia-
lism. So, I would like to suggest
that rather than do this, it is for
Government to encourage the small
entrepreneur with one, two or  five
buses {o earry on his trade in the
nalional intercst,

Many of thesc things were said in
a report submitted to Government
and Parlioment in 1960 by the Road
Transport Reorganisation Com-
mittee. I had the privilege to be the
Chairman of that Committee and I
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se¢ at least one member—my hon.
friend, Shri Mathur—sitting there,
who was one of my colleagues.

Shri Surendranath
(Kendrapara): After all, it
report of a committee.

Dwivedy
was a

Shri M. R. Masani: We made a
unanimous report. Not only was the
veport unanimous, but this House
unanimously in 1960 cndorsed the
wholehearted acceptance of its con-
clugsions,. My hon. friend there and
his then chief, Shri S. K. Patil, who
patted us all on the back, said what
a wonderful report it was and Gov-
ernment would be only too happy to
carry it out.

Shrl Surendranath Dwivedy: What
more do you expect?

Shri M. R. Masani: The House
gave the Minister the green light to
go ahead. 1 am wvery sorry to say
that with a few exceplions most of
the recommendations of that Com-
mittee still await implementation al-
though five years have passed.

The first blow was struck by
appoinling the Neogy Committee.
The Neogy Committee was appointed
five years ago. The Chairman has
resigned, the Committee somehow is
still supposed to exist and the report
has not been made. This is how a
good picce of work done by some of
us at the instance of the hon. Minis-
ter has been wasted, and we still
await the report of the Neogy Com-
mittee. I have a suspicion that one
of the main purposes of uppointing
that committce was to sec that our
report was not implemented and that
the inspiration for this came from
the big vested interest in our coun-
try, the biggest vested interest and
lobby, the Railway Board.

Shri Bade: The Neogy Commitiee
has also gone underground.

Shri D. C. Sharma (Gurdaspur):
Why are you talking of lobbies?
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Shri M. R. Masani: This year's
Budget has given no relief to roads
or road transport. We hoped that
the Transport Ministry, which is
aware of these problems, would have
pulled their weight. Unfortunately,
while taxation on motor cars remains
where it was, taxation on ilyres has
gone up to the extent that the tyre
industry will now have to pay an
additional charge of Rs. 35 lakhs and
the most efficient units which make
tyres are particularly muleted. Then
there is the regulatory customs dutv
of 10 per cent which is going to send
up and has already sent up the price
of motor cars and will send up the
price of trucks very shortly. One car
manufacturer claims that 45 per cent
of the on-the-road price of commer-
clal wvehicles represents direct or in-
direct taxes levied by the State or
Central Government. So, half a truck
is pawned to Government before it
is made. 'The man who buys the
truck thinks he is paying the manu-
tacturers' price. He is paying half
to the manufacturer and half to the
Government,

Our Committee recommended
single-point taxation. T am sorrv to
state that even now no legislation
hag been brought here to implement
that recommendation that there should
be single-point taxation.

We recommended the abolition of
actroi duties. Only a fow davs ago
we read that the Bombay Municipal
Corporation has been allowed to levy
an octroi with the result that it is
oxpected there will be a 30 per cent
e~ut in the transportation by road to
Bombay, We talk of expery promo-
tion. Bombay is the biggest export
centre. Castor seed and other seeds
come into Bombay to be converted
into nil and exported and here a big
blow has been struck at our export
industry by allowing an octroi d}l{_\r
to be levied by the Bombav Munici-
ng! Cornoration, berause this has not
heen prohibited, as we desired, by
legislation.
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Licensing restrictions continue to

be as harassing as before. All this
Eoes on.,

Formerly, one thought that the hon.
Minister had political difficulties and
that powerful Ministers were in
charge of the Railway portfolio
hefore whom he had to give way in
the bargaining that goes on between
the Ministries at the Cabinet level
But the fact is that the present Rail-
way Minister is a great champion of
road transport  development, His
whole record is there. He has sald
that as Railway Minister he will do
nothing to come in the way of the
legitimate development of road trans-
port and road development in this
country. I would like my hon. friend
to tell us what he has taken up with
Mr. 5. K. Patil, what have been his
demands on the Railway Minister,
which have been accepted and which
of them have been turned down. 1
think a very fine opportunity is being
lost when we have a falr and judi-
cious person who has now seen both
sides of the fence and who has shown
by his modernity, by keeping abreast
of world trends, that he understands
that roads must replace railways in
due course. I am quite sure that the
Railway Minister, in spite of being
incharge of that portfolio, will be
statesmanlike and big enough to take
a detached wiew and cooperate with
riv _hon. friend, and fhat my hon
triend and his Ministry would throw
taeir weight, would assert them-
s:lves. which I regret to say they
tave not been doing in the last few
years.

Now, I turn to the other topic to
which T referred, that is, tourism,
Tourism is a matter of tremendous
notentialitics for this country. Quite
apart from anything else, it is a great
earnor of foreign exchange and
foreien exchange is the one thing
that we need desperately today, since
we are pratically bankrupt in so far
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as our balance of payments position
is concerned.

What is the position about tourism?
In 1964 only 156,000 foreign tourists
came into India. It is not a very big
number by world standards, It is a
miserable number. The interesting
thing is that 71 per cent of this num-
ber came from distant and pros-
perous countries like United Stales,
Canada, Western Europe, Australia,
New Zealand and, in Asia, gnly Japan,
The reason for this is that our ncigh
bours, like us, are following a short-
sighted policy of stopping their peco-
ple travelling and, therefore, we are
not able to have that kind of inter-
change of people angd culture that
would be so desirable in our region.
S0, most peop'e come from long dis-
tances and when you <come from
long distance, you spend a lot in
coming. All the same, these people
spent an estimated Rs. 23 crores in
India, and Rs. 23 crores snent in
India means Rs. 23 crores of foreign
exchange nhtained abroad, That is a
big amount. Now, that excludes the
foreign exchange earned by  Air
India by booking passages of people
roming into this country and going
back. It also excludes m crore of
rupees which the LAC. gets on the
Indian sector of international air
tickets. So, let ue say that at least
Rs. 25 crores are brought into this
country by foreign tourists, if not
more. Why then are only 156,000
coming and nnt six or seven times
that number, ns rould hanoen if we
were doing our jo% properly?

There are wvarious factoras  that
Meter the growth of tourism from
nhroad in our countrv. The first is

the travel restrictions that we place
nn our own penple. These are stupid.
fanlish  restrictions. The amount of
money that is saved by stoonine our
rennle travelline freely is infinitesi-
mal comnared tn the nproblem, Rv
doine this, we hurt the influx of
fareign tourists into this country. All
life is a two-way trafie; all human
relations arge reciprocal. You ecannot
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have it all your own way. You can-
not have a one-way traflic in human
relations or in international relations,
We (hink we can; we are going to
pay for itl. We have a feeling that
despite the amount of money that we
throw away, a much larger amount of
foreign exchange would come, but
that would come in only if we allow
unrestricted travel both ways, That
l# the first deterring factor.

The second deterrent factor is the
neglect of essential steps to foster
tourism through the shortage of
facilities of wvarious kinds. There is
shortage of aircraft with the TAC.
There is shortage of good hotel
accommodation; there is shortage of
rood restaurants; there is shortage of
pood automobiles for long journeys
and of tourist coaches. There is also
the difficulty in obtaining, for foreign
fourists, such things as camera films,
mineral water and liquor permits.

Then, there are unsatisfactory
arrangements at airports. T am not
blaming the staff. T think the airport
staff and the customsx staff are good
people. My own experience with
them has been excellent. But they
nre hamstrung by rules. Thev have
fo make us fill un umpteen forms,
wive ridiculous information, and thev
have to ask impossible questions. A
few days back or a few weeks back.
n foreign tourist had come. whose
main interest was photogranhy: he
came with 250 flash-bulbs. They had
marked it and when he wns taking
off from India he was asked to pro-
duce the 250 exploded fash-bulbs!
Tmagine the absurdity of this, as if a
man puts the exhausted or exploded
flash-bulbs in his bag and comes with
that bag and savs ‘Here are the 250
sxnlnded fach-bulbs’. Evervone throws
them awav as soon as thev are used.
But this is the kind of churlishness
with which we receive people. the
suspicion being that he had sold them
in the blackmarket.

Sn. the receotion of people at the
airports, customs facilities and  air-
port arrangements leave a great deal
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o be desired. Then, finally, there is
the squalor and the insanitary condi-
tions, the horrible slumg and the hor-
rible sights that are to be seen when
people drive from airports into  the
city, in Bombay, Calcutts and other
Lig cities.

The measures that are required to
put tiis right are the following. There
must be adequate funds  ullocated
for publicity abroad, for promotion
and for advertisement, both for An
India and for the Tourist Dejart-
ment. Both these agencies sre starvea
today in so far as allocation of foreign

+xchange for  promotion,  publicity
and  advertisement s voncerned.
There :hould be g concerted effort
here,

I, thercfore, welcome the sctting up
of the India Tourism Corporation, one
of the two corporations proposed to
be set up as I find from the annual
repart of the Department. I think the
lerms of reference of that corporation
are reasonable, and they will create
a climate in which foreign tourism
van function, But 1 do hope that this
corporation will net enter the market
as a travel agenmt. It should only
create a climate for foreign tourists
to come. Let the travel agencies do
their legitmate work. I must sound
this warning because, unfortunately,
even when Government start by do-
ing the right thing, they slip into the
habit of a State capitalist monopoly;
that is their nature. Therefore, I am
warning the hon Minister to stop
short of entering the travel market
and not to destroy the travel agencies
by pgetting bigger and 'better cars
and competing with them on unequal
terms.

The sccond thing is lo encoursge
maore charter flights to India. This is
a growing phenomenon all over the
world. In 1984 12 million tourists
were carried by charter flights, that
is, non-scheduled flights, throughout
the world. How many came lo
India® Not even 20 came to India
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oult of thuse one thousand or more
fMights that ook place.

Thirdly, the TAC must be given
money 1o gel more planes. The IAC

earns about Rs. 3 crores of foreign
exchange every year. Cannot at least
that money be given to them to buy
pianes every Year, to the extent of
Hs. 2 1o 3 croreg?

Finally, there is the guestion of
hoiels. There is o shortage of  good
hotels. But 1 mus! oppose the esta-
blishment of the Hotels Corporation.
T do not think that it is any part of
Guovernment's business to run hotels,

Shrl Ranga: Lot fhem becomne calo-
rers also.

Shri M. R, Masani;
they will

Yei,  betatse
cater in the  hotels
It is no! any part of Guvernment's
duties to run and manage hotels;
hotelieering is not part of their func-
tions

So, Government should see to it
that those who want to build hotels
are piven opportunities to do so. 1
make bold to say that far from en-
couraging people to  build  hotels,
every obstacle is put in their way
today. In Chowringhee in Calcutta,
in the Fort area in Bombay, and in
New Delhi, it is Government which
owns the land, and when the hotel
people want to build hotels, and go
to Government for land, every ob-
stacle is put to deny them that faci-
lity. 1 was told only this morning
by somehody who knows thal one ol
these parties was asked to pay a
ground rent of Rs. 2800 per square
mile in Bombay.

Shri Khadilkar (Khed): Per square
yerd,

Shri M. R. Masanl: Yes. Rs. 2600
per aquare foot or square yard, 1
am sorry, I am not sure which it is.
I am told that while this is the
ground rent for other people, Gov-
ernment are given similar land very
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much cheaper, This  discrimination
against those who want to build ho-
tels should be given up. Very fine
foreign hoteliers like Hiltons anpd
others are prepared to come to India
and collaborate in putting up hotels,
But they are kept dangling over the
last yecar or so  and many of them
go away empty-handed, disappoin-
ted, thay they cannot build good ho-
tels in Indis, as they have built all
over the world.

I do not wish to be unfair lo the
hon. Minister and his Ministry, 1
admit that a lot of gpod work is being
done by Air Inia and by the Tourist
Department. T travel a fair deal ab-
road and I must say that the pres-
tige of the Indian tourist offices i«
high and that the standard of service
and courlesy they give in  foreign
countrics is also efficient.

I am very happy that our Director-
General of Tourism is respected ab-
road and has been given many marks
of appreciation. I am told that only
the other day he has been made Pre-
sident of the Pacific Area Travel As-
sociation in the far east, one of the
biggest international travel associa-
tions. We are glad about it. But no
one nioan and no one department even
can beat this problem. This is a ne-
tional problem and calls for a national
priority. ‘Tourism is the fourth or
third biggest source of foreign ex-
chunge earning for this country,

An hon Member: Fourth,

Shri M. R. Masani: It is not being
treated as having even the 20th im-
portant  priority. Small  industries
that export only a fraction of what

tourism pels are given a priority
which the hotel industry and the
tourist industry are  denied. This,

again, is a failure of the Transport
Ministry.

1 saw u suggestion in this morning's
papers that driven to desperation by
the helplessness and passivity of my
hon. friend's Ministry. somebodv
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miude a suggestion that tourism should
be transferred to the Ministry of In-
ternutional Trade.

Shri  Harish Chandra  Mathur
(Julare): It was talked of long ago.

Shri M, R. Masani: Others have
suggested that there should be a sep-
arate Ministry of Tourism  because
1his Ministry is not able to  give
tourism the fairplay that il requires.

Shri Raghunath Singh
No, no.

(Varanasi);

Shri M. R. Masani: I am quite sure
that if my hon. friend will bestir
himself, in place of the 158,000 peo-
ple, we can get four or five times that
number and instead of Hs. 29 crores
thay nre brought into thig country,
we can get Rs. 100 crores in foreign
evechange brought inte India  every
year, But for that, I think the whole
Government! must make up its mind.
My hon. friend should take this up
at Cabinet level. He should get a
decision of the Cabinet that tourism
1s a matter of national priority. And,
if 1 may make a suggestion without
any offence, T would like the Prime
Minister to come here and make that
announcement, so that the Finance
Ministry and the other Ministries take
it seriously. That, 1 think, is some-
thing that the Transport Ministry can
and should do. 1 hope they will
bestir themselves more actively in
the months to come.

Mr. Depuly-Speaker: Hon. Members
may now move the cut motions to
Demands for Grants relating to the
Ministry of Transport, subject to their
being otherwise admissible:

Shri M. R. Masani: [ heg to move.

(i) “That the demand under
the head ‘Ministry of Transport’
be reduced by Rs. 100"

[ Failure to allocate adequate funds
in the current year's budget and in
the proposed Fourth Five Year Plan
for the development of roads (nl.
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(ii) “That the demand under the
head ‘Ministry of Transport' be
reduced by Rs. 100™.

| Fuilure to give effect to the re-
commendations of the Road Transport
Reorganisation Committee, 1950, des-
pite repeated assurances, (2)].

tiiiy “That the demand under
the head ‘Ministry of Transport’
be reduced by Rs. 100",

development  of
Road Transport represented by the
threat of Government to end  the
moratorinm on the nationa'isation of
grods transport hy entering the field
of the transport of goods, (3)].

| Dunger to the

fiv) “That the demand under
the head 'Minis?.ry of Transport'
be reduced by Rs. 100".

potentialities
traffic  in

INeglect uf the vast
of internationol  tourist
India (4)].

Shri Bade: I beg to move:

“That the demand under the
head ‘Ministry of Transport” be
reduced by Rs. 100"

| Failure to develop Maheswar in
Madhya Pradesh ns g Tourist Centre
210].

Shri Surendranath Dwivedy:
W move:

1 beg

“That the demand under the
head ‘Ministry of Transport' be
reduced by Rs. 100"

[Delay in taking over Pradip port
as a Central project (22)].

Shri Bade: | beg to move:

(!} "That the demand under
the head ‘Communications (inclu-
ding National Highways) be re-
duced by Rs. 100"

[Need to give more funds to Madh-
wa Pradesh for comstruction of roads
in rural area. (23)]

GMGIPND—LS
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tii) **That the demand under
the head ‘Capital Outlay on
Roads’ be reduced by Rs. 100",
[ Need to construct a new  bridge
near Khalghat over river Narmadn
on Agra-Bonhay Road (24)].

tiiiy “Thal the demand under
the head ‘Capital Qutlay on
on Roads' be reduced by Rs. 100™.

| Need to widen Agra-Bombay Road
from Dhamnod to Sendhwa (25)]

Mr, Deputy-Speaker: These cul
motions are also before the House,

Shri § C. Samanta (Tamluk): Mr,
Deputy-Speaker, my  hon. friend,
Shri Masani. dealt with the aspect of
‘ransport. 1 would draw the atten-
11on of the hon. Minister and the
House to the border roads dewvelop-
raent organisafion which the Minis-
try has. [ do not know the detailed
working of this organisation. T had
the opportunity to go to some border
wreas, especially in Rajasthan, from
vwhere the hon. Minister hails,

18 hrs,

Shri Harish Chandra Mathar: I am
plad that you went there.

Shri 8§ €. Samanta: We found
rive border districts, buy there ig no
border road. Our jawans are sta-
tioned in outposts. They have no
communication amongst themselves
Perhaps it is not the work of the
Defence Ministry. [ think it is the
work of this Ministry to have border
roads constructed. 1 would reguest
the hon. M nister that, ay danger is
imminent. he should take immediate
ileps.

Shri Surendranath Dwivedy: What

about the Pakistan side” They have
built roads.
Mr. Deputy-Speaker: The hon.

Member may continue tomorrow.

18.01 hrs.

The Lok Sabha then adjourned ti!!
Eleven nf the Clock on  Thursday.
April 15, 1965/Chartra 25, 1887
1Suka).
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